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LOK SABHA DEBATES

1 LOK SABHA g

(4) A copy each of the following Notifi-

cations (Hindi and English versions)

Satwdw, March 15, 1900/Phalgura under section 46 of the Wealth Tax
25, 1901 (Szka). Act, 1957:—

(i) The Wealth Tax ({lkmcndmcnt)
The Lok Sabha metat Eleven of the Rules, 9% published in Noti-
clock fication No. S. Q. 41 in Gazetie

of India dated the 1gth January,

1980,

(it) The Wealth Tax (Sccond Amend-
ment) Rules, 1980 published in

PAPERS LAID ON THE TABLE Notification No. S. O. 75 (E) in
Gazette of India dated the 28th

Dermn SALes TAx (SECOND AMENDMENT) January, 1980.
RULES, CENTRAL Excise  (THIRD AMEND-
4ENT) RULES, NOTIFIGATIONS UNDER WEALIH
Tax Act, IncomMe Tax Aar, Customs AcT,
aND CeNTrRAL ExcisE RULES.

[MR. SPEAKER in the Chair]

[Placed in Library. See No. LT-492/80]

(5) A copy cach of the following Notifi-

THE MINISTER OF TFINANCE cations (Hind1 and English versions)

(SHRI R VENKATARAMAN) : On under section 296 of the Income-tax
bthalf of Shri Jagannath  Pabadia, Act, 1961:—

(i) The Income Tax (Sixth Amend-
ment) Rules, 1979 published in
Notification No. S. Q. 608 (E)
in Gazette of India dated the
2gth October, 1979.

1 bLeg to lay on the Table:

(1) A copy of the Delhi Sales Tax (Second
Amendment) Rules, 1980 (Hindi and
Fagluh vetsions) published in  Noti-
fication No. F.  4(50)f70 Fm. (G)
m Delhi Gazette dated the 22nd
February, 1980 under section 72
of the Delhi Sales Tax Act, 1975.

(1) The Income Tax (Anmendment)
Rules, 1980 published in Noti-
fication No. S.0. 40(E) in Gazettc,
of India dated the 1gth January,

[Placed in Libtary See No, LT-480/80] 1980

[Placed in Library. See No, LT-493/80]

(2) A copy ofthe Central Lxcise (Third
Amrndment) Rules, 1980 (Hindi and
Eunghish versions) published in Noti-
fication No. G. 5. R. 77 (E) in Gazette
of lndia datel the 6th Muarch, 1980,
under section 38 of the Central Excisc
and Salt Act, 1944.

(6) A copy each of the following Notifi-
cations (Hindi and English versions)
Under section 159 of the Customs
Act, 1962~

(i) GSR 35(E) published in Gazette
of India dated the 15th February,
1980 together with an explana-
tory memorandum  regarding
revision of exchange rates of

[Placed in Library See No. LT-390/80]

(3) A copy of the Central Board of Excise

aod Customs (Regulation of Tians-
action of Business)  .Amendment
Rules, 1979.  published in Notifi-
cation No. GSR 572 (E) m Gazette
of India dated the 5th  October,
1979 under sub-section (1) of section 4
of the Central Boards of Revenuc
Act, 1963.

[Plac:d in Library. Ses No. L'T-491/8¢c}

Pound Sterlinginto Indian curren-
cy o1 pice-persa.

(if) GSR. 64 (E) published in Gazette
of India dated the 27th Febuary,
1980 together with an explana-
tory memorandum regarding in-
crease in the countervailing duty
of Customs in imports of PVC..



Papers iuid

(iiiy GSR 71 (E) published in Gasette
of Inzin ditcd thucl grd Mlamh,
1980 together with an explana-
tory memorandum i
v(i’nqon of exchan cm&fi
Franct into Indian currency or
ui“'WMD

(iv) GSR 72 (F) published jn Gazeite
of India dated the grd March,
1980 together with an cxplana-
tory memorandum regarding
exemption to aluminium foil
interlined with issue paper for
use in tea chest linings from
whole of basic and additional
duties of Customs.

[Placed in Library, Sz¢ No. LT-494/80)

A copy cach of the following Notifi
@ mtic?rrs (Hindi and English versions)
issued under the Central Excise

Rules, 1944:—

\i) GSR 2g (E) published in_ Gazette
of India dated the 1st February,
1980 together with an explana-
tory memorandum regarding
amendment to Notification No,
89/79-CE dated the 1st March,

1979.

{ii) GSR. 61 (E) published in Gaz=tte
of India dated the 27th February,
1980 together with an explana-
tory memorandum regarding
increase in the rate of excise duty
on non-naphtha based PVC.

(i) GSR 62 (E) published in Gazctte
of India dated the 27th February,
1980 together withan explana-
tory memorsndum regarding
reduction in the rate of excise duty
on polystyrene.

{iv) GSR 63 (E) publishelin Gazette
of India datei the 27th February,
IQBO together with an explana-.

menorandum regarding
reduction in the rate of excise
duty on nylon moulding powder
and 4 other plastic resins.

{vy GSR 78 (E) published in Gazette
in India dated the 7th March,
1980 together with an explana-
tory memorandum regarding
extension of exemption of Gentral
Excise Duty on Nylon Yarn.

{Placedin Library. See No. LT-495/80]

MARCH 15, 1080

BUSINESS OF THE HOUSE

(BRI QL
. (

N%IN SU&}H): With Your permission
Sir, T rise to announce that Government
Business in this Houte during the week

commensing 17th March, 1980, will
cosist of =

(1) Consideration of any item of Govern-
ment Business carried over from
today's Order paper.

(2) General discussion on the Budg-ts
for 1980-81 voting of Demands for
grants on Account for 1980-81 and
dig~ussion and voting on the Supple-
mentary Drmands for  Grants for
1979-80 for the States of Maharashtra,
Orissa, Punjab, Rajasthan. Tamil
Nadu and Uttar Pradesh.

(3) Discussion on the Report of the Comm-
isvioer for Scheduled Castes and Se-
heduled ‘T'ribes for the year 1977-78.

(4) Consideration and passing of the
Requisitioning and Acquisition of Im-
movable Property (Amendment) Bill,
1980.

(5) Furthe discussion on the ofith Annual
Report of the Union Public S~rvice
C mmission,

SHRI G.M. BANATWALLA (Po-
nnani): Mr, Speaker, Sir, the Commis-
sioner for Linguistic Minorities is re-
gul:;md to submit Annual Reports, These

ual Reports are laid on the Table
of the House from time to time, The
Thirteenth Report of the Commisdoner
for Linguistic Minorities for 19%0-71
was laid on the Table of the House on
22nd  August, 1973.

The Fourteenth Report for 1971~72
was laid on the Table of the House on
1oth May, 1974. The Fifteenth Re-

for the year 1972-73 was laid on
the T;'!:e sql' the ]{IOE.Q on fl sth June,
1977. The Sixteent t for 1
was laid on the Tnblee?:cl"rthe Homs
15th June, 1977, We do not know about
other Reports, But now it is very clear
and it is very shocking that the Annual
Reports N?f the Cgmmi:ioner for Lin-
guistic Minorities for the year 1gyo-71
and for all the subsequent years have
not been discussed by this Homse. It
is a shocking state of affairs that for a
period of nearly nine to ten years these
Reports of the Commissioner for Lin-
guistic Minoritica have not been discuss-
ed. We talk a lot about the minorities
but, then, it is a matter of great regret
that we do no find sufficient time to
discuss these Reports required under
the Constitution. I therefore wurge on
the Government to sec to it that early
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time is found for the discusion of such
jmpdrtant Reports which are submitted
in acoordante with the provisions of the
Constitution,

Finally, the Minorities Commission
has also submitted its first Annual Re-

rt to the Government aince long, as

understand it, but this Report has not
been placed on the Table of the House.
I therefore  request the Government
to sec to it that this Annual Report of
the Minorities Commission whicg has
been received by the Government since
long is placed on the Table of the House
at the earliest opportunity.

With these words, I thaunk you.

PROF. MADHU DANDAVATE :
Sir, with your permission I am rising to
suggest the inclusion of two items in
the List of Business, at a suitahle time.
Firstly, there is a report that the matter
regarding the appointment of ncw Go~-
vernors in some of the States is likely
to be challenged in a court of law. Accor-
ding to Art. 156(1) of the Constitution,
the Governor shall hold office during the
pleasure of the President. But  this
pleasure of the President is unlike all other
pleasures and it cannot be  arbitrated.
Therefore it is necessary that this  should
be discussed, since there are already
judgments of the Supreme Court and
of the Punjab and Haryana High Courts
in connection with the appointment and
removal of the Vice-Chancellor and the
appointment of a new  Vice-Chancellor
in his place, where it is specifically men—
tioned that the pleasure of the Chancel-
lor cannot be treated as arbitrary, and
it has to have some basis, The same ques-
tion arose when there was a move to
Sec that shri S, S. Dhawan, former Gover—
nor of Bengal was removed. He raised a
hue and and after that he was made a
Member of the Law Commission with the
same financial facilities and benefits.
Therefore the matter ended there.

Woors: than that, in nine States the assemb-

lies have been dissolved and it  is reliably
learnt that in some of the States new Gover-
nors are sought to be appointcd. There
i8 a meeting and the Governors have been
summOned——permit me to use that word—
and it is likely that on these ninc states
where tha Assemblies have already been
dissolved and wherein no popular Go-
vernment exists, without the concurrence
of a popular Government some Governors
will thrust, Tne rcason is that there is
an impending threat that the Presidential
proclamation of President’s Rule inthe
nine states is likely to be disapproved in the
upper House. So they want to  appoint
Governors who are amenable to the advice
and amenable to the action the Centre
is likely to take,

PHALGUNA 25, 1801 “(SAKA)

BOH 6

This is a serious matter, I foel this matteess,
discussed

should be in the Houw sud -
I hope the Minister of Parliamentary

Affairs will find some time,

There is also another issue. (Interrap-
tiom.l The speaker has allowed me, The
Speaker has taken note of it .

The second question is this I am sugges—
ting that there should be a revision of
the existing guidelines to be given to Vari~
ous States, particularly all those States
which are on the coastal line,
to sce that there isa competition to-day
between the small fishermen and those
who are resorting to mechanised ﬁ%'
As a result of that,we find that the small
fishermen are suffering a lot. No doubt
5 Km distance from the shore is reserved
for them and the rest of the distance is
given to those who are resorting to mechani-
sed fishing. To most of the fishermen in
Kerala, Tamil Nadu, the Konkan region
of Maharashtra and the rest of the coastal
areas, this limit is not acceptable and they
want that patrolling by police launches
is donc so that there is no encroachment
by mechanised trawlers into the areas
where fishing is done by ordinary methods.
I hope, Sir, some time will be found to
discuss this problem.

MR. SPEAKER
Dandavate,

sieelt sfwer  daw® :  wsaw T,
wfgwmef aT ...,

SHRI K. LAKKAPPA : Can both of them
criticise the government, Sir ?

MR. SPEAKER : There is no anti-mono=
poly yet here,

Shrimati Pramila

wers Agd,  wigaryt T 0
Qt.mg;m ¥ ¥ A o
¥ W aaT A g wfyy, ot famdy

1
|
%
*a
:

190291 %
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MR. SPEAKER : Shrimati Geeta Mukherjee.

You have not given it. You should
have given it in writing. You have only

given your intention in writing—not the
points you want to raise. In future you

please do it. You give the points also.

SHRI INDRAJIT GUPTA
(Basirhat) : She is a new member.

SHRIMATI GEETA MUKHER]JEE
(Panskura) : In view of the fact
that Mrs  Dandavate has already
raised the necessity of the question,
I do not want to repeat. I request you to
admit my No- Day-yet Named motion on
the subject.

MR. SPEAKER : It gets an added

impetus.

SHRI INDRAJIT GUPTA; The motion is
there already. It may kindly be admitted
for discussion.

MR. SPEAKER: You know we discuss it

eo..] am seized of the matter,

SHRI INDRAJIT GUPTA : This is an
urgent matter which everybody is supporting.

MR, SPEAKER : We know. We will do it.
AN HON MEMBER : We want to know

the reaction of the Minister.

SHRI INDRAJIT GUPTA : Itisa
No Day-Yet-Named motion.

Jtcan be taken up for discussion next weck.

SHRI NTREN GHOSH: The appointment
of Governors is & scrious mateer, It should
find a plactin the next week's discussion .-

MR. SPEAKER : Dr Subramaniam
Swamy and Shri Eduardo Faleiro, Both
of them wanted to speak. As a special -
case I allow you. Next time you please
give me notice in time. Please be brief..
Mr. Faleiro, you ar¢ a young man..
Why should you be late ?

SHRI EDUARDO FALEIRQ (Mor-
mugao) : I gave you before 10 Q‘clock.

SHRI K. LAKKAPPA (Tumkur :.
The time is not that important.

MR. SPEAKER : For your informa-
tion, Mr Faleiro it was received at 10.20
am.

SHRI EDUARDO FALEIRO: 1 am
sorry . I sent the letter before 10 a. m. 1
am sorry if the messenger has brought it
late here.

MR. SPEAKER: It mighthave got stuck
up -om-where. All right, please go ahead.

SHRI EDUARDO FALEIRO : A very
important report has been placed on  the
Table of the House on tle 11th
instant and that is the Vaidyalingam
Report which  inquired and  went
into the charges of corruption against
the amily members of the former Prime
Minister, Shri Morerji Desai and against
the family members of the former Home
Minister and Deputy Prime  Minister,
Mr. Charan Singh,.....

SHRI INDRAJIT GUPTA : He was

Prime Minister alco.

SHRI EDUARDO FALEIRO :
Yes, also Prime Minister. The charges
have Dbeen found to be correct.
Theie are serious charges  of abuse
of power by people close to high
offices and all opportunity was given tor
these people namely Shii Kanti Desas,
Shrimati Padma Desai and the wife of the
former Home Minister and Prime Minister
Mr. Charan Singh,

Thev were assisted by lawyers, by advo-
cates, Now, this is a case on which not
only Government must take action but
Gosernment must tell us why there has
becn delay in taking action. We musthave
a full discussion in the House. I submit
that this is an urgent matter of public
importance which must be discussed by
this House with a sense of utmost piiority..

DR. SUBRAMANIAM SWAMY
(Bombay North-East) 1 This Parliament
created the Indian Institute of
Technology, Powai, and we considecr
this Institute as and institutc of
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malional importance. The Indian Institute
of Techn , Powai, has been closed
down for the last tcn days. The students
have been asked to vacate the hostel at a
very crucial time in the academic semester,
Therefore, I think this Parliament is the
only forum which can take notice of this
gpve situation. The Institute has been

osed down largely because in my opinion,
of the trigger happy nature of the Director
who over-reacted to the demonstraticn of
‘Students which was : very small demons-
tration. This Institutc cannot br kupt
closed like this. It must be opened. This
Parliament must discuss the affairs of the
Indian Institute of Technology, Powai.
which institution was cieated by an Act of
Parliament.

The second issue is, the Govurnment has
been in power for two months, and we do
n'ot know what its fundamental attitudes
and policies are. For example, we do not
know what is their foreign policy whether
they are continuing the Janata Government’s
¥oreign policy or they are changing it
There are developments in the neighbour-
hood particularly the India-Pakistan e la-
tions which have reached a very ciucial
stage. I think we must have a discussion
in Parliament 01 the foreign policy of (he
mew Government, with particulai refoience
to India-Pakistanr elation’s.

SHRI K. LAKKAPPA :ﬁir,l have
written a letter on the same 1ssuc

MR. SPEAKER : What do you want to
'say ?

SHRI K. LAKKAPPA : About Vaidya-
dingam Report,

MR. SPEAKER : You shoukd have
given me notice. | have not 1eceived. No.

SHRI K. LAKKAPPA : One minute,
Sir. Wk the Shah Commissio. was cons-
titute dand a report was given there
were demands [or discussion. I want to
know this. Why is the Government hrep-
ing quiet over the Vaidyalingam Report ?
'Wiy is follow up action not being taken
{Interruptions) . Big people werr involved in
«orruption. An inquiry was instituted. ...

MR. SPEAKER : He hasalready men~
#ioned. No. I donot allow. You have
made your point.

The Minister of Parliamentary Affairs.
(Interruptions)®
MR. SPEAKER : Plcase take your seat.

‘The Minister of Parliamentary Afiairs
-will reply.

Matters under 10
rule 377

SHRI BHISHMA NARAIN SINGH : I
bave noted down the s made
by the hon., Members, and I will bring
them to the notice of the Business adviso
Committee except those suggesticns wH:In
arc hypothetical, (Interruptions)

SHRI K. LAKKAPPA : Sir, thisis a
very serious matter. The reople of this
country arc demanding, This is a vitsl
issue.. (Ingerruptions) He has not taken
cognizance of this.

MR. SPEAKER : He has taken coguise
ance of it.

SHRI K. 1TAKKAPPA : Kindly direct
the Ministe: to say somcthing in the
matter.

SHRI BHISHMA NARAIN SINGH :
1 have already said that this matter will be
placed before the Business Advisory
Committce. 'What more can I say ?

MR. SPEAKER : Now Matters under
77. Shri Skartah TlLomas. He is not
re. Shri Krishna Pratap Singh.

SHRI MRUTYUNJAYA NAYAK
(Phulbanig; : Mr_Speaker, Sir, I want to
raisc a hort Notice Question. Many
people in my place are being killed,

MR. SPEAKER : Plcase take your
scat. you come according to rules. I
have alrcady called the Member and he

is on his legs. Shri Krishna Prafap
Singh.

MATTERS UNDER RULE 377

(i) RELAY HUNGER STRIKE BY THE
SCIENTIFIC AND TERaHNICAL OFFICERS
oF OIL AND NATURAL Gas CoMuission,

*Not recorded



b ¢ Matters under

ii) Smanr VarLey RIC
(ii) et Hyoro Erzar

;l"SHRIS}/.S. VIJAYA RAGHAh Vm
at): Sir, my tuency has a
world-wide attention as the centre of Silent
valley hydro electric project. As you know
the Govt. of Kerala already made
an investment of Rs. g croreg in this
Project. But unfortunately further work
on this has to be suspended due to an
unseenly controversy raised hy a section
of environmentalists. Sir, needless to say
that this Project is so vital to the futute
development of Kerala that unless it is
completed there will be terrible power
shortage in Kerala by 1985. 1Itis y
believed that Kerala has'got surplus elec-
trdcity. ‘This surplus is and illusion as is
barne out by facts. For example, the average
per capita consumption of electricity in a
society is 500 units. But,in Kerala
the per capita consumption is only 93 units
which is far below the national average of
135 units. At present Kerala is producing
715 million units of clectricity. By 1982-83
?he total consumption will be of the order
of 6122-4 milloon units. The produetion
will only be to the Pt:rodcr of 8539 milli]on
units if Idamalgyar Project is alio comple-
ted. By 1983 the deficit will go up to 1046
million units, This presents a very grim
picture. Power shortagc of this dimension
can be met only if Silent Valley Project
is completed. In this connection it may be
mentjoned that althongh there are pomi-
bilities  of  other river projects in
Malabar arca most of these small rivers
are under dispute. Silent Valley is the
only project which is free from any dispute.
This proiect is very essential for the deve-
lopment of the most backward area of
Malabar,

Sir, certain interested Parties have
deliberately created the controversy about
up setting the ecological balance.The Govt.
o}? Kerala has already assured the Centre
that adequate protective measurcs have
been taken. Under these Circumstances
I request the Govt. of India to make its

ition clear in regard to this project so
that the Kerala Govt. can proceed with the
work.

MR. SPEAKER : You should have rcad
the script which you have given to me irl
English. I do not now know what you

ave read,

SHRI V.S. VIJAYA RAGHAVAN: I
have spoken in Malayalam.

PROF. MADHU DANDAVATE: I have

listened, It is a correct transiation.

MARCH 15, 1980
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(iii) D2rAY IN ComrrETiON OF PATNA-
Haoyrur GANGA Brmoar,

ot T firwre wrewte (ETNYR) : AW
wa, & freafefen woger oe &
frwmr WY WIT e Wt s wfteer wrg i

fagre ¥ qear groftge st g Frerfo wr
ot fredr oo wl § wew oy & Sfer ooy o
s 9t 1 gw & fmfor o s
st T ¥ e ay T | 9w gw
forafor w1 Wk A et ST W o oy
) W@ A W @t ¥ v i g fete

wowd Y 4y I AsHy g o
gfte & w1t gt § e Wi v Wy
orEY w1 UF YW Ant k| g T
gorre & wafra & dfer ¥=flm aoee &
sty Fer wafe ¥ w@ qw aX 50 wfwer
o & fg AT AT o faar |

forw & g o fmier et e
g Sud dor wfw g ¥ f wnmedr s
awt ¥ ot g wr frow o @ W

R WA GOFT ¥ 7 § e 3w e
Y Wi qear  gfge s ogw fawiw
o etd qu ey oy

(IV) INcREASE IN THE FAREs ON BomBay
SUBURBAN TRAVEL BY THE CENT-
RAL RAILWAY AUTHORITIES,

DR. SUBRAMANIAM SWAMY
(Bombay North-East) : Sir the Central
Railway authorities have raised the fare on
Bombay suburban travel, and also withe
drawn the facility of travel on one season
ticket in Main and Harbour Branch lires.

This rise and withdrawal of facility
is totally unwarranted and coming as it is
just ore week kefore Parliament session
and tke presentation of the Railway
bud3et. it amounts to a contempt of
parliament by tte Central Railway authori-
ties.

1 demand the carcellation of this fare
rite, and the restoration of the travel
facility.

#The Original speech was delivesed in Malayalam,
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ASSAM BUDGET, 1080-81—GENE-
BAL DISCUSSION

DEMANDS FOR GRANTS* ON
ACCOUNT (ASSAM) 1980-8:

and

SUPPLEMENTARY DEMANDS
FOR GRANTS* (ASSAM), 1979-80

MR. SPEAKER : Now we take the
items Nos. 3, 4 and 5 together of the lict
of Business for discussion and voting.
We take Assam budget fi'st.

Motion moved

“That the respective mms ral excreding
¢he amounts on Revenue Account and
Capital Account shown in the Third
column of the Paper, be granted to
the President out of the Consolidated Fund
of the State of Assam, sn account for or
towards defraying the charges durirg the

& DS.@. (Asdam), T80

year ending on the §rst day of March,
1981 in mpcetoftiehudsofm
entered in the second column thereof ag-
ainst Demands Nos. 1, 3 to 16, 19 10 77,
Bo and 82.”

“That the respeetive Supplementary sums
not exceeding amounts on  Revenue
and Capital Account shown in the third
column of the order Paper be granted to
the President out of the Consolidated
Fund of the State of Assam, to defray the
charges that will come in course of payment
during the ending on the gist day
of March lm respect of the following
demands entered in the second column
thereofi—

Demands Nos.g4, 11, 14, 17 to 19, 22 te
24, 28, g0, 32, to 35, 37,
39, 40, 46, 49, 50, %;
3, 56, 57 5% 6o, »
%4 and6y to 75"

Demands for Grants on Account (Assam) for 198081 submitted to the vote of Lok Sabha

No. of Name of Demand Amount of Demand for Grant on
Demand account submitted to the vote
of the House
B . ) 2 3 -
Revenue Capital
Rs. Rs.
1. Sate Legislature . . 20,93,000 ‘.
3. Council of Ministers . . . . 7,26,000 .
4+ Discretionary Grants . 20,000 -
Administration of Justice 63,32,000 e
6. Elections . 16,70,000 e
7. Taxes on Income and Expenditure . 2,80,000 .e
8. Land Revenue and Land Ceiling . 2,58,70,000 e
9. Stamps 3,20,000 ‘.
10. Registration 9,60,000 .
1i. State Excise 25,04,000 .
12. Sales Tax and Other Taxes 37,08,000 .
13. Transport Services . . . 1,22,60,000 10,40,000
14. Electrical Inspectorate 2,74,000
15. Small Savings . 99,000 .

*Moved with the recommendation of the President
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4 2 3
Revenuc Capital
Rs. Rs.

16. Financial Inspection . . . . . . 83,000 .
19. Civil Secretariat and Attached Offices . . . . 1,13,18,000 .
20. District Administration . 1,01,81,000 e
21. Treasury and Accounts Administration . 36,55,000 ..
22. Police . . . . . . . 11,74,77,000 ..
23, Jails . . . . . 15,19,000 .
24. State Prisoners and Detenues . . . 12,000 -
25. Stationery and Printing 48,91,000 -
26. Administrative and Functional Buildings . 2,48,16,000 2,6.4.54,000
29. Fire Services . . . 36,24,000 e
28. Vigilance and Spccial Commissions 2,382,000
29. Civil Defence and Home Guards . 48,88,000
30. Pooled Transport . . 1,04,000 .
31. Guest Houses, Government Hoslels etc. 10,09,000 ve
32. Administrative Training . . 2,21,000 ..
33. Vital Statistics, etc. 5,32,000 .
34. Pensions and other Retirement Benefits 1,24,72,000 .
35. Aid Materials 61,28,000
36. State Lotteries . . 13,41,000 ..
37. Education . 33,30,25,000 1.20,000
38. Art and Culture . . . 28,92,000 e
39. State Archives 83,000 .
40. Medical and Public Health . . 14,47,33,000 57.00,000
41. Sanitation and Sewerage . $,14,000 e
42. Housing Schemes . 51,66,000 12,40,000
43. Residential Buildings . . 93,206,000 1,33,56,000
44. Urban Development . . 49.63,000 2,40,000
45. Information and Publicity . 20,90,000 ..
46. Labour and Employment 36,22,000 .
47. Civil Supplies . 45,09,000 ..
48. Relief and Rehabilitation . . . 46,000 2,00,000
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1 2 3.
Revenue Capital
Rs, Rs.

19. Welfare of Scheduled Castes/Scheduled Tribes and

Others . . . . . . . 1,59,89,000
50. Social Welfare 1,00,21,000
51. Prohibition . . . . 16,68,000 ..
52. Pensions to Freedom fighters, Rajya Sainik Board etc. 15,69,000
53. Natural calamitics 2,00,00,000
54. Social and Community Services 83,000
55. Planning Board . . 11,91,000 ..
56. Co-operation . . 2,29,88,000 1,39,86,000
57. North Eastern Council Schemies . . . . . 22,40,000 93,65,000
58. Statistics . . . 39,12,000 .o
59. Weights and Measures . . ' 11,88,000 e
60. Trade Adviser . 1,086,000
61. Agriculture . 7,39,14,000 1.20,000
62. Irrigation . 1,58,55,000 8,43,64,000
63. Soil and Water Conscrvation . 1,33,4:2,000 24,290,000
64. Animal Husbandry and Veterinary 2,79,44,000
65. Dairy Development . 47,58,000
66. Fisheries 63,903,000 80,000
67. Forest 5:58,44,000 .
68. Community Development . 3,13,73,000
69. Industries 10,54,000 76,406,000
70. Sericulture and Weaving 1.46,68,000 3,77,000
71. Cottage Industries 89,07,000 36,04.000
72. Mines and Minerals 28,59,000 8,00,00,000
73. Flood Control 1,99,28,000 3,45,60.000
74. Roads and Bridges 8,33,74,000 5,40,86,000
75. Tourism . 10,99,000
76. Payment of Compensation and assignments to local bodies

and Panchayati Raj institution . 1,54,00,000
77. Assam Capital Construction 13,00,000
80. Loans and Advances to Government Scrvants 1,92,16,000
82. Food for work Programme

. .

. 80,000
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Supplementary Demands for Granis (Assam) for 1979-80 submitted to the Vots of Lok Sabha

No. of Name of Demand Amount of Demand for Grant
Demand submitted to the vote of the
House
1 2 3
Revenue Capital
Rs. Rs.
4. Administration of Justice . . . . . . 0,10,000 e
11. Sales Tax and Other Taxes & Duties on Ccmmodities,
etc. (I) . . . . . . . . . 9,00,000 -
14. Promotion of Small Savings . . . . . . 80,000
17. District Administration . . . . . . 11,23,000 .
18. Treasury and Accounts Administration . 3,71,000
19. Police 5,08,01,000
22, Printing and Stationery . . . . . 12,35,000
23. Public Works (I) 32,97,000 44,05,000
24. Fire Protection and Control 9,99,000
28. Guest House . . . . . . . . 1,86,000
30. Other Expenditure . . . . . 40,000
32, Aid Materials and Equipments . . . . . 1,37,62,000
3. Social Security and Welfare— Other Social Sccunly and
Welfare Programme (VII) . . . . 9,69,000 ..
34. Education (I) . . . 5,62,05,000 8,00,000
35. Art and Culture (I) . . . . . . 4,98,000
37. Medical (I) . . . . . . . . 1,67,41,000 .
39. Housing-General (I) . . . . . 1,505,000 40,00,0C0
40+ Government Residential Buildings (I) . 4150,000
46 Labour and Employment . . . 5,01,000
49. Welfare of Scheduled Castes, Schedulcd Tnbes and Othcr
Backward Classes (III) . . 39,57,000
50. Social Security & Welfare—Social Welfare-IV- (P & D
and T. A & W.B.C) . . . . . . . 42,69,000 .e
52, Other Social Sccurity Programme (VI). . . . 26,28,000 1,38,28,000
53. Natural Calamities . 1,50,00,000 .
56. Co-operation . . . . . . 6,98,000 80,000
57. Special and Backward Areas-C-North Eastern Areas 80,000 -
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1 2
Revenue Capital
Rs, Rs.
59. Weights and measures(II) . . . . . 1,55,000
60. Other General Economic Services-IV-Other Expenditure 45,000
63. Soil & Water Conservation P . o e 40,50,000 .
64, Animal Husbandry . . . . A 50,16,000 .o
67. Forests . . . . . . . . . 39,90,000 .
68. Community Development . . . . . . 18,00,000 ..
69. Industries-A-General . . . . . . 75,00,000 v
v0. Sericulture and Weaving . . . . . . 15,43,000 .
71. Cottage Industries . . . . . . . 35,00,000 oo
v2. Loans for Power Projects . . . . . .. 8,34,10,000
73. Flood Control, etc. . . . o . . 45,00,000 45,00,000
74. Roads and Bridges . . . . . . . .. 35,00,000
75. Tourism ., . . . . . . B . 92,000 e

SHRI RAVINDRA VERMA (Bombay
North) Mr. Speaker, Sir, I wou'd like to
start by saying a word of congratulations
to my honourable and distinguished friend,
Mr. Venkataraman, the Finance Minister.
I think that he has had an  extra slice of
luck because ge nerally.

Finance Ministers must thank their
stars if they can present onc budgect in a
year. But sir, he has begun his  innings
with presentingina lotofio or 11 budgets
ina year. I do not know, Sir, the reason for
this wilful slice of luck thathas been presented
on hisplate by the dissolution, unwarranted
dissolution of some of the State Assemblies.
But as far asthe State of Assam is concerned
the budget that he has presented and the
vote-on-account that he wants this House
to pass stand on a different footing. The
Assembly for Assam basnot been dissolved.
It is not dead. It isalive. Yet it is under
suspended animation. There is no popular
Government in the State of  Assani.
No elections could be held in the State
of Assam except in the Cachar Valley to
elect representatives of the people who
might sit in this House and discuss the
budget of the vote-on-Account that hon,
Minister has placed before the House.
Therefore, it is an anomalous and extraor-
dinarisituation in which there is an assem.
bly which is alive,but it is under suspended

animation, there is no popular Government
and there areno popular representatives
from most of the constituencies on the
entire Assam Valley sitting in the House to
debate the vote on Account that the hon.
Minister has placed bhefore the House.

We must also bear in mind that this
adds to the responsibility of this House.
A mass movement of unprecedented
proportions has churned the minds and
hearts of the people of the region and has
had its repercussions in other parts of the
country as well. The responsibility of
this House to hold the balance even, to
take into consideration the problems and
needs of the people of the region, the
feelings ofthe people of the region and the
demands that development makes as far as
the problems of the region are concerned,
is therefore, very great indeed.

SHRI ANANDA GOPAL MUKHER]JEE
(Asansol) Thank you Mr. Verma
that you could realise this after two
years. Yor were sleeping over the situation;
consult your ex-Homre Mijnister .. ...,

SHRI RAVINDRA VERMA: My
hon. frierd‘s impatience mighterhapsonly
be matched by ignorance of what 1 have
been saying and doing but I do not
proposc to take the time of the House in
answering this running commentary.
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MR. SPEAKER: No interruptions please.

SHRI RAVINDRA VERMA: [t is true
tha the Governmentis asking to-lav for only
a vote on Accoant for four months but the

ifirancial statemests and other statements
that have been prosented to the House
und rabtedly reveal a picture of the cconomy
of the State. The picture that is revealed
is one of poverty, dire poverty, backward-
ness, disparity in developmont, paucity of
-resources, which will not enable the
-Government of the State or whososver is
‘beaing the responsibility for the a#lminie-
tratioa of the State to bridge the gap in
ecoomic development of the state, The
problems of the state in a s°nse are chronic
and it must be admitted that the disparfty
in development in the different regions of
- our country is perhaps nowhere more appa-
rent, more appavently appalling than in
- this part of our country, which is removed
from the rost of the country by distance
and bylack of c ymmanication andcontact.
The p2r capita incoms in the State in
1976 was Rs. 969, when the nation,]l per
.capitaincome was Rs, ro49. Thegap in
the increase in the per capita income
Jhas  also been  appalling  as fur
as this area is coacerned. The increase in
_Assan has only huen to the extent of Rs.
a3 wh2n in the rest of the country in five
years it has grae up by Rs. 210 . The
national por capita incoms at constant
pricesvose by8-6%in  1970-71 to 1977-
58 in the rest of the country but in Assam,
‘it went up only by 2-6%

As far as inlustrialisation is concerned,
it is knowa that the State is backward,
that the contribution of the prinvry sector
and the agricalturesectorisnearly 59/ to the
domestic production. Asfar as agricultural
production itselfis concerned, my erudite
and hog. friend is aware that the growth
in agricultural production in that region
“has b2en tardy compared to mny other
Statesin this country. Asfar as unemploy-
m~nt is concerned, it is a chronic problem
all over oar country , butin this particular
region, the number of unemployed was
1,17, ovo at the end of the @nd plan, but it
has goae up to 15 lakhs or 1.5 millions,
-out of a total papulation of 15 millions in
the State today. The per capita availabi-
lity of ess=ntial commadities again is a
matter that should ewuse concern in  this

region, bacause essential commolities of daily

consumntion are not manufactured in
the statc and have to be transported from
_different parts of the country, over long
.distances, to this region. This creates a
p-oblem of transportation, of bottle-
«nxcks, of supply, of stocks and, therefore,
the possibility of hoarding, profiteering
and increasing of prices in the region.

T wald lik > to refer to the resources that
-the State has, which the statement w}_uch
my honourable and distinguished friend
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has placed before the House has revealed,

As far as this state is concerned, the larger

part of its resources come through taxa-

tion. There is very little that is eontributed

by the public undertakings in the States
or by commercial and other undertakings,

In fact, 69 of the total revenue of the State
flows from the State to outside regions of

the state, because of repatriation of the

profits and earnings of migratory labourers

working in the State,

As far as the financial resources are
voncerned, therefore, the State is a back-
ward State, Yet, the State is earning consj-

* derable revenue, not only for itsell but for

the country from its resources of tea and
oil; but 369, of the totalincome thatis ear-
ned from tea goes to the Centre and not to
the State. In the same way—1 donot want
to take the time of the House by pointing
out the running controversy that has heen
raging betwsen the States  producing oil
and the Centre as far as the royalty and
upgrading of royalty in view of the increase
in pricesof crude elsewhere are concerned.

Thwre is obviously a vicious circle,
therefore, as {ar as development is con-
cerned. As far as the main problem
of resources is concerned, the main
resource of economic wealth of -the
State, apart from its forests, is Brahma-
putra. This is a mighty river, and it is
almost compared to sca. That mighty
river and its turbulence cause problems
in the State, The State is exposed to floods
and to erosion. Every year, Rs. 2o crores
worth, on an average, of property and
agricultural produce, as you very weil know,
are lost in the State because of the vagaries
and turbulence of this majestic river.
This river has to be tamed. If this river is
to he tamed and its vast potential is to be
utilized for the generajon of hydro-
electricity for the developmeint of the valley,
then an enormous investment has to be
macle, which is bryond the possibility of the
coffers of the State exchequer.

The development of the Brahmaputra
valley is a very important question. We
have had the Tennessee valley Authority.
Many proposals for the develpment of the
Brahmaputra valley have been made.
Unless the valley is taken as a whole and
Brahmaputra is taken as the focus and
pivot of development in this region—I do
not want to go into details—the economic
backwardness of the arca cannot be dealt
with.  (Intzrruptions)

I would like to turn to another aspcet—
a verv serious and grave aspect—ofl the
situation in Assam. We know that a mass
movement,towhich I have already referved,
has virtuallv paralyzed the Administration
aswell aslifein the State. Itis unfortunate
that things should have come to this pause.
(Interruptions) But as far as this House is
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concerned it is cssential for us to understand
and comprchend the skelewon ofthe problem.
The problem relates to the presence of
forrign nationals in {his country. The
preblem relates to the situation in which
we find thata large-scale infiltration over the
years has led to the presenee  of a large
number of foreign nationals in the electoral
rolls of our country. There can be no
two opinions on this question. The ques-
tion isnot one Oflanguage and the question
is not one of religion. The question is one of
the forrign status of infiltrants——the status
ofiunfiltrants as foreigners. Thercfore, this
problem cannot be viewed as a parochial
problem. It is a national problem. The fact
the language that an infiltrant speaks or the
religion that an infiltrant professes does
not alter his status as an alien and the fact
that this area is pronce, vuloerabl- to
infilleration was known to  this august
House in the countiy lor many years,
In fuct. in 1930 this House passed an Act
ealléd the Evietion of Undesirable Immi-
grants rom Assam. Therefore, this prob-
lem is a chronic problem which has been
there and 1t has now grown up.

1 am glad that the Government has had
negotiations and talks with those who are
leading this movement. This is a very
scrious problem, I do wish in all sincerity
and earnestness that a negotiated settlement
for this problem would be found., We
have been informed that the differences
today have heen narrowed down that the
question is one of what would be the cut-
off point for the detection and declaration
of the status of a person as an infiltrant or
as a foreigner. I also understand thatas a
result of discussions and negotiations it has
now Leen found possible perhaps to distin-
guish between a cut-off date for detection
and deletion from the rollsand a diﬁ'ﬂr"cnt
cut-off year as a base for dtportation.
Ifitis true. ... (Interruptions), It has heen
seen, I am  told. T am not sayjng that
it is so. (Interruptions) 1 do not
want to  be disturbed by cither
. hon. Members. WhatI was saying was
that this is a national problem. T am not
approaching it from a partisan point of
view. 1 have no linguistic axe to grind on
this problem. It behoves of this House to
take a statcaman like viewon a problem of
this magnitude, breause if this problem is
not salved anl a solution is not found, the
sullennestand the resentiment in the region
will increase. Already we have scen
in this region the fire of resentment, of
secessionism, of insurgency, We shonld rot
contribnte to fanning the flimes of this

ficc Therefore, I hone that negotiations
will be carried oa. thet it will not be

believed that it is the end of the discussion

and it should he posible for the govern-

ment to find a solution, which is in line

with the national interest ard the feelings

and the aspirations of thie people of that

region, Thark You.
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AN HON. MEMBER : Stop fishing

in the roubled water,

SHRI RAVINDRA VERMA: You
trouble the water and fish in. Thut is the
ditlerener.

SHRI SONTOSH MOHAN DEV
(Silchar): Mr, Speaker, Sir, the Finance
Minister in his Budget has shown a toal
deficit of Rs. 17.89 crores and in his budget
speech hie has requested the states to reduce
their expenses to augment the  collections
of taxes and also to find out new steps
how the taxes can be raised. The present
situation is so worse that even after lour
months, I don’t think if a popular
government is formed there, it
will be posssille for that government
of Assam 1o levy new taxes and hence [
request the Finance Minister to increasc
the amount that has heen allotied for plans
as against Rs. 116.98 crores lo at least
Rs. 200 crores and also to increase the
royalty on oil which at the moment the
Government of Assam  is getting  only
Rs. 40 per metric tonne, It is needliss to
speak about this Budget, because it s
only for four months on a vote on Account ;
and after four months, we will grt niore
chance to sprak.

Now the hon. speaker from the Opposition.
Mr. Varma has said that the problem of
Assam is a national problem ; it must be
solved. I agree with him, But I will prove
that, this problem which is now being
focussed by Assam and the Ganatantra
Perishad, they represent only a minor
section of the people. They come fiom a
higher socicty and they have mastei-
minded these agitations. They have a
stranglehold in the government  machinery
of Awmsam in the mass media, in the Press
and even for that reason in the A, I. R,
The other day, in the House some Members
were talking about autonomy of the ALR.
I must say if you go to Assam-our Minister
of Information and Broadcasting will be
pleased to know—vyou will find that A.LR.
Gauhati is acting as a mouthpicce for this
agitation aud they do not keep any check
on anY newson the agitation and the diff-
crent movements even to mobilise  public
opinion. That the infiltrators are there
and the outsiders arc cating away
the culture and the heritage of  Assam,
can b ciscounted by facts ; if you go
through the Census Report of the Govern—
nment of India, vou will find that Assamese
speaking people in 1911 were §5. 9 per cent.
Assamese speaking people in 1921 were
33470~ in 1931 32. 3%,in 1951 56. 3% 1961
57- 1% and in 1971 60 5%. As against that
Bengali speaking people were 26. 99 in 1911,
27. 6% in 1921, 27, 5% inig31,19. 6%in 1951,
17.6%5in 1961 and 19.9% in 1071, So, we
see that from 1931 Lo 1971 the number of
Assames speaking people has gone  up
and the Bengali speaking people has  gone
down,
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The total growth of population on all
India basis was 22. 68% witcreas the growth
of population in Awsam of Assamese speaking
people is 34%- If you takea comparative
figure of the Bengali vfs other langu-
ages spuaking poople in 196171 you will
sce that Assamesc speaking people have
risen by 35%, whercas other linguistic
people have gone down by 19%. So, the cry
that Bengalies and other linguistic groups
ar¢ cating their culturc is not correct.

Apart from that il you go into the census
of 1971, you will find that those people
who were minor at the time of census
in 1971, lakhs of them became eligible to be
voters in 1977 and 1978. ‘They predominent—
ly belong to the Assamese section. They
are more in numbzr than the Bengali
section, Bengali Muaslim scction, Nepalese
and Tibstians, According to the census of
1971, those minors who are to be cligible
ty be voters in 1977-78 shows that there
are 12 lakhs of people,

veain we see there is hue and cry that
“ragalies have captured and ousted the
Assamese  from Government  service,
I would like to  refer to this House
Assam Government civil List 1971 which
rcveals that there arce 13 Bengalies out
of 200 ACS—I officers, only 27 Bengalies
out of 328 AGS--I officers, only 69 Bengalies
out of nearly 600 Government Engincers
in the P.W.D., only 3 police officers of S.P.
rank out of 30, only 8 class I Co—operative
Officers out of 60, only 18 Bengalies are
in the Health Services out of 224.

An hon. Member from the Oppesition
has said that it is a national problem.
But his party is acting anti-national.
How? I will tell that. On 12th March in
this Hous, Shri Vajpai has opposed the
talk which was held between the Prime
Minister, Home Minister and the Assam
Gana Sangram, When he visited Assam
he also made specches saying that the people
in Assam in so far as Bengali speaking peo—
ple are concerned only Hindus should
be kept there but the Muslims should be
ousted. This sort of propaganda again
on the floor of the House is not proper. This
thing can be probed into from the paper
report of Assam, The is bring propagated
in Assam by your party and they are saying
that Muslims should be sent out.

SHRI RAVINDRA VERMA : I denyit.

SHRI SONTOSH MOHAN DEV : You

may deny it but it is a fact which cannot
be denicd on the bLasis of record.

SHRI RAVINDRA VERMA : Produce

the record.

SHRI SONTOSH MOHAN DLV :
Muslims inAssam have taken very active part
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against the movement. I would like to quote
that the present Governor of Assam taking
grand fatherly attitude towards this
movement. In my Constituencey Karime
ganj there were clections on 6th and
3rd January on 30th of November news
was broadcast on the All India Radic in
the name of Governor. The Election Com-
mission decided on 28th December, 1979
that irrespective of anything, clections in
Cachar will be there. The Governor came
out with a statement on 3oth Decrmber,
1979 that if there are clectionsin two Cons-
tituencies of Cachar, there will be large-
scale Jaw and order problen: all over Assam.
If you go through the records you will find
that in Nalbari and Barbcta. arson, Inoting
and attacks on the Muslim and Hindu
communities took place between 13t and
Gth January, 1980 when the Governor
came out with a statement like that. So,
I request the House to have a change of
the administrative machinery in Assam.
Otherwise, this problem cannot he solved,

When the Janata  Government was
there in  Assam for the last 234 years,
they did not take any constructive attitude
towards the development of Assam. The
Education Department was not given &
single Paisa for the construction of Govern-
ment schools, primary and high schools
and university Colleges. I lave been tokd
this morning from Gauhati that students
are going to the DPI of schiools threatening
him “If you give any grant to the Bengali
medium schools in Assam, there will be
large-scale riot and chaos” I would
request the Education Ministry to look
after this problem and try to solve it.

Floods in Brahmaputra are a source of
sorrow for the Assam people. The floods are
creating havoc every ycar. There is a
Brahmaputra protection project, 1 would
request the Finance Minister to  provide
more funds for the Protection of Brahma-
putra Valley.

There is a proposal which lias been congi-
dored hy the North Eastern  Council also
for the construction of the Barak dJdam.
This dam is a must for the prople of Assam
and also for the prople of Tripura, Mizoram
and Manipur. The investigation period
fixed for this is three years. 1 request that
it may be reduced to 2 years. 1f this dam
is built, it can generate Goo MW of clec-
tricity which will solve the preblems of
Tripura, Mizoram as we'l as the whole of
that region.

I would like 1o draw the attention of
the House to the fuct that Cachar studern s
are not in the agitation which is going on
now. There are thousands of studenis who
are to app ar in the university and school
board examinations. They are waiting 10
apprar, but the Gauhati University has
postponed the examinations. So, the Govern-
ment should intervene and at lrast those
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people who are not in the agitation should
b allowed to xpprar in the examinatiovs,
IT this eaunot be arragned, they should br
-given eaonp-nsation from the Government
beegus: ‘hey are not in the agitation. Why
should they suffer, Tuey come mostly from
the middle-class familics and villoge
agricnltural families, A ctelent stads ing
in the engincering or medical collegr is
spading Rs 15, 000 t0 20,000 a year.
But unfortuanately, they are not allowed
to appear in the examination. Either the
examination shouldt be held for them or
thase hoys who g - studying in the ergin-
erving and  medical colleges should be
ad mitted 1o the colleges in other parts of
the country. ‘Thi: is my request to the
Education Minister,

I also request the Tducation Minister
that there must be a university in Cachar,
“The Gaubati University passed aresolation
that by 1982 they will have only Assamese
as the mediyn of instruction. When there
was an agitation in Cachar in 1952 it was
agreed under the K. C. Pant Formula
that Enaeglish and Assimese  would be
maintaine.d  as medium of instruction up
to 1942 . So, I requrest that there must e
a university in Cachar now. Otherwise
the students of the Dengali-spraking
-Community willsuffer immenscly.,

As I said in the very beginning, this
movem=nt is urbanbased and the agricul-
turists in Assam, both in the Brabamputra
valley as well as in Cachar are suffering
very much. Aleeady an agitation is going
-on in Assam against this movement, They
are saying, the students in urban areas are
having this meovemsnt by raising funds
from the business community and the vill-
age pople are suffering immensely. The
20 point programme is coming, but under
that, unless the village prople of Assam are
given the chanee to get rid of their agri-
cultural loans which 5:“' have taken from
the Government, they will not be eligible
to get any loan from banks and other
financial institutiors.

So, the agricaltural loan and the copzra-
tive loan which were given by the Go-
vernment at the village level at various
times should he wip~d out and they should
be eligible 10 get further Joans from the
Ciovernment,

As regards rlectricity. we should have
a second 132 KV line from Mullai Grid
Sub-station to Panchgram  Sub-station
beeaus~  the  p-esent line runs through
hilly terrain  and  sasceptible (o [fre-
quent fiilure. As aresulloutof o MW
we are allotted onlv 5 MW. So. e
carnot  run  our industry mainly ten
inelustry.

Last but not the least, T woald request
he Afinister to s~ that ~ssential commo-
dities move 10 Cachar. Cachar p-ople
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are suffering immensely because of non-
availability of essential commedities.
This morning, 1 reccived a telegram
from Silchar. One p-rson, Nur Mia,
was killed in the market. While standing
in the queune for taking salt, this fellow
was killed beeause of a quarrel. Such
is thr position in  respect of HSD,
Kerosene, sugar, riee and salt. T have
already  requrested  the  Minister 10 look
nlo it

I again request the Central Govern-
ment 1o explore the possibility of form-
ing 4 popular Governnunt by any paliti-
cal partyin Assem. Without a popular
Government, it will be very diflicult to
solve the problems of Assam. So, this
should be considered.

SHRI CHANDRAJIT YADAV
(Azumgarh): 1 think, the peesentation
of the Buwdget of Assant by the Finance
Alinister in this national forum provi-
des us an  opportunity 10 give a serigut
thought to what is happeaing on our
national scene and what is going to be
the  relationship  between  the Coenee
and the States, 1 think, the happ -nings
of Assam should not be looked intoi-
isolation. The rntire North easternz ne
has wvufortunately, Aared  wp. Pegp e
in that part of the country feel very
much  neglected  politically, economi-
cally aud culturally. They have a
fevling  1hat  those  who  are living
in that paurt of the country whether
tribals or pon-tribals. have been ex-
ploitcd  and the Central Government
has totally failed to give p-op-r atten-
tion to their iuterests. Now it has
become a serious national  problem.
Today. the youth in that pairt of the
country is in a mood of rebellion.

All natignal parties including the ruling
parly have expressed concern and have
also come out with an app~al that some
solution keep'ng in view the national in-
tegrity of our country and also keeping in
view the genuine grievances of the people
in that part, must be found. Evervhody
ferls concerned today. We do not want to
make it a political issue because it 4 a
very gensitive national jssue. But  we
must go into the root cause of these
p-oblems. The central Government  por-
haps, had failed in its national duty when
it il pot pwv p-opr attention to almost
what is hemg called foreign imvasion in
that part of the country or unauthorised
emigrants who ecame  in on a very large
number,

x2.00 hrs.

When we look at the 1661—71 eensus figu-
res. they show that while the tolal growth

of popaldion in the enlire country was
24 prceat, in Assam it was 35 por cent.
Ifthere was an additional 11p 'reent growth

of prpalation in onc small Stute, that was
nora natural growth of population. Fvery-
body had admitted that unanthorised
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forcigners, people from other countries,
came in lakhs and thatis a serious position
because of which our national inde p *ndence
and our natiopal integrity is very serionsly
threatened, i€ our Govert m 't fails (0 roke
cffective measures to stop infiltration into
our country and allow unauthorised
emigration to take place on such a large
scalt. This can happen in any sensitive
border of the country.

In ouwr country we kiow that foreign

powers are taking active inte-e tin whateviy

is happrning in Tudia. On Decrmber i,
Shri Anil Das, Parliamentary S¢erctary to
the Chiel Minisier, made a public state-
ment that foreign powwers ave  actively
involved in the affairs of Assam. When a
rrgponsible porson makes such a pablie
statement thal foreign powers are acti-
vely  invOolved in the internal  affairs
of Indin. then the Gentral Govermnent
should have taken all pnssible steps to
find out which are thosce foreign puwes.

The Prime Minister has ; ppraled to
opposition leaders  to  co-operate with
the Goerrnment. The opposition leaelers
have assured the Government that they will
co-opcrate to find a satisfactory solution.
But we would like to know the real position
because we are kept in - darkoess. why is it
that the Government of India is insisting
that the 1971 census should be the criteyia
20 decidr who were the foreigners  and
who were the Indizn nationals? \Was
there any secret agrecment hetwern the
Gov-rmment of fndia ard the Government
of Bangladesh ? 1t is being rumoured that
thert was a protocol: but we do not know.
When we also want thut some solu‘ion is
fountd. the Government of India must take
into confidence the leaders of all political
partics and all the facts should be ‘placed
hefore themn so that a satisfactory solution
can be found Ly all of us.

Anather question which is causing con-
cern is that il is not a problem affecting
Agsam alone. Whathas huppened (luring
the last six months ? On account of the
closure of the refinery, our country lost
2 lakl tonnes of HSD worth Rs. 56 crores
and 50,000 tonnes of kerosene worth Rs,
15 oroves, Ta terms of money tli country
lost abaut Rs. 75 crores to 015 crores. Apart
from that the non-availubility of SD and
keroyene has caused serious damage to
crops throughout the countiv. Se, our
nation and our people  have syffered
econontically 10 a great extest.

The people in that part of the
country have been raising certain issues,
Sometimes it becomes a dispute between
Assamese and non-Assamese and some-
times between tribals and non-trihals.
Thereis o certain  tribal organisation in
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Assam called the Plains Tribal Council
and it submitted a memorandum to the
President of India on 2oth May where
their main grievance was that their
identity wasin danger, their culture,
their  customs, their way of life,
everything is being  threatened by
non-tribal Assamese. Therefore, it is
not a simple question of Assamese and
non-Assamese, but it is also a question
within Assam, within that area; tribals
and non-tribals, Assamese and non-Assa-
mese, Indians and foreigners, it has
become a very complicated question.
I think this question has been raised
for many years and cven decades, and
if we do not find a proper solution,
if we do not find a satisfactory solution
to satisfy the aspirations of the people,
it is going to become a very
serious question, So, it causes concern
to all of us.

India is our country and sometimes
we feel really a sense of great satisfaction
that perhaps the national movement
has given us a great national asset
that people living in any part of the
country, they feel they are patriotic
Indians, they have a sense of involvement,
a sense of participation, But one could sec
very clearly during the last six months
that there was a kind of political de-
stabilisation in different parts of the
country, I myself wvisited Kerala
and Gauhati and I had occasion in
Gauhati to meet pcople from the 7 north-
eastern States. Everybody was con-
cerned at what i8 happening in our
country and they all wanted that our
country must have political stability,
that we must sce that our country is not
disintegrated and that we are
able to make advance to develop our
economy, to preserve our culture and
also to play our role in the international
arena as a nation, Itis a great assct
1o us that the people of this country,
wherever they live, they feel that they
belong to this great country. Itis a
good emotion, a national emotion, and
it has to be nurtured and developed-

But there are certain things which go.
beyond the emotions, There are hard
facts of life. If lakhs and crores of
our young people are unemployed,  if
they do not see for them any hope in the
near future, then they feel like revolt-
ing, and this revolt is coming in Assam.
I will not blame the youth of Assam,
because they have a genuine feeling,
perhaps, that their State, their region,
their economy has been dominated by
people from  outside their State and,
had they not been there, had their domi-
nation not been their in thejr ecconomic
life, in their trade, in their political life
and in their administration, perhaps
the local people would have got
greater opportunities, and out of
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that anger sometimes they like a stand
which harms the interests of the country.

When it becomes a  question of
Assamese and Bengalis, when it becomes
a question of Assamese and non-Assa-
mese, and when it becomes a
question between Assagn and Nagaland
or Awam and Meghalaya, then
we feel greatly concerned, 1 am
sure that no one in this country really
wants that our country should in any
way be threatened. So, I would
request  Government to  give serious
thoaght to what economic steps, what
administrative steps and political steps
should be taken, and this should be treated
as the most urgent national issue.

It is good that the Government is
negotiating and trying to find a solution,
I am sure that the Government  at no
stage will take 4 high and mighty atti-
tude, These problems cannot be
solved by brandishing sticks, or by
sending military, CRP or police. What-
cver time the Government has to spend
should be spent round the table. Dis-
cussions should be allowed to take
place threadbare and the Government
must come out, not with a closed mirnd
but with an open mind, as to what
are the problems and how those pro-
blems can be iackled.

I would like to give the government a
note of warning that whatever is happen-
ing in the north-eastern zone of our count-
ry should be taken as a pointer. If Gov-
ernment do  not re-fix its  entire
socio-economic programmes, if the Gov-
crnment do not take effective steps to
solve the problem of poverty, the  ques-
tion of the growing gap between the rich
and the poor and if the Government do
not find some solution for our millions
of unemployed youth, then this kind  of
problem can flare upin any part of the
country, and that would be an explo-
sive situation which it would be difficult
for any Government to tackle.

Ttisnot a question of any party.
Certain issues have been raised in thig
country. Whydid the youth rise in
revolt in Gujarat before the Emergency ?
It was not because of the Emergency.
The Gujarat revolt did take place before
the Emergency. When the prices went
very high, when the hoste] mess charges
were very much  increased, when the
prople in that part of the country did
not see that the Government was taking
any effective steps to control the grow-
ing corruption in administration,  to
bring down the prices of esscntial goods,
to provide employment to the unemploy-
ed youth, they started a movement and
that movement spread all over the
country and later on we thought that
nethaps Emergency was an effective
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meagure to stop this kind of thing. But
we saw  that though Emergency
brought some kind of peace, it was a
temporary peace and the people did not
like and therefore the people revolted,
After that, the people chose their own
Government and  when they saw
that their aspirations were not fulfilled,
they again changed the Government,
One thing is happening in this country,
that is, inspite of all the difficulties,
inspite of all political turmoils and
economic problems, our pecople are
showing great faith in the democratic
system. So far people have faith in demo-
cratic values and they have been strength-
ening the democratic values in thig
country. Whether this party comes or
the other party comes, it is immateria]
if the country really goes forward,
I agree with my friend, Shri Verma, who
has made certain suggestions that the
Government should see that an early
solution is found and nothing is imposed
on the peaple of Assam against their will
and the Government should not take a
high and mighty attitude and the Govern-
ment should also assure the House that
effective steps  will be taken against
the infiltration of unauthorised fore-
igners in  country so that the inte-
grity of the countryis al no stage threat-
ened. I think the Finance Minister will
not take a technical view of it because I
know that Assam is a backward State,
economically poor and the per-capita
income of the people in Assamis very low
and the development is very uneven in
that part of the country. This rmust
be looked into. But beyond mere
economic issues, these aspects and  the
aspirations of the people have to be
taken into consideration,

SHRI P.K. THUNGON (Arunachal
Woest): Mr. Speaker, Sir, I rise to speak
in support of the Budget of Assam that
has been presented by the hon. Finance
Minister, This interim budget gives a
glimpse of hope to the people in Assam,
in solving various problems. I would
like to simply offer a few suggestions for
implementation and for consideration while
framing the next Budget. The crux of
the problem in Assam and for that pur-
pose in the entirz north-castern region
is the big gap, the communication gap
between the rest of the country and the
north-eastern  region. Because of this
gap, the problems of Assam as well as
the north-castern region are not some-
times properly appreciated and under-
stood by the planners sitting in  Delhi,
I have, rather we have, the experience
that whenever we approach with certain
problems, with certain  proposals, the
economic pundits put us so many questions
and give 50 many reasons saying that it
is not economically viable, technically
feasible and so on and so forth. This is
the os¢ not with the north-eastern region
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alone. T came to know from my friends
from other backward hill States and hill
regions that the same is the case with them
also, Therefore, I would like to offer a
suggestion that there should be a Special
QCell created in the Planning Cemmission
and some important Ministries for looking
into the problems of the north eastern
region and for proper appreciation of
their problems and there should be no
communication gap.

When the question of communications
comes, naturally, our minds are drawn to
the roads, the railways, the airways and
the waterways. So far as the north-
eastern region is concerned, as we are all
aware, as this august House is aware,
it is one of the most backward regions
from the point of view of communications,
I do not want to go into the details of
all the sectors of communications. But
I would certainly like to mention a few
specific points about the roads. The
other modes of communications are not
sufficient in the north-eastern region
and there is no possibility also to  make
them available to the people of this region
with immediate effect.  The only possi-
bility for which the Government can
take immediate steps is in the matter
of roads.

The roads in Assam are in the most
pitiable condition. I would mention
one patch of road where 1 often travel.
There is a road between Tezpur and
North Lakhimpur and Jonai. Parti-
cularly between north Lakhimpur and
Jonai, you will find that there are no
bridges., If there is a patch of road
there is no bridge and if there is
bridge, the next patch of road is not
there and if there is a road, it is not
motorable, T would like to draw the
attention of the Minister concerned to
the fact that the enormous requirement
of roagdsin Assam cannot be solved only
by Assam. This road which I am men-
tioning does not only serve Assam but
it also serves Arunachal Pradesh, Naga-
land and Meghalaya also. I would
urge upon the Ministry concerned to give
proper attention to this road and to do
son:i:thing for the improvement of this
road,

I remember, we discussed this matter
in the North-eastern Regional Council
(N.E.C,) for quite some time. We have
several times discussed and recommen-
ded for the improvement of this road.
Whenever we requested for the cons-
truction of this road and improvement of
this road, we were told that there were
no funds. We had also suggested that
there is a railway line in that area and
there are railway bridges and those
railway bridges can be converted into
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road-cum-railway bridges because the
railway traffic is not very high there,
I do not know what has been the result
of that. Uptill now, we have been
requesting about this matter but nothing
has come out of it so far,

There is another patch of road between
Tezpur and Jamuguri. We have been
urging for the construction of a bridge
over the river, lower Jia Bhoroli, If
this bridge is constructed, it will shorten
the distance of the present road by more
than 20 Kms, and this bridge will
connect with the second bridge of
Brahamputra,

Apart from the communications
problem in the north-eastern region, I
would like to mention one more problem,
In the north-eastern region, the tribal
literacy rate is very low. I would like
to cite the literacy rate of Arunachal
Pradesh, You will be surprised to
know that it is only 5.6 per cent. In
such a statc of affairs, adequate audo-
visual facilitics need to be provided to
the people of that region, to educate the
people there about the development of
this region, to educate the people there
to know what is happening in the
country, what duties they should perform
and what rights they have got. For
this purpose, 1 would like to suggest that
in the whole of north-eastern region,
a T.V.station is immediately required
axd I would urge upon the Minister
concerned, through you, Sir, to take
immediate steps to establish a T.V.
centre and also a high-powered radio
station. I remember that we had re-
quested the Ministry of Information to
set up a high-powered Radio Station
at Itanagar. For that, we had provided
land also, but it is still lying there without
any action being taken. Three vears have
elapsed and I do not know at what
stage the proposal is: nothing has been
seen in the field. T would like to submit
through you that these are the reasons
and these are certain points which lcad
to agitation or which lead to dissatis-
faction,

Without taking much time, T would
like to mention about the unemployment
problem. One of the Hon, Members
has mentioned about the enormous
problem of unemployment in that region.
I entirely agree with him: this is so parti-
cularly in Assam. T do not want 1o go
through the statistics presented by the
Hon. Member Mr. Varma, but 1 would
like to say that in the various Employ-
ment Exchanges in Assam 2,63,000 youths
are waiting for employment. Prima
Sacie it appears to be a gigantic problem
and is a gigantic task to solve the prob-
Jem also, but if we deal with the problem
honestly and if we see it through a sincere
angle, then the problem can be overcome
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within two years. I would like to make
a few suggestions on this point,

There is a petro-chemical complex at
Bongaigaon, More than 2000 small-
scale industries based on  petro-chemicals
can come up there and they can ahsorb
more than 50,000 unemployed youth,

Another aspect is that we talk about
agitations and stopping of influx, this and
that, We require for that, the stren-
gthening of our security forces and the
strengthening of our police forces. i3
a few more batallions, sayfive  or ten
batallions are added to our police forces,
another 1500 youths can be absorbed in
that way.

Then, there are schools where there
is no second teacher and there are
villages where there are no  schools,
If we take the educated youth as teachers,
if we open more schools in the villages
and if we provide additional teachers to
the schonls where only one teacher is
there, then another 30,000 youths can be
employed in, that way.

So,if a proper programme is drawn
up in this manner, we can  solve this
enormous  problem  of unemployment,

Lastly, T would like to mention the
immediate need for installation of a po-
pular Government in Assam. 1 do not
want to say  much about the North-
eastern region since we are talking only of
Assam. At this stage the situation in
Assam is such that only by installing a
popular Government the present problems
can be overcome. Thers was a news
item this morning in the  Assam Tribune
under the Heading “Prime Minister’s
‘No* for installation of a popular Go-
vernment”. T would  like 1o know
from the Home Minister whether such
news is based on [acts. T it is not. then
it is certainly in the interests of certain
interested people who simply want to
instigate the youth and who do not mean
1o solve the problem.

Another point I want to raise concerns
my own constituency,  We have talked
about the problem of floods in  the
Brahmaputra. T would like to inform
the House that 8o per cent of the Brahma-
putra water flows from Arunachal Pra-
desh, and if any flood control measures
are to be taken in that region for that
purpose, then the measures should bhe
undertaken in Arunachal Pradesh, The
investments which are proposed for that
purpose in Assam will go in vain—by
mere bunds and dredging process, the
problem cannot be solved—unless the
Pproboem is checked in the souree,

SHRI SATYASADHAN CHAKRA-
BORTY (Calcutta South) : Mr. Speaker,

-
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Sir, it is with a heavy heart that I rise
to speak on Assam, a State neighbowring
my nwn State of West Bengal. My heart
bleeds when 1 find that in Assam my
countrymen are set against my country-
men. My heart bleeds when I find that
toilers are set against toilers. I am also
really sorry that we are discussing here
the budget of Assam which should have
been discused in the Assam State As-
sembly by the representatives of  the
Assamese people who know about the
conditions of Assam better than we do-
I am also really sorry that the represen-
tatives of Assam, who should have the
rightful place in this august House, are
not here; they should have spoken on
behalfl of their State,

Sir, T know that, because of uneven
development of the Indian economy,
there are backward regions in our country,
‘We are not poor in our resources. Inda
is a very rich country. The pecople are
very hard-working, but the people are
very poor, and millions are compelled
not to work because there is unempioy-
ment; we are unahle to provide em-
ployment to the persons who are ready 1o
work and serve for a prosperous India.
Particularly Assam has the misfortune of
remaining undeveloped.  Tis transport
and communications are yet to be de-
veloped; incdustries have not heen de-
veloped there. We know that, parti-
cularly in Assam, there is scrious un-
employment problem amongst the educa-
ied youth. We know that there are
genuine aspirations of the Assamese people
to see that their State prospers.  their
boys get employment and their per
capita income rises. These are all ge.
nuine desires.  They have their grievan-
ces, they have their very genuine urges
ahout maintaining their cultural integrity,
They have a very genuine fear that they
may be overwhelmed by the outsiders,
I have no quarrel with the persons who
want to see Assam very strong and who
want Assam to maintain their culture
and cultural identity. But T am really
sorty to say that cold and calculating
politicians and regirnal chauvinists mas-
guerading as patriots are utilising the
discontent of the peole to subserve their
ulterior motives, And I must emphasize
that there are certain elements who are
guided by their foreign friends in fomen-
ting sccessionism in the north-castern
region, These clements are active in
Assam. We also find that when
thousands of people are killed and the
houses are burnt, the musclemen are
supplied by the R88, The technical know-
how is supplied by the RSS. To-day
we find that some leaders who are ro
better than political upstaris have raised
the slogan, ‘Don’t love mother India
but love mother Assam’. They are saying
*jobs for the sons of the soil’. May I now
ask this simple question ? Are we not
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sons of India? Is it not true that our
Constitution  guarantees the right to
every citizen to seek job any where in  India
and to scttle anywhere in  India ? We
are Indians first, The question is this:

e very basic principle of the Consti-
tution is torpedoed by these clements.
They say that the boys of a particular
region have the right to be employed in
that particular region, Iknow thisslogan
was raised by the Shivasena people. 1
know in Assam there is a Lakchat Sena
raising the same thing. We do not
believe in it in West Bengal. In and
around Calcutta we have 60% of the
working people working in factories who
are not Bengalis, All the same, they
have the right to work in West Bengal
because we are Indians,

The second thing is this. The discon—
tent of the uneniployed youth is directed
to achieve mischicvous ends.  They are
sctting unemploved person against un—
employed persons. They say, ‘Look
here.  If you drive out the non-Assamese
from Assami, you get employment’, Then,
is that going to solve the problem? I
suppost from  Assam the non—Asamrse
are driven out,as a measure of retaliation
other States mayv do the same thing and
what will happen to the intergrity of
India and what will happen to our whole
country lgr which we fought and the
idcals which we cherish in our hearts
for 2 unified India ?

My submission is this. There are
forces. I hear one of my friends here
telling that foreigners should be driven
out. T say. ‘Yes, all right You are
100% correct that foreigners should be
driven out’ But May T ask vou, Gentle—
men, how to determine who is'a foreigner ?
Should we allow the masses guided by
the secessionist  forces to cdetermine the
question of who is a foreigner and who is
not a foreigner?  Should we allow certain
porsons to take the law in their hands?
We have a Constitution, We have the
laws. Everyvbody should be a law-ahiding
citizen, unless and until we declare openly
that we do not any longer owe allegiance
to the Constitution of India and we do
nol want to maintain any law and we
warnit to have mob rule. What is happen—
ing in Aswam is that the Government
OB :ars’ Aunciation has declared openly —

12.35 hrs.
[Sur1 Surveay V. PatiL in the Chair]

I emphasize openly—that they will
obey the dictats of the Gana Sangram
Parishad of the student leaders. They
are¢ not going to obey the dictates of a
regular government. Is it not mob rule
being supported by the Assamese officers?
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Even the essential commodities are being
distributed by these prople,  Since when
hav it been decided that the government
will clistribute essential commodities  to

the pdple through these agencies ?

All these things are happening. You
say that persons who migrated after 1948
should be regarded as foreigners. Is this
veasonable ? What is happening in
Assam is dangerous. The care-taker
government of Mr. Charan Singh has
failed to tackle the problem. That
Government has lacked all the political
will in tacklhg the problem of Assam,
The Janata Government, I am sorry to
sav. could not tackle the problem. I am
sorrv to say that the present Government,
by its declarations, sitting idly, is watching
the situation. One day lost means
thousands of lives are lost; onc day lost
means thousands of houses are bumt:
one day lost means the destruction of
properties and  maiming the  children,
wives, girls and killing of prrions. I say
it is mutilating the honour of our country-
men. I will urge upon the Government
not to watch the scenes there, not to treat
that as a political motive. I krow ecven
so many parties in this Flouse are dec—
laring that they are speaking from  the
point of view of national unity. T tell

* these gentlemen, the hon. Members, to

please search their hearts that when the
movements startrd, were they not n
the movements directly or indirectly
Did vou not think that you would gain
politically because the clections were 1
the offing ? What is happening there?
You have created the Frankensteing 1t
is not going to rule also. The forces are
going out of your hands. There are
Members who say ‘Yes, the pvobem!:
are to Dbe examined dispassionately
But. when killing takes place and when
organised murder is there, the first duty
is to establish law and order, to protect
the lives of the citizens and their pro-
perties,  This is the first duty imposed
by our Constitution on anv Government
whether it be the Janata Government or
the Congress (I) Governmrent. This is
a duty imposed on the Government by the
Constitution. Youmust do it and any
delay may cuase disaster.

That is why I humbly submit to this
House as to why 1977 should be taken
as the base year. We should have settled
this and some consensus should be arrived
at. Let us be watchful about the ma-
chinations of the Tmperialist there—
the Brahmaputra Valley Project and the
C.I.A—and let us be watchful abo
their activities there; let us beawatchha
about certain  gecessionist forces whe
look like friends of the Assamese peopl:
and also the Christian Churches asy (o
what they are doing there.
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I warn this Government: Please do not
waste a single minute, ‘Please do noi
try to app:ase these forces who are out to
destroy India and who are out to disturb
the great country’. It is not a question
of Brngalis or Assamese; it is a question of
preservation of unity of our  country;
it is a question of preservatin of demo-
cracy and it is a question of preservation
of the democratic rights of our country
and it is also a question of firmly handling
the forces which are out to destrov the
democratic structure of our country and
our culture. It is a question of unity
and culture of my country.  Se, Sir, with
these words, I thank you and again I
appeal to Government to give a serious
thought to this martter. Let us, first of
all, s=ttle this question politicaliy and
1et us hold the elections to see that Assam
is ecopomically develaped and the un—
employed vouths get their chances of
emnloyment and let us ssttle the iscues in
consultation with the parties in the Oppo-
sition.

MR. CHAIRMAN ¢ Shri P.K. Thun-
gon. He is not here.  Smt. Mukhetjee.

SHRIMATI GEETA MUKHERJEE
(Panskura) : Mr. Chairman.  Sir,
it is a pity that we have to vote the
budget for the State of Assam here in
Lok Sabha.

While Tand our party fully support
that the Assemesc people  should get
a greater share of Tndian resources to
develop the State of Asam  and we
also feel that they have been neglected,
but. at the same time I cannot Dut
observe that at the mom-=nt, we are be-
ing called upon to vote the Budget for
the a-dministration of a State where the
Admninistration virtually does not exist
now. Ttis a matter of grave concern, not
only for us, Brngalis, but for the
whole of the country., The d-legation
which came here to meet the Prime
Minister and the Home Minister has
gone back. But we have read in  the
newspap~rs that the neagotiations have
failed and we have also read the p-r—
nicious statement made by Mr. Niba-
tam Bora, the leader of the Purbanchal
Lok Parishad, where he says that the
foreign pressurc will compel the Govern—
m-nt, that is, the Government of Inclia,
to accept their demands in 10 days.
This is one of his ideas that
Toreign pressure  will  compel  the
Government to accept their demands
in 10 days. One of their demands is
for the rejection of the 1971 cut-aff
year., There is another point in the
statement that there will be a counter
mave which will b~ started hy the Left
pacties like the C.P,T. and C.2.I. (M)
who are enemies of the Assamrse people,
Both these statements are  very dange-
TOous.
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Firstly, should our Government be
compelled by foreign pressure ?  Se-
condly, are the Left Parties encmies
of Assamese people ? Both the ideas
are pernicious and both are very grave
and dangerous. So, Sir, through you,
I apperal to the Treasury Benches that
our Prime Minister should make a State-
ment on the floor of the House about
what is the real state of affairs presen—
tly in Assam, what is the result of the
negotiations and what are  we cxpected
to see in the <coming days.

Now, about the question thai Asam
is being flooded with Bengalis, foreigners,
etc., while appreciating their ferlings
that a number of [orcigners haveentered
Assam and something should be  done
for that. T would like 10 submft that
this entire movement cannot be only
the product of their healthy feelings be-
cause the statements and the slogans
that had been expressed are ahsolutely
dangerous. Last time, I had appraled
for a delegation comprising members
from all over India to visit Assam so
that they could see for themsaelves the
situation in Assam. I amglade that a
delegation of non~Bengalis from the Jawa-
har Lal Nehru University visited Assam,
After their return, they submitied a
report. They had  seen  the slogans
and writings on the walls and 1ead the
hand-hills handed over to them, The
slogans are like this. ‘I you see a
snake and a Be-ngali, kill the Bengali
first”. “Wanted a Bengali head-Reward
Rs. 25.0". Members should not think
that this upsurge is against Bengalis
only. This drlegation has also  srn
the wall writings “Indian Dogs get out
of Assam—Forgrt Mother | India
and Love Mother Assam—" Now,
do these represent liralthy aspirations
of the people of Assam ? I do not
consider it so. I am sorrv (o say that
recently. Assam  Government has tssued
a press statement in which it js said that
only 78 persons were killed in the riotirg
in Assam. Butnotonly the WesrBengal
Press but the Press from all  over
India reported that at lrast 4on penple
were killed in North Kamrup district alone.
According te raz7r Census, the Assaniese
speaking  prople  in Kamrup Distriet
ahoul 76 7% and Bengali speaking prople
were only 12 3%. Do you think that
this small pereentage of 12. 3 could owver—
whelm  76. 7%.

And it is there tha  such a carnage
has taken place. While full symnathy
ghould braccordsdta therral asnirat’ons
tothe healthy aspiratonsaol the Assamecs
prople for their drvelnpment, T think,
great care has to be taken to ser that
this kind of chauvinism is firmly dealt
with. No amount of pamn-rine with
any ulterior motive onthe part of any forc~
will do any good rither [or Assam or for
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the rest of India, No ultimatum or
foreign pressure should forcethe Govern=
ment to go back from the cut—ofl year.
The Government mustnotyield to pres—
sute,  There is no doubt aboutit that
the minorities in Assam, linguistic or
religious, are being hounded out at
the mement they are feeling insecure,
The O.N.G.C. have already decided to
withdraw non—\ssamese employeesirom
there; they are feeling so insecure., That
is the case with most of the other Govern-
ment services, even under the Central
Government. Even the banks are think=
ing on the same lines. If this goes on,
you can well understand the reaction
it might create elsewhere,

My hon, friend has already talked
ahout the multilingual composition of
Calcutta and its suburbs. In Calcutta
the leit movement has succeeded in
defeating the chauvinist Amra-Bengalis
in slectionsand even then we are suppo—
sl to be encmies of Assamese people,
This cannot be. Thatis why I said that.
we should not take any narrow view
either on lingustic basis or on poli ical
basis. I appral to the Government to

see to it thatthissituation is dealt with

very firmly and peaceis restored in

Assam. Only then the prosperity of the

Assam State can be guaranteed Assam-

mese, Bengalis and otherlinguistic mino=

tities should live in peace and that is
the only way flor the progress of Assam

State.

With these words, I support the bud-
get and [ wish that more allocations
would be made for the development
and l=ss allocations for administration
because of their [ailures.

THE MINISTER OF FINANCE
AND INDUSTRY (SHRI R.
VENKATARAMAN) : Mr. Chairman,
Sir, "1  roalise the litnitations
under which I am presenting  the  in-
terim hudget for the various States. We
have finalited the plan allocations for
the v.rious State aft-r discussions  with
the Planning Commission. The wusual
procedure in respect of plan  allocations
is that the officers fromthe State Govern-
ments come to the Plinning Commi-
ssign and they carry onthe  discussions
and, more on less, finalise the total sums
which would be accepted as the  plan
for the State. There altrr there is a
merting with the Chief Ministers more
or less, to commit the Chief Ministers
to the undertaking that they will find
resources to fill the gap.  Therefore,
when T tay that we have finalised the
plan allocations, the discussiors  at
the official level have been  completed,
and it has, moee or less, been settled.
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The hulk of the criticism levelled aga-
inst this budget is somewhat misplaced
brcause as against last year’s plan  of
Re. 155 crores, we have in this plan
provided an alloeation of Rs. 17887
crores. Thereis a very high step-up
15%. This is because we realised that
unless  some special efferts arm mzde 10
assangethe distyrbed feclirgs  of  the
prople of Assanmi, we would rot he able
to bring them to a proper frame  of
mind.in which they will he able o co-
op rater with the rest of the couniry.
And on this basis, wr haveenhanced the
Plun allocations and provided the  best
asuistance  possible, under the circim-
stancrs.

We have also taken note of the fact
that the State will have 10 cantribute its
share ;. and the State's eontribution
has been kept at a minimum . If vou
laok at the figures, vou will find that
actually, the Central contribution in
respect of this is Rs. 121 £6 crores,
and the State's contribution is kept at
a minimum level, Therefore, T would
say that so far as cconomic assistance
1o the Assam State is concerned the
brst has been done under the circum-
stancre.

Certain ot er criticisms were leveiled,
saying that the Brahmaputra Aoorl situa-
tion has not been adequately handled,
and that something like the Tenne-
see Valley Authority shoulrl be estahli-
shed for the Brahmaputra valley.I
would like to remind lFon, Members
that we have actually constituted z
Brahmaputra River Board;  and the
Crentral Governmment had contributed Rs.
50 lakhs for the establishment of this
Board, and for carrving on initial in-
vestigalions. I am glad Mr. Ravindra
Varma bas come hack: and this is in
reply to his pointabout the Brahmaputra
valley. T thank him for the compli-
ment he has paid.

The next point which was raised is
about the growth in unrmployment. This
18 a national phenomenon: and our
solution to the problem of unemploy-
ment is hy greater and larger  invest-
ments in  development  programmes
and we have tricd to reach that level
in this State. particularly in the interim
budget which we have presented.

We are also aware of crrtain diffi-
culties which the people of Assam  are
going through—shortage of salt, sugar
and diesel. The shortage of salt and
suger has heen brought about by the
bottleneck in transport; and I am happy
to say that alter discussing with I.Ef
State officers, T have found that the moves
meat of salt has improved in the last
two weeks, and the position will be eas-
ing now ; »nd will ease greatly in the
following weeks.
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As far as sugar is couccrned, v js be-
ing supplied to the best possible extent;
but here Assam faces the aume difficul-
tirs as the rest of India. So far as dice-
sel is concerned, Thave to say that to
a large extent. the problem is created
by Assam itselll Whateve be  their
claims. contentions and basis for the
agitation, if people concernern in Assam
would only agree to allow the  Assam
refinery to function and allow the flow
of crude to Barauni, the whole of Assam
will have all the kerosenc and diescl
it needs, in addition to easing the situa-
tion in Uttar Pradesh and Bihar. T
am very unhappy that the Barauni  re-
finery which has been built at an enor-
monsy cost and which is  intendred
to cater to the whole of the castern and
north-eastern rrgion is p actically shut
down, and it is not able to perform its
ightful duty in the service of the na-
tion.

Mr. Thungon from Arunachal Pradesh
made certain suggestions about the roads
and the bridges and so on. I am happy
to tell him that the allocation for roads
and bridges has again  been  increased
in this present Budget and the problem
i¢ being handled at a priority level,

AN. HON, MEMBER : What about
Farakka 7

SHRI R. VENKATARAMAN :1I
have no information on other points
raised by some Nlembers since it isnot
possible (0 get the information immedia-
tely in respect of Stawes which are  not
directly under onr control. Lastly, I
would very briefly refer to the political
issues raised by almost all the Members,
particularly Mr. Yadav Mr. Chakra-
borty, Smt. Mukherjer and Mr. Ravindra
Varma. They referred 10 the present
political situation in Assam. I wish to
submit te the House that the whole issue
is very delicate and it is being handled
by the Prime Minister at her level  per-
sonally and the Prime Minister had
held two meetings with the Leaders of
the Opposition in the Parliament and
some sort of a consensus has been arrived
at and the matter is still under negotia-
tion with the siudent’s movement in
Assem. 1 have only to say that any-
thing that we sav atthis jucture should
not addto the fire. There are several
rdimensions  to  this problem. There
is a question of the persons who are
not Indians at all. There is no  accep-
ted  definition who is a foreigner and
even if there is a legal definition, the
application of it bristles with difficulties.
Therefore, what I would appeal to  the
House is that asolution has to be found
by an agrrement with all pollitical parties
including the Assameses themselves,
the  residents in. Asam and the
People who are Indian citizens.
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Ev rvboly agress that a foreigner, accor-
ding to legal detuitou, has no place,
But I say that it is in the application
of this principle that all the troublesand
difficulties have arisen and the govern-
ment is doing its utmost tosee thatsome
reasonable solution is arrived at by  dis-
cussions and mutual consultations. 1
would not like to add anything at this
stage. As [ said in the beginning, it
is a dclicate matter and itis being hand-
led by the Prime Mbhister at her  level
and we do hope  (hat we will  have a
solution to the problems of Assam very
soon, and once the problem is  solved,
Assam  will march along with other
States in India in its cherished goal of
better and richer life,

MR. CHAIRMAN 3 The question iss

“«That the respective sumsnot exceed~
ing the amounts on Revenue Arcount
and Capital Account  shown in
the Third column ofthe Order Paper
be granted to the President out of
the Consolidated Fund of the State
of Assam, en account for towards
defraying the charges during the year
ending on the 3i1st day of March,
1081 inrespect of the heads  of de-
mands entered in the second column
thcreof against Demands Nos, 1, 3
to 16, 19, to 77, 8o and 82”.

T he motion was adopted,
MR, CHAIRMAN : The question is :

““That the respective Supplementary
sums not exceeding anountsonfRevenue
Account and Capital Account shown in
the third column of the Order Paper,
be granted to the President out of the
Consolidated Fund of the State of
Assam, to defray the charges that will
come in course of payment during the
year ending on thc 31st day of March,
1980 in respect of the following demands
entered in the second column thereof.—

Demand Nos. 4,11,14,17 to19,22t0
24, 28, 30, 32 to 35, 37, 39, 49, 46, 49,
50, 52, 53, 56, 57, 59, 60, 63, 64 and
67 to 75.

The motion was adopted.

[

13. 00 hrs,

ASSAM APPROPRIATION (VOTE
ON ACCOUNT) BILL, 1980*

THE MINISTER OF FINANCE AND
INDUSTRY (SHRI R. VENKATARA-~
MAN) : I beg to move for leave to
introduce a Bill to provide for the with—
drawal of certain sums from and out of the
Consolidated Fund of the State of Assam
for the services of a part of the financial
year 1980-81.
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MR. CHAIRMAN : The questionis:

““That leave be granted to introduce
a Bill to provide for the »ithdrawal _
certain sums from and out of the Con
solidated Fund of the State of Assam
for the services of a part of the financial
year 1g8o-81.”

The motion was adopted.

SHRI R, VENKATARAMAN : I
introduce the Billt

I beg to move,

“That the Bill to provide for the with—
drawal of certain sums from and out of
the Consolidated Fund of the State
of Assamn for the services of a part of the
financial year 1g80-81, be taken into
consideration.”

MR. CHAIRMAN: The questionis:

“That the Bill to provide for the with-
drawa.l of certain sums from and out of
the Consolidated Fund of the State of
Assam for the services of a part of the
financial year 1980-81, be taken into
consideration.”

The motion was adopted,

MR. CHATRMAN : We shall now
take up clauses.

The question is :

“That Clauses 2 and 3 and the Schedule
stand part of the Bill”,

The motion was adopted.

Clauses 2 and 3 and the Schedule were
added to the Bill."

Clause 1 was added to the Bill,

T}g Enacting Formula was added to the
il

The Title was added o the Bill,

SHRIR.VENKATARAMAN : Theg
10 move. :

“That the Bill be passed.’

MR. CHAIRMAN : The question is:
“That the Bill be passed.”
The motion was adofied,

—
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ASSAM APPROPRIATION BILL,1¢80*

THE MITISTER OF FINANCE AND
INDUSTRY (SHR! R. VENKATA-
RAMAN : I beg to move for lrave to
introduce a Bill to authorise payment and
appropriation of certain further sums from
and out of the Consolidated Fund of the
State of Assanu for the services of the finan—

cial year 1979-8o.

MR. CHAIRMAN : The questionis @

*“That leave be granted to introduce
a Bil: to authorise payment and
appropriation of certain further sums
from and out of the Consolidated Fund
of the State of Assam for the services
of the financial year 1979-80.”

T he motion was adopted

SHRI R. VENKATARAMAN : I
introduce the Bill.

SHRI R. VENKATARAMAN: I

beg to move :f

“That the Bill to authorise paymenti
and appropriation of certain further
sums from and out of the Consolidated
Fund of the State of Assam for the ser-
vices of the financial vear 1970-80, be
taken into consideration.”

MR. CHAIRMAN : The question is:

“That the Bill to authorise pavment
and appropriation of certain further
sums from and out of the Con:olidated
Fund of the State of Assam for the
services of the financial year 197g—8o, be
taken into consideration.”

The motion was adopted.

MR. CHAIRMAN : The questionis :

“That clauses 2 aud 3 and the Schedule
stand part of the Bill.”

The motion was adopted.

Clauses 2 and g and the Schedule were added
to the Bill.

Clause 1., the Enacting Formula and the
Title were added to the Bill.
SHRT R- VENKATARAMAN : T beg
to move ©

“That the Bill be passed.” o
MR. CHAIRMAN : The question is:

“That the Bill be passed.”
The motion was adopied

——

*Publishedin the Gazette of India Extra- ordinary. PartII-Section 2, dated15-3-80
Introduced/Moved with the recom-mendation of the President,
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13.06 hrs.

BIHAR BUDGET, 1980-81-— GENERAL
DISCUSSION DEMAND* FOR GRANTS
ON ACCOUNT AND ;q80-81
SUPPLEMENTARY DEMANDS*
FOR GRANTS (BIHAR),
1979-80

MR. CHAIRMAN : The House will
now take up Items 10, 11, and 12 of the
Order Paper relating to the Bihar Budget,
for which 2} hours have been allotted.
Hon. membiers who have tabled cut mo-
tionito'the Demandsfor grants] on Accounts—
Bihar Budget, il they desireto move their
cut motions, may send slips to the Table
within 15 minute indicating the serial
numbers of the cut motions they would
like to move,

Motions moved :

“That the respective sums not exceed—
ing the amount shown in the third

column of the Order Paper, be granted
to the President out of the Consolidated
Fund of the State of Bihar, on account, for
or towards defray ing the charges
during the year ending on the 315t day
ol March, 1981, in respect of the heacds of
demands entered in the second column
thereol againat Demands Nos. 1, 3 to 8,
and 10 to 28,

“That the respective Supplementary
sums not exceeding the amounts shown
in the third column. of the Order Paper,
be granted to the President out of the
Consolidated Fund of the State of Bihar,
to defray the charges that will come in
course of payment during the year end-
ing on the gist day of March, 1980, in
respect of the following demands en-
tered in the second column therco f —
Drgmnds Nos. 1, 3 to 6, 10 to 26 , and
28,

Demands for Grants on Account (Bihar) for 1980-81 submilted to the vole of Lok Sabha.

Amount of Demand

No. of Name of Demand for Grantonaccount
Demand submitted to the
Y vote of the House,
Rs.

1 State Legislature . . . . . . . 68,37,500

3 Council of Ministers, Election, Secretariat and District Administration . 8,51,12,966

4 Administration of Justice and other Social and Community Services 2.01,49,266

5 Land Revenue and Relief on Account of Natural Calamities . 12,81,03,000

6 Taxes, Treasury, Pension and Printing . . . 7,98,87,066

7 State Excise Duty .. . . e [ 63,00,000

8 Taxes on Vehicles and Road and Water Transport Services F83,83,333

10 Police, Protection from fire and Other Administrative Services 20,78,42,100

11 Jails . . . . . . . . . . 2,47,00,000

12 Public Works, Housing and Civil Aviations . . . 16,96,61,833

13 Education and Art and Culture . . . 63,20,80,066

14 Health and Family Welfare . . . . . . 17,93,65,966

15 Public Health, Sanitation, Water-supply and Urban Development ., 14,84,82,040

16 Information, Publicity and Tourisms . . 48,91,666

17 Labour and Employment . . . . . 1,54,14,333

18 Social Security and Welfare 8,43,12,233

19 Co-operation . . . . . . . . 6,38,00,173

20 Agriculture and Animal Husbandry . . . 24,48,46,700

21 Minor Irrigation .. 7,26,80,666

22 Dairy Developmeat . . . . . . . . 36,93,633

23 Fisheriea N . N . . . . . . . 55,97,666

24 Forest . . - . . . . - 3,71,37,833

25 Community Development . - 17,20,35,933

26 Industries . . . . . . . . . . . 5,68,23,166

27 Mines and Minerals . . . . . . .« . . 46,51,666

28 Irrigation and Electricity .. . . 3'-‘:??,85 666

*Moved with th: recommendation of the

President,
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Supplementary Demands for Grants (Bihar) for 1979-80 submittcd to the Vote of Lck Schha

Amount of
Demand for
No, of Name of Demand Grant

Demand submitted to
the vote of the

House,

Rs.

1 State Legislature . . . . . . . . . 13,27,50
3 Council of MinisteTs, Election, Secretariat and District Administration 52,17,000
4 Administration of Justice and other Social and Community Services . 26,40.000
5 Land Revenue and Relief on account of Natural Calamities . L6
6 Tax, Treasury, Pension and Printing . . . . 20.; »000
10 DPolice, Fire protection and Control and other Administrative Services . G,17.9- 760

i Jails . . . . . . . . . . 5
12 Public Works, Housing and Civil Aviation 15
13 Education and Art and Culture . . ., - . . 1,79,145
14 Health and Family Wellare . . . . . . 55,709,210
15 Public Health, Sanitation, Water-supply and Urban Develonment . 6,79.68,035
i6 Information, Publicity and Tourism . . . . . 5,34.055
17 Labour and Employment . . . . 20
18 Social Security and Welfare . . s . . . 1,68.04.505
19 Co-operation .. . . . 2,74.72.800
20 Agriculture and Animal Husbandry . . . . 5.43,36,605
21 Minor Irrigation . . . . . . . 1;25,00,005
22 Dairy Development . . . 54,000,000
23 Fisheries . . . . . . . . . . . 15,00,000

24 Forest . . . . . . . . . . 67,00.005

25 Community Development 9,16,50,005

26 Industries . . . . .

. . . . . 2,47.92,530
28 TIrrigation and Power . . . . . . . 12,22,54,000
ToTAL . . . 52,77,24,890

——t o adrn

—s
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SHRIANANDA PATHAK (Darjecling):
In this Budget I do notsee any ray of
hope for the down-trodden people of Bihar.

Sir, the budget docs not reflect the urges
and aspirations of the people as thev have
no sav in the formulation of this budget.
Tne Central government has undemocrati-
callvdismissed the duh «Jected governments
and th* Assemblies in Bihar and other
eight States and has therebyattacked
the very federal structure of our country
as enshiined in the Constitution of India.
‘Theactionofthe Central government was
not only undemocratic but it smacks of 3
growing tendency towards authositarian=
1sm, ¢ This action of the G-ntral govern—
ment was politically motivated and that is
wity the Budget has failed to give anvindi=
cat on of raising the living standard of the
common proplein grneral and of the toiling
mAasses in particular.

Poverty andunmplovm nt is remnant and
it1sthe result of the canitahist path of deve-
lopm-nt pursued by the ruling class for the
last 32 years. But there 13 no indication
of changing this path. And there is no
indication of raising the minimum wages
of the agricultural labourer which is very
low in Bihar,

Atrocities on Harijans, Adivasis and the
weaker sections of the society is a common
feature in Bihar. Butthereisno indica-
tionin the Budget of the remedial measures

{ the Government propose to take to putan
end to such atrocities. On the other
hand, such atrocities arc mounting as we
saw in the recent incident of Pipra. Sir,
the general law and order situation is
deteriorating since the imposition of Presi-
dent’s rule in Bihar. You claim that
the 20-Point Programme is thc panacea
of all the diseases of society but valuable
humanrightsare being trampled underfoot
and nothing is being done to ensure this
right to the people.

In Bihar, abundance of coal is there
whlc.h.il called Black Gold, but the living
condition of workers working in those

coal mines is miserable and no conscrete
proposals for improving their lots have
been made in the Budget, ‘

Bihar is mostly inhabited by tribals,
adivasis, but they are totally neglected by
all thesuccessive Governments. Thefatcof
scheduled castes and scheduled tribes is also
not good. No concrete proposals to raise
the ir living standards and improve their
social and cultural lives have been made
in the Budget.

Feudalism, caasteism and communalism
have gripped the whole political life of
Bihar, but no remedial measures have
heen proposed to remove this cancerlike
disease of the society.

So, I demand that provision for some
far-reaching measures should be made in
the Budget like rapid land reforms, land to
the tillers and exemption of land rent _for
the smaller and marginal holdings. You
should write off all the dues on loans
against the poor  peasants. Extensive
food for work  programme should be
undertaken. Long term loan at cheaper
interest for the agricultural inputs should
be given to them, Unemployment allow-
ance should be given to the unemployed
vouth, Measures for the minimum wages
for agricultural labourcrs and all industrial
workers, bonus to all workers and em-
plovees includ ing State Government cm=
plovees, free education at least upto  Class
X and sctting up of more industries and
industrial development etc. should be
adopted. I find nothing in this Budget.

Therefore there is no pointin supporting
this budget. With these words, Iconclude.

SHRI KAMLA MISHRA MADHU-
KAR (Motihari) : I beg to move :

“That the demand for grant On
Account under the head Jails be re-
duced by Rs. 100"

[Failure to improve the condition
of jails in Bihar, (g) ]

“That the demand for grant On
Account under the head Jails be re-
duced by Rs. 100”

ailure to check irregularities in
[Fthe jails of Bihar, (10)]

“That the demand for grant On
Account under the head Jails be re-
duced by Rs, 100"

[Failure to provide modern Ilava-
tories and other amenities in
the Central Jail of East Cham-
paras, (11)] \
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“That the demand for grant On
Account under the head Education and
Art and Culture be reduced by Rs.
100"

[Need to construct buildings for
Primary Schools at lia,
Dipra, Sheikhupuri and Brahman
Toli of East amparan Dist.
rict, (12)]

“That the demand for grant On
Account under the head Eduction and
Art ,nnd Culture be reduced by Rs,
100"

[Need to carry out repairs in
buildings of hundreds of *Pri-
mary Schools of East Cham-
paran, (13)]

“That the demand for grant On
Account under the head Education
and Art and Culture be reduced by
Rs. 100”

iNeed to carry out repairs in
students hostel building and
teacheis  quarters of Kesaria
Middle School in East Cham-
paran  District. (14)]

“That the demand for grant On
Account under the head Social Sccu-
rity and Welfare be reduced by Rs.
loo’,

[Failure to provide water and
housing facilities to Harijans
and agricultural labourers in
Bihar (15)]

«“That the demand for grant On
Account under the head Social Se-
curity and Welfare be reduced by
Rs. 100”

[Failure to take proper action in
the cases of strocities on Hari-
jans and cases of arson in villa-
ge Phalmar, District East

Champaran, (16)]

*vhat the demand for grant On
+ .ount under the head Minor Irriga-
<wn be reduced by Rs. 100”

[Failure to check itregularities in
the Minor Itrigation Depart-
ment in East Champaran Dis-
trict. (17)]

¢Ttat the demand for Grant on
Aconunt under the head fisheries be
reduced by Rs, 100”

[Failure in developing the lakes of
District East Champaran for
fisheries. (18)]

“That the demand for grant on
Account under the head fisheries be
reduced by Rs, 100"

[Failure in providing jobs to the

trained youth in eries in-
dustry in District East Cham-
paran, (19)]

“That the demand for grant On
Account under the head Industrics
be reduced by Rs, 100"

[Failure to develop small scule
industries in District East CGham.
paran of Bihar, (20)].

SHRI KAMLA MISHRA MADHU.
KAR (Motihari) : I be te move :

“That the demand for a Supple-
mentary grant of a sum not exceed-
ing Rs. 52,17,000 in respect of Gpuncil
of Ministers, Election, Secietariat and
District Administration be reduced -
by Rs. 100”

[Failure to check large scale bri-
bery prevalentin the Adminis-
tration of Motihari and other
places. (1)].

“That the demand for a supple-
mentary grant of a sum not exceed-
ing Rs, 52,17,000 in respect of Coun-
cil of Ministers, Electjon, Secretariat
and District Administration be re-
duced by Rs. 100"

[Failure to check corruption
rampant at block level. (2)].

“That the demand for a Supple-
mentary Grant of a sum not exceed-
ing Rs. 52,17,000 in respect of Coun-
cil of Ministers, Election, Secretariat
and District Administration be re-
duced by Rs. 100’,

[Failure to check bungling of
lakhs of rupecs commit ted
by B.D.O, of Madhuban Block
of )]East Champaran District,
(3

“That the demand for a Supple-
mentary Grantof a sum not exceed-
ingRs.26,40,000 in, respect of Adminis-
tration of justice and other Social
and Community Sevices be reduced
by Rs. 100"

|Failure of the Department of
justice to dispose of thousands
of pending cases of share cro-

ppers in Bihar, (4)]
“That the demand for a Supple-
mentary Grant of a sum not excerd-
ing Rs. 26,40,000 in respect of Adminis-
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tation of rustice snd othe Social
#mﬂmh reduced

[Difficulties being faced by the
poor a3 & result of late dis-
thousands

of
P pihar. e of

“That the demand for a Supple-
meatary Grant of asum not exceed-
ing Rs. 26,40,000 in respect of Admini-
station of justice and other Social
and Community services be reduced
by Rs, 100"

[Failure to provide adequate legal
az.:;s)i]stance to landless persons.

“That the demand for a Supple-
meatary Grant of sum not exceed-
ing Rs., 1,61,26,000 in respect of Land
Review and Reliefon account of na-
tural calamities be reduced by Rs,
IOO”

[Failure to implement land ceil-
ing laws in East Champaran
District, (7)]

“That the demand for a Supple-
mentary Grant of asum not exced-
ing Rs, 1,671,26,000 in respect of Land
Revenue and Relief on account of
Natural Calamities be reduced by Rs.
100"

Failure to provide timely re-
lief to people affcted by na-
tural calamites in *Madhuban,
Pakasi Dayal, Harisidhi and
many other Anchals, (8)]

“That the Demand for a Supple-
;mntlg)'e Grant gg sum not ofml’ol'-
« 0,1 in respect 1=

g fire ’pkmm and Control and
aer administrative services be re-

dooed by Rs. 100"
[Failure to check anti-people
;icu of polieeh of
n‘g ‘Khm:rh ;ol‘{m Stations
2:.) ]Em Champuran District.
9

“That the demand for adpplqnentary

grant of a sum mtfex%e:ht}mg!‘}_l:.
I K in respect o ce ire

RSl B  Pratral and  other

k&lhinistrative Services be reduced by
. 100"’

[®ailure to check bribery prevalent in
most of the Police Stations of East
Champaran. (10) J.

“That the demand for a Supplemen=
;l!‘z t of a sum is not exceading Rs.
747 3

6,17,08,760 in respect of Police, Fire Pre~
toction and Contrel and Other Admisis-
trative Setvices be reduced by Rs. 100*

[Failure to bring any im: ent in
Policc Administration  after Tude.
pendence . (11) ]

“That the demand for a Supplementary
Grant of a sum not exceeding Ks. 1,79,145%
in respect of Education and Art and
Culture be reduced by Rs. 100.”

[Failure to provide jobs to the trained
teachers of District East Champaran

(12) 1.

“That the demand for a Supplemen—
tary Grant of a sum not exceeding Rs.
1,79,145 in respect of Education and
Art and Culture be reduced by Rs. 100"

[Failure to set up an Agricultural Col-
lege at Piprakothi in District East
Champaran . (13) ]

“That the demand for a Supplementary
Grant of a sum not exceeding Rs,
55, 79,210 tn respect of  Health and
Family Welfare by recduced by Rs. 100"

[Scarcity of medicines in the Sagri
Hospital tn Dustrict East Champaran,
(14) 1.

\

“That the demand for a Supplementary
Grant of a sum not cxceecing Ras.
55,79,210 in respect of Health and Family
Welfare be reduced by Rs. 100.”

[Failure in increasing beds in Govein~—
ment Hospital at Varachatria in District
East Champaran. (15)].

“That the demand for a Supplementary
Grant of a sum not ing KRs,
6,79,68,035 be reduced by Rs. 100",

[Wide spread corruption in the office
of Civil Surgeon in Mothihari Sadar
?o;sital in District East Champaran.
16

“That the demand for a Supplementary
Grant of & sum not
6,79,68,035 be reduced by Rs. 100",

Delay in the expension of Govern-
ment[l-losggt:fat Aemerqii in DisrictjEast
Champaran. (17) 1. '

“That the demand for a Supplementary
Grant of a sum not excecing © Ro..
6,79,68,085 be reduced by Rs. 100

[Failure to clcan Motihari lake im
?rgﬁtomal:ekwonhvfor public vat.
8) 1. )
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dar FA qw § o3k fwwn, fadgq fom , 6
“That the demand for a § qea ' '
Grant of - surs mot exceelioy Ro. ne' iy ro €1 aficfert g facrem B B & 1 form
t of Labour and Employment be fagTe { Irdraar 9T qay T W N d e
reduced by Rs. 100 fegTe % o 1 e fe s ot o 2
il ide jobs h - g qm & Arwatfawar w1 fretd & faQ waar
md[Fﬁ:.ﬁpfﬁyé’ﬁff‘ é“}ﬂ‘;. (tgog)]t. © cduca afrets fear, 3@ fagre #v ¥ ek o
¥ daw wifesw WX Frgafass # &G
rahas he demand for » Supplementaty w8 gt fet o s At f
o o B aYody W fag WX oAk frss wqd STET A
f Labo d - {0 1
Tt be Feduced by s, toan T fige 3 e w1 g dor e ot 5

[Failure t}? prméide u&memployment
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SHRI SATYENDRA NARAYAN
SINHA (Aurangabad) : While sspeak-
ing on the Budget, may friend Shri
Shri Kedar Pandey referred to  the Ao
tion of the Union Government in dis
solving Bihar Assembly and along with
it cight others. He justified the action
on tie ground that th¢ law and order



75 Bthar Budget,

15, 1980

80'\5 ~Genl, Dit.: 76

1
D.G. on Account (Bihar), 80-81 & D.S.G. (Bihar), 79-80

[Shri Satyendra Narayan Sinha]

situation in Bihar was deteriorating
and, therefore, development work had
suffered completely.

1 wanted to tell him that this is not the
ground given by the Union Law Minis-
ter, He has said that the State Govern-
ments were delaying the ratification
of the Constitution Amendment, that the
State Governments were not carrying out
the directives for implementation of
progressive laws and  that the Govern-
ments have forefeited the confidence of
the people. Thesc were the three reasons
given by him. But I dare say that thesc
reasons do not apply to Bihar at all.
Even with regard to the point that Mr,
Kedar Pandey made out, I would likc
to remaind him with a gratitude that it
was the Congress (I) which had helped
the Janata Ministry to tide over
the crisis that it faced after the splitin the
Janata Party. But then they changed
their mind and when all the opposition
parties rallied round this Government,
they thought it fit to dissolve the Assembly.
It is all the more amazing that the Bihar
Assembly was in session when the Central
Government intervened and dissolved the
Assembly and dismissed the Ministry.
This is unprecedented. I do not think
the famers of the Constitution ever
intended that such action could be taken.

AN HON. MEMBER : When the
Janata Government dissolved the Assem-
blies, was it not unprecedented?

SHRI SATYENDRA NARAYAN
SINHA : He did not hear me. T said,
it was, unprecedented in the sense that
never has the Union Government inter—
vened when the Assembly wasin session.
They have always said that the Govern-
ment was not being carried on in ac-
cordance with the provisions of the Const-
tution and they have not carried out
the directives of the Centre. In this
particular instance, no directive had been
issued . The State Government had
assured the Centre that they were going
to take up the ratification of the Consti~
tution Amendment during this session.
Then where was the question of defiance?

With regard to the law and order situa-
tion, my friend said that it had deterio~
rated. True,there were some instances
for which we are sorry. But I believe
Mr. Pandey would recall that as soon
as the incidents in Parasbigha and Dohia
took place, the State Government acted
with promptness and effectiveness. They
transferred  the enttre administrative
persornel down to the sub-inspector of
police, where as in the case of Pipra you
have not done it. As my friend. Shri
Bhagwat Jha Azad said, is it not a lapse
on the part of the administration that
when meetings were being organised and

tension was building up, yet they did

not take preventive action and the
allowed this to take place g
Whose fault is it ? You have not
taken any action against the administra-
tive personnel. You have notentrusted
the 1nvestigation to the crime branch,
where as in the case of Parasbigha and
Dobhia, we have entrusted the investi-
gation to the crime branch and took
action against those  officers. We
have appointed enquiry committee
under the chairmanship of a senior mem-
ber of the Board of Revenue to report
about the lapses of the administrative
personnel, so that the State Government
could take action agginst them. These
you have not done. I agree that you send
Union Home Minister there. But so far
as the administration i8 concerned,
the administration had fgiled. It was
incumbent on you to have taken action
against those people, which you did not
do. T entirely agree with Shri Bhagwat
Jha Azad that those people should have
been taken. to task. I was referring to
the dissolution. There cannot be any
justification for this action. The farmers
of the Constitution never intended this,
The last point that the Law Minister hay
made that the Ministry had forfeited the
confidence of the people, does not hold
good in this case. Look at the judgement
of the Supreme Court. What has
Mr  Justice M. Fazal Ali saidaboutit ?

He has narrated the incidents—how
the emergency was imposed, how the
excesses  were committed. What was
prculiar at that time was that the main
thrust of the election propaganda was
denocracy vs  dictatorship. People voted
against dictatorship, In several of the States
not a single representative of the Congress was
elected.  In this case of Bihar, the Congress
Party has secured only 36 per cent of
the votes. Since the election systemm s
such that on a minority vote you can

get majority of the members elected, you

cannot say that the party in power has

completed, for feited the confidence of
the people, particularly, when the entire

opposition rallied behind the Government.

So, the reasons given by the Law

Minister do not apply to Bihar. This

action of the Central Government was

taken purely and patently on narrow

partisan political considerations. There-~
fore the apprehension of the threat to the

federal policy becomes more genunine

and real.

The Budget of the Bihar Government
is before us. But the Government in
Bihar is in the nature of a care-taker
Government since the elections are to
take place in May, Therefore, we do not
expect the Government to take any
major policy decision. So, I would not
make anysubmission on that point,
I would only submit that Bihar has
suffered badly due to drought and many
parts of the State are still under drought
conditions, Therefore, I  plead
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‘with the Centre to give liberal asmsistance
to the State nment t0 meet the
needs of the situation.

1 with Mr, t Jha Azad
that this Government should start stream-
lining the administration if they want to
de real good to the people.

Let me invite the attention of the Go-
vermmient to some of the routine prob-
lcms of the State, The State Govern-
menmt introduced the public distribution
system on Ist July, 1979 and opened
80,150 fair price shops, For the March
menth, the requirement of the State is
2.85 lakh tonnes of foodgrains.  This
requires Qo rakes of goods trains  for
reaching the supply to Bihar for the
menth of March. But what is the posi-
tiom ? We requirc three rakes per day
and against this requirement we are
geding 1.1/2 or 1.3/4 rakes per day.
This was the position upto 12th March
1986. This has to be remedied.

Ceming to sugar, consequent upon
the imposition of partial control on sugar
in December 1979, the FCI is entrusted
with the task of procuring and supplying
sugar to fair price shops at the rate of
875 grammes per head in urban arcas
and 356 grammes per head in rural
areds. The quantity allotted to Bihar
is far less than the réquiremens., Our
real difficulty is poor despatch. For
inatance, no despatch could be made
against the February quota of 16,000
tonnes from the Maharashtra factories.
Similarly, against an allocation of 5,855
tonnes of sugar from U.P. factories
against the December-January quota,
onlz' 1,464 tonnes could be despatched
and only 600 tonnes could be received.
Even from the Bihar sugar factories the
PFAL lifted only 2,700 tennes against the
Decemaber-January quota of 12,814
tonnss and 2,777 tonnes against the
February quota a of 11,000 tonnes.

Coming to kereosenc, the total require-
ment of Bihar is 30,000 tonnes per month.
There is a significant gap between the
requirements and allocation.

In the case of diesel, the State Govern-
ment asked for 70,000 tonnes of diesel
per month in view of the severe drought
cenditions and the tqo frequent failure of
supply of clectricity, But the Govern-
ment have allotted only 36,000 tonnes
for March and the actual receipt is far
less than even this allocation.

So far as drinking water  supply is
concerned, I am glad that the State
Government has made efforts to aug-
ment it. Ithas placed an order for
29 rigs with the DGS&D. There is

slackness in executing this order.

The State Government had already
passed orders with regard to conversiors of
constituent colleges. But the Governar
stayed those orders for review. Iwo‘rl
submit that the Government must expedit
the notification regarding the consti-
tucnt colleges, because the teachers in
Bihar have been agitating for convert—
ing these colleges into constituent coll-
eges,

Bihar has suffered very severe drought
condit‘ons. So, the agriculturists re—
quire loans for carrying on their agri—
cultural operations and for meeting
even their food requirements.  The State
Government has allotted Rs, 25,008
per block. This is very very inadequate.
It should be increased to at least Rs.
1 lakh per block so that the urgent
requirements of the people could be
met.

I conclude with the hope that the
suggestions that I have made with regard
to suggar, diese] and kerosene would
be accepted.

L]
54
%
EE
%3

i%%%igﬁ
EFPRC T
; giﬂ';ﬁ
FLLEE
i7"
F-Toid
iig %

Fq JEEE & mﬁﬂw‘g:‘g
%1 aga g 9w
AT qrEl X wwer qOeTT aark oY gw ey
A or T wwATe fer wad dfdet & ¥
atfaw o ®19 unt a3 | frw & fag gw wh
wfads @ TAY IW W BT AT qgr@ar | w6
aGF ¥ 1971 § &V ¥ gF wrh W @,
FTEY ATETE § Z7 AT BT AGAT A [T TIWANT
& WO a7 Wi gw a1 ¥ woey @l & sy
:gmﬁwmﬁvgmm-nlqﬁsm
I g o1 Wi g wm
ol gl arEiw ® Y Y aga W I
0 & B & e fwer ok | o gl andt
" v W e ST % SR v
T @ O It wﬂwﬁtzy YT AT {T
Wit gad 3w ¥ &t gar st i, 3¥ monw
&1 fFY T fe CEATAe Wik S R
Fow oz WAk | IS TR F Al 9T 7®
smﬁ«a’rmgwqcnt@imqsnﬁ
"ot e &t v s wfwa T o
QAT ¥ I gL AT T TWAnRTe 9k
o6 ¥ A6 FF T forwr &arT ¥ wf e oy
R mww&&mmﬂzg
&k W dR-sare g g g 1 ATk fangx



79 Bihar Budget, MARCH 15, 1880

D.G. on Account (Bihar), 80-81 & D.S.G. (Bihar), 79-80

i
1
i
1
3
2

M
A
3
3
;
3
;

2
3

%
g

13
E 3’5
% 3
13
!
|

4

3
1

T Cut § Sud @ sTETy QiR
1 R o o e

Y, WY Y WTOT Ry FHr agt 7T dewr &
Wwadwiw gm0
v & A fedY o T §, wg Wi A d,
Tae frarar, a1 Taw AT 6, dedw am §
® wqx 300 ¥, yA faely, Ffosr oz §
war g, a2 SN 97 ¥ fo k) ¥ @ o
¥ & f—¥ faw w3 fa, fefgwe
q , WTAE I &1 ATH A Fofle AW
a7, ¥ wgw 5 I wda A7 g fow w€ §,
YT@T FT F IN B A 9w feATRy
AT ATy OF weaT Bt Wiy, & av qw w7 fewr
AT, IT A ag WA AW fewrd o, AfwT
ag w1 § =F 3w 77 3 W AR F A
agr faeT |

TS ATANY QYT : W9 F w9 9 feasy
o 3 ?

ot wirrigmw © 32 0FS & | AP AT K
ary feaAt @, s aardafed .. ...

MR. DEPUTY SPEAKER : When
ever any hon, Member aises any issue
while sitting, you don’t reply to that.
It is only to divert vour attention ; be
careful.

ot weiterdger w7 § fod; oF ar #g
&5 arar | A e g 9w A
fegiaqum 99wt gaa 7 faar ¢

FHETA gAY I A o, 9T &H g 4f |
1T ¥ 39 wiwe f¥ E—Afea N Ll
g«iﬁrg‘%imwmw | gFTA
¥ o g s §, AfpT T F w T A
F A g | DA A F R IT R A AE

g AP FY gATA T ¥ Awy aw F O
aiy, I qq TAT N Fg-@ AN w7 dqwd
& fagr ot | wvg A1 av & wvq A qraw W
g, WTe AT qry T, & e w) aw fowwr qwaw
g gard ardf Faw faem #T 2. 5 AT OWE
T TR F iy ), AfeT ag T wAEF,

EEY

o4

34 FOF TIF ®F ATT § %7 TAqT
ATHETT & 997 § do &Y 74T | gar g 9
57 HOT TAT NA-feATSE @I, 416 FAE
A ¥ ¥ wA faem w139 KUY WA

gfeaTe® g, TE a9 AW § TET—Ig W9

80-81, Génl. Dis., &



41 Bihar Budget, PHALGUNA 35, 1901 (SAKA)
. D.G. on Account (Bihar), 80-81 & D.S.G. (Bihar), 79-80

MR. DEPUTY SPEAKER : It be-
came sick ?

SHRI JAMILUR RAHMAN : We
inaugurated it. Then we went  out of
power and when they came to  power,
this happened.
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MR. DEPUTY SPEAKER : When-
ever any hon. Member raises any issuc
while sitting you don‘t reply to that.
It is only to divert your attention ; be
careful.
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MR. DEPUTY SPEAKER : It be

cam sick.

SHRI JAMILUR RAHMAN : We
inagurated it. Then we went out of
power and when they came to power,
this  happened.
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THE MINISTER OF FINANCE AND
INDUSTRY (SHRI R. VENKATA-
RAMAN) : Mr. Chairman, Sir, I will
divide the speeches that were made in
the course of the debate into two broad
classifications, one political and the other
economic. A number of speeches were
made regarding the law and order situa-
tion in Bihar and very serious allegations
were made on cither side of the House.
But they are only allegations and
allegations are no proof. The State’s
representative is hereand I  am  sure
he would have taken note of all these
allegations made and whatever short-
comings there is in the administration of
law and order situation in Bihar, they
should endeavour to make it up and see
that it is brought on a very high level,

My esteemed friend, Mr. Satyendra
Narayan Sinha, referred to thc. im-
propriety of the proclamation issued.
I have only to say that if you set bad
precedents, others will follow them to
their advantage. Not only that, if you
sow thistles, you cannot reap figs, I
would not go  further into this. Within
the limited time at my disposal, I shall
confine myself to the problems of deve-
lopment of Bihar and the provisions
made for itin the interim Budget.

It is true that Bihar is one among the
backward States in India. At the same
time if one looks atthe cfforts made
to improve the economic conditions, it
will be found that the centre has de-
voted nrore than a fair shaxe of its resources
for the development of Bihar. I will
give one or two instances.

The total amount of investment in
public sector in the whole of India as of
81 March, 1979 was roughly Rs. 15,700
crores and out of this a sum of Rs, 2,879
crores has been invested in Bihar alone,
1 am sure, nobody from Bihar can com-
plain that the Centre has neglected
Bihar, On the other hand, I beg the
Housc that these figures should not be
used against me when it comes to central
investment in other States.

SHRI BHAGWAT JHA AZAD : We
will use them sparingly.

. SHRI R. VENKATARAMAN : Again
if you look at the allocation for the plan
for the year 1980-81,......

PROF. MADHU DANDAVATE:
gRAJapur) ¢ You are provoking other
tates.

SHRI R. VENKATARAMAN :
I never provoke anybody. 1 never knew
that I provoked my esteemed friend,
Mr. Dandavate. I said, in comparison,
we have done very well in Bihar and we
should dispel any impression that might
be prevailing among the people of Bihar
that they have not been donc fair by the
Centre, That is all my anxiety. If you
look at the plan provision in the Budget
documents which we have presented to
the House and for which, I am seeking
the approval of the House, you will find
that the plan provision for 1979-Bo
was 356.85 crores and the plan provision
that we have made for 1980-81 is Rs.
425 crores, a step up of 19% in the plan
investment. It isone among the few
States where the plan has gone up very
high and this is because the Planning
Commission and the Central Government
felt that the needs of Bihar are very great
and it must be so arranged that their
progress comes up fast and comes equal
to the other advanced States.

If you look at the break-up of these
figures also, it will answer a few criti-
cisms that have been raised. Irrigation
and flood control will have Rs. 130 crores
out of Rs. 425 crores. The hon. Mem-
ber on the other side said that flood
control has not been given enough atten-
tion and that Bihar suffers from floods
on one side and drought on other, Ade-
quate provision has been made, I should
say, ample provision has been made,
for flood control and irrigation.  For
power, Rs. 115 crores have been pro-
vided; for social services, Rs. 61 crores
have been provided. Therefore, there
cannot be any objection raised by anybody
that provisions for Bihar in the interim
Budget that has been presented are not

uate,
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Connected with this is the question of
drought. It is true that Bihar bas been
afflicted by severe drought. In order to
alleviate the sufferings caused by drought,
the allocation that hkas been made for
Bihar during the year, under the nor-
mal food for work programme is 1,96,000
tonnes of foodgrains and, in addition we
have also provided 1,25,000 tonnes for
the special food for work programme.
In fact, there cannot be any complaint
that adequate steps have not been taken to
alleviate the sufferings caused by drought.
The overall allocation that the Govern-
ment of India has made for drought.
relief is in addition to the norma] food
for work programme. We have allo-
cated nearly another 2 lakh tonnes. In
addition to 1,96,000 tonnes, we - have
provided another 1,25,000 tonnes fol
Bihar. This should take care of the
situation,

Further, the Gentral Government
have provided Rs. 10 crores as cash ad-
vance on Plan side. It is possible, in a
few areas the food may not have reached.
One cannot guarantee that, even though
an allocation has been made, it will reach
every place uniformly. If there are any
such instances, we will have to take note
of thatand have it rectified. Butitcannot
be a criticism that the whole food for
work programme s not adequate or 1t
has not been properly implemented.

Then, my hon. fitend. Shri Satyendra
Narayan Siuha also mentioned about the
supply of divsel and kerosene. In January,
1980, actually 28,000 M.T. of diese] and
13,900 M.T. of kerosene have been allot -
ted, In February, it is 26,000 M T. of
diesel and 16,000 M.T. of k-rosene.

SHRI SATYENDRA NARAYAN
SINHA : The requirement of Bihar is
70,000 M T.

SHRI R VENKATARAMAN : All
over the country there is a shortage.
Since Barauni is not working and since
the major part of our refinery product is
not available allover the countrv
there is  ashortage. The available
material is rcally distributed amo-
ngst the various states in proportion
to their needs. Thercfore, considering
the over-all shortage in the country, I
would like to mention to my friend that
Bihar has been treated fairly, and subs-
tantial quantities have been allocated to
the Bihar state, I quite agree with him
that we have not been able to meet all
the demands but this is true not only of
Bihar but every other state, We have
not been able to meet all the needs of the
states for several reasons, the most im-
portant one being the shut-down of the
Assam Refinery and the Barauni Refinery,

Then, Smt, Krishna Sahi made two
suggestions, One is that we should write
off the debt due from Bihar, I would like
to remind the Hon. Member that the debt
burden of all the states was really looked
into by the Seventh Finance Commission,
and the seventh Finance Commission
made recommendations for several States,
for relief from debt, Bihar is one of the
larger beneficiaries in this regard. But
if you say that every year we should go on
writing off the debt, it would be impossible
for any Government to function.

She also mentioned about taking up, as
a Central scheme, the Ganga Basin Works,
I want to assure the Hon, Member that
whatever funds are required for this scheme
will be provided. In a planned economy
it does not matter whether =it is taken up
by the Centre or the state, But I want to
assure the Hgn. Member that the requisite
funds for this scheme, which is considered
to be very important to both Bihar and the
country, will be provided,

oW fawre Tredr ¢ 3g FIF IQ A ] T
Qe

AN HON, MEMBER: For ten years
it is going on, he says.

SHRI R. VENKATARAMAN : Yes,
it is a big scheme and it takes a long time,
If we want to write a book, we can write a
book about a scheme in two days, If we
want to draw a picture, it may take only
two hours but te execute a scheme it
takes years,

PROF. MADHU DANDAVATE : If
you are in jail, the book can be completed
in a shorter time!

SHRI R. VENKATARAMAN : Yes,
I have been there and I know : it is nothing
new to me,

Now, Shri C. P. Verma talked about
drought relicf. As mentioncd earlier, we
have made allocations for this purpose and
I would also like to assure him that if more
foad-grains are required for Bihar, it will
be forthcoming because we do not want to
stint the supply of food for any part of the
country where there is drought and where
the need is urgent, Fortunately, we have
a sufficient buffer-stock of food and there
is no reason why we should be very
parsimonious in this regard,

Two other Members talked about the
backwardness of Bihar, and I have dealt
with it. The backwardness cannot be
removed overnight. It can be done only
over a pcriod,and planned economy is
one of the instruments by which we can
remove the backwarndess. That is how,
in the Plan, we are continuing to allo-
cate larger and larger funds for the very
backward States.
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There was a cirticism that, for water
st;rply, only Rs. 18 crorcs have been
allocated. But if it is compared with the
previous year's allocation, which is Rs.
13 crores, it is nearly 509% more. So,
you will find that the provision has been
very generous,

Lastly, I would like to say that the
interim budget which has been presented
here is not the finally shaped budget,
except that 8o far as the Plan is concerned,
we have made adequate provision,
pending final settlement of the figures.

So far as the other aspects are con-
cerned, the regular budget will come with
adequate provisions for them and will
also make necessary appropriations.

I request that the House may accept
the interim budget.

MR. CHAIRMAN : I shall now put
all the Cut Motions moved to the De-
mands for Grants on Account in respect
of Bihar for 1980~81 to vote together,
unless any hon. Member desires that any
of his Gut Motions may be put separately,

Cut Motion nos. g to 20 were put and negatived.
MR. CHAIRMAN : I shall now put
the Demands for Grants on Accountin
respect of Bihar to vote.
The question is :

““That the respective sums not exceeding

the amounts shown in the third column

of the Order Paper, be granted to the
President out of the Consolidated
Fund of the State of Bihar, on account,
for or towards defraying the charges
during the year ending on the gist
day of March, 1981, in respect of the
heads of demands entcred in the se—
cond column thereof against De-
mands Nos. 1, 3 to 8, and 10 to 28,

The motion was adopted.

MR. CHAIRMAN : Now, the Supple-
mentary Demands. I shall now put all
the Cut Motions moved to the Supple-
mentary Demands for Grants in respect
of Bihar for 1979-80 to vote together,
unless any hon, Meamber desires that any
of his Cut Motions may be put separately.

Cut Moiions nos. 1 to 23 were put and
negatited,

— e
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Bihar Appropniation 112
(Vote on Account)
Bill

MR.CHAIRMAN: Ishallnow putthe
Supplementary Demands for Grants in
respect of Bihar for 1979-80 to vote.

The question is:

*“That the respective Supplementary
sums not exceeding the amounts shown
in the third column of the Order Paper,
be granted to the President out of the
Consolidated Fund ofthe Statof Bihar,
to defray the charges that will come in
course of payment during the year end-
ing on the 31st day of March 1980,
in respect of the following demands
entered in the second column thereof—

Demands Nos. 1, 3 to 6, 10 to 26
and 28."

The motion was adopied .

15.52 hrs.

BIHAR APPROPRIATION (VOTE
ON ACCOUNT) BILL, 1980

THE MINISTER OF FINANCE AND
INDUSTRY (SHRI R. VENKATARA-
MAN): Sir I beg to move for lcave to
introduce a Bill to provide for the with-
drawal of certain sums from and out of
the Consolidated Fund of the State of
Bihar for the services of a part of the
financial year 1980-81.

MR, CHAIRMAN: Thequestion is :

“That leave be granted to introduce
a Bill to provide for the withdrawal of
certain sums from and out of the Con-
salidated Fund ot the State ot Bihar
tor the services ot a part of the finan-
cial year 1980-81.”

The motion was adopted.

SHRI R. VENKATARAMAN: Sir, I
introducet the Bill,

1 beg to movet:

““That the Bill to provide for the
withdrawal of certain sums from and
out of the Consolidated Fund of the
State of Bihar for the services of a part
of the financial year 1980-81, be taken
into consideration,”

*Published in Gazette of India Extra-ordinary Part II Section 2, dated 15-3-80.
4Introduced/moved with the recommendation of the President.
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MR. CHAIRMAN: The question is ;

‘*That the Bill to provide for the
withdrawal of certain sums from and
out of the Consolidated Fund of the
State of Bihar for the services of a
part of the financial year 198-81 be
taken into consideration.’’

The motion was adopted.

MR.CHAIRMAN: We shall now take
up the Clauses.

The question is:

“That Clauses 2 and 3 and the
Schedule stand part of the Bill "’

The motion was adopled.

Clauses 2 and 3 and the Schedule were added
to the Bill.

"Clause 1 the Enacting Formula and the
Title were added to the Bill.

SHRI R. VENKATARAMAN: Sir I
beg to move:

«“That the Bill be passed.”
MR. CHAIRMAN; be question is:
“That the Bill the passed.”

The motion was adopled,

1555 hrs,
| BIHAR APPROPRIATION BILL, 1980*

THE MINISTER OF FINANCE AND
INDUSTRY (SHRI R. JVENKATARA-
MAN): I beg to move for leave to in-
troduce a Bill to authorise payment and

" appropriation of certain further sums
from and out of the Consolidated Fund
of the State of Bihar for the services of
the financial year 199-80.

MR. CHATIRMAN: The question is:

‘‘That leave be granted to introduce
a Bill to authorise payment and ap-
gropriation of certain further sums

om and out of the Consolidated Fund
of the State of Bihar for the services
of the financial year 1979-80.”

The motion was adopied.

SHRI R. VENKATARAMAN: Lin-
troducet the Bill, : '

I beg to movet:

*“That the Bill to authorise payment
and appropriation of certain er
sums from and out of the Consolidated
Fund of the State of Bihar for the
services of the financial year 1979-80;
be taken into consideration.”

MR. CHAIRMAN: The question is:

“That the Bill to authorise payment
and appropriation of certin further
sums from and out of the Consolidated
Fund of the State of Bihar for the ser-
vices of the financial year 19%9-80, be
taken into consideration.”

The motion was adopted.

MR. CHAIRMAN : We shall now
take up clause by clause.

The question is:

“That Clauses 2, 3 and the Schedule
stand part of the Bill.”’

The motion was adopted.

Clauses 2, 3 and the Schedule were added to
the Bill. Clause 1, the enacling formula and the
title were added to the Bill.

SHRI R. VENKATARAMAN: I beg
to move:

““That the Bill be passed.”

MR. CHAIRMAN: The question is:

“That the Bill be passed.”

The motion was adopled,

e

*Published in Gazette of India Extra-ordinary, Part II, Section 2, dated 15-3-80.

Hatroduced/Moved with the recommendation of the President.
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15.38 hrs,

STATEMENT RE: PURCHASE OF
ONIONS

THE MINISTER OF STATE
IN THE MINISTRY OF AGRICUL.-
TURE (SHRIR.V. SWAMINATHAN):
Hon’ble Members are aware that the Pune
and Nasik districts of Maharashtra pro-
ducc considerable quantities of onion,
The present spring crop has started arriv-
ing in the market in Pune and Nasik
districts, = Government had taken a
decision in May last year on the basis of
the recommendation of the Agricultural
Prices Commission to extend a support
price for onions of fair average quality at
Rs, 40/~ per quintal for the 1979-80
scason. It had been further decided that
the price support operation would be
undertaken in all 1mportant producing
centres by State Governments through their
State Co.operative Marketing Federations
as well as through the National Agricul-
tural Co-operative Marketing Federation
Ltd. (NAFED), NAFED has already pur-
chase about 12,000 tonnes of onions from
current market arrivals in Maharashtra.
NAFED has been instructed to go in for
large-scale buying with the help of the
State Co-operative Marketing Organisations
in order to safeguard the growers’ legitimate
interests, Suitable prices will be paid
depending upon quality within a range of
Rs. 45/~ to Rs, 60/- per quintal. It
is hoped thatd the decision to launch a
massive purchase operation would pro-
vide relief to farmers who, due to the
short shelf life  of the current crop of
onions , would like to get their produce
purchased speedily.
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GUJARAT BUDGET, 1g8o-81—

GENERAL DISCUSSION DEMANDS+
FOR GRANTS ON AGCOUNT -
(GUJARAT) 1980-81 |

AND

SUPPLEMENTARY DEMANDS* FOR
GRANTS (GUJARAT), 1979-80

MR. CHAIRMAN : We shall now
take up the General Discussion on Budget
(Gujarat) for 1980-8r1.

Motions moved :

«“That the respective sums not excee-
ding the amounts on Revenue Account
and Capital Account shown in the
Third column of the Order Paper,
be granted to the President out of the.
Consolidated Fund of the State of
Gujarat, on account, {or or towards
defraying the charges during the ycar
ending on the 13st day of March, 1980
in respect of the hecads of demands
entered in the sccond column thercof
against Demand Nos. 2, 3, 5 to 12,
14 to 20 and 22 to 81.”

«“That the respective Supplementary
sums not exceeding the amounts on
Revenue Account and Capital Account
shown in the third column of the Order
Paper, be granted to the President out
of the Consolidated Fund of the State
of Gujarat, to defray the charges that
will comein course of payment during
the year ending on the g3i1st day of
March, 1980 in respect of the following
demands entered in the second column
ther of —

Demand Nos, 2, 3, 5 to 7, g to 12, I4
to 20, 24 to 52, 56 to 64, 66, 67 and
69 to 8r.f°

Demands for Grants on Account (Gujarat) for 1980-81 submitted to the vote of Lok Sabha.

Demand Name of Dcmand Amount of Demand for Grant
No. on account submitted to the
vote of the Housc
1 2 3
Revenue Capital
.. Rs. Rs.
2 Council of Ministers. . 6,11,000 .
3 Elections 1,81,62,000
L
5 General Administration Department 37,31,000

*Moved with the recommendation of the President,
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H 2 3
- Revenue Capital
Rs. .
6 Economic Advice and Statistics, . . . . 26,56,000 .
% Other Expenditure pcrtaxmng to Gcncral Administra-
tion Department . . . . 34,91,000 18,64,000
8 Finance Department . . . . . . 14,46,000
9 Tax Collection Charges (Finance Department) . 7,19,12,000
10 Treasury and Accounts Administration . . . 85,87,000 .
11 Pensions and Other Retirement Benefits . . 5500,57,0L0
12 Other Expenditure pertaining to Finance Department 4,76,21,000 33,76,cco
14 Legal Department . . . . . . . 8,15,000 ..
15 Administ ration of Justice . . . . . 1,68,66,000 ..
16  Other Expenditure pertaining to Legal Department 9,38,000 24,80,000
17 Food and Civil Supplies Department . . . 2,88,000 .
18  Civil Supplies . . . . . . . 9,20,000 33.33,CCO
19 Food . . . . . . . . . 53,11,000 10,00,50,000
20 Other Expenditure pcrtammg to Food and wal Sup-~—
plies Department . . . . 9,58,000
22 State Legislature . . . . . . . 17,34,000 ..
23 Loans and Adva;nccs to Government Servants in Gujarat
Legislature Secretariat . . . . . . 2,03,000
a4  Agriculture, Forests and Co-operation Department 14,95,000 -
25 Co-operation . . . . . . . 1,54.36,000 79,2€,0c0
26  Agriculture . . . . . . . 7,49,37,000 55,39,000
27  Minor Imgatxon, Soxl Consel‘vatxon and Atea Dcvclop—-
ment . 2,96,89,000 49,16,000
28 Animal Husbandry any Dairy Devclopment . 2,35.34,000 3,33,000
29 Fisheries . . . . . . . . . 69,93,000
30 Forests . . . . . . . . . 1,22,40,000 8,95,000
g1 Other Expenditure pertaining to Agriculture, Forests
and Co-opcration Department . . . . .. 79,22,000
82  Education Department . . . . . 5,91,000 -
33 Education e« « « « « + 550175000 15,66,000
34  Other Expenditure pertaining to Education Department 35,04,000  3,85,54,000
35 Home Department , . o« '« o o 9,09,000 -
36  Tax Collection Charges (Home Department) . 10,53,79,000 ..

37 Police . . . . . . . 14,7%5,48,000 .
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1 2
L
Revenue Qapital
Rs. Rs.
38 Jails . . . . . . . . 49,18,000 .
39 Information, Publicity and Tourism . . 39,94,000 8,33,000
40  Other Expenditure pertaining to Home Departmen 56,96,000 1,85,12,000
41 Health and Family Welfare Department . . . 6,92,000 .
42 Medical . . . . . . . . . 10,41,47,000 .o
43 Family Welfare . . . . . 3,01,27,000 .o
44 Public Health . . . . 6,99,47,000 2,91,09,000
45 Other Expenditure pertaining to Health md Famxly
Welfare Department . . 5,15,92,000 57,16,000
46 Industrics, Mines and Power Department . . R 8,07,000 ..
47 Tax Collection Chargcs (Industnes, Mines and Power
Dcpartment) . . 9,86,000 .
48 Stationery and Printing 1,76,96,000
49 Industries . . . . . . PP 2,79,03,000 56,638,000
50 Mines and Minerals . 43,78,000
51 Powers Projects . . . . . . . -
52 Other Expenditure pertaining to lndustnes, Mines and
Power Department . . . 13,15,000 32,70,000
53 Labour, Social Welfare and Tribal Dcvelopmcnt De-
partment . . . 8,22,000 ..
54 State Excisc . . . . . . . 17,61,000 ..
55 Labour and Employment . . . . . 2,22,86,000 ..
56 Social Security and Welfare 8 23,08,000 40,82,000
57 Other Expenditure pertaining to Labour, Social Welfare
and Tribal Development Department . 1,28,000 29,27,000
58 Tribal Area Sub Plan 10,30,05,000 4,19,00,000
59 Panchivats, Housing and Urban Development Department 9,43,000
60 Community Devclopment . . . . . 6,20,83,000
61 Housing . . . . . . . . 1,12,56,000 70,37,000
62 Urban Development . . . . . . 1,12,00,000 35,33,000
63 Panchayati Raj . . . . . . . 1,44,56,000 oo
64 Othcr E diture pertaining to Panchayats, Housmg
Development Department . 53,61,000 3,46,90,000
65 Irrigation Department . . . . . 12,12,000 -
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66 Irrigation and Soil Conservation ] . . « 27,94,49,000  46,16,44,000
67 Other Expenditure, perta:.mng to Irngauon Dcpart-
ment .
. . 3,33,000 68,99,000
68 Buildings and Communication Department . . . 12,45,000 .
69 Non-Residential Buildings . . . . . 551,79,000 1,91,92,000 °
70 [Residential Buildings . . . 1,94,82,000 86,79,000
0 Pors ... ., . . . ) 2152500 378,08,000
72 Roadsand Bridges . . ., , ., | | 2,30,36,000  2,71,71,000"
73 Gujarat Capital Construction Scheme - . B 1,74,49,000
74 Other Expenditure pertaining to Bulldmg-: and Com-
munication Department . 22,27,000 48,96,000~
48 Revenue Department . . . . 20,44,000 ‘-
76 Tax Collection Chaiges (Revenue Department) . 1,40.38,000 e
27 Districl Administration . . . 1.84,70,000 .
78 Rclief et account of Natural Calanuties . . 17,23.83,000 3.33,000
79 Dangs District . . . 1,18,79,000 2,00,000
80 Compensations and Assignments . . . 30.97,000 13,66,000
81 Other Exprnditute prriaining to Revenue Department. 36.02,000 64,72,000

Supplementary Demands for Grants (Gujarat)

Sor 1970-80 to be submitted to the Vote of Lok Sabha

No. of

Name of Demand

Amount of Demand for Grant

Demand submitted to the vote of
the House
- 1 2 s
Revenue Capital
Rs. Rs.
2 Council of Ministers, . . . . . 2,67,000
g Elections . . . . . . . 91,24,000 .
5 General Administration Department . . 8,89,000 .
6 Economic Advice and Statistics . . . . 9,35,000 .
7 Other Expenditure pcrtammg to Gencral Admmtstratmn '
. 21,34,000

Department
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1 2 3

9 Tax Collection Charges (Finance Department) . 2,87,09,000 .
10 Treasury and Accounts Administration . . . 7,91,000
11 Pensions and Other Retirement Benefits . . 11,49,000 .
12 Other Expsnditure pertaining to Finance Department 1,000 -+ 81,51,000
14 Legal Department . . . . . . 1,51,000 .
15 Administration of Justice . . . . . 2,65,000
16 Other Expenditure pertaining to Legal Department . 57,000 22,04,000
17 Food and Civil Supplies Department . . . 98,000
18 Civil Supplies . . . o . . . 1,95,000 7,00,000‘.
19 Food . . . . . . . . . 60,35,000
20 Other Expenditure pcrtammg to Food and Civil Sup-

plies Department . . . .. 14,01,000
24 Agriculture, Forests and Co-operation Department . 1,000
25 Co-operation .. . .. . 97,065,000  7,79,64,000
26 Agriculture . . . . . . . 6,000 50,00,000
27 Minor Iirigatioa, So:l Conservation and Area Dcvelop-

ment . . . . . . . 3,000 2,00,00,000
28 Animal Hushandry and Dairy Development . . . 1,000 2,50,00,000
29 Fisheries . . . . . . . . .. 25,00,000
30 Forests . . . . . . . . .. 20,00,000
31 Other Expenditure pertaining to Agriculture, Forests

and Co-operation Department . . . .. 1,32,89,000
32 Education Department . . . . . 1,70,000
33 Education . . . . . . . . 9,08,10,000 73,21,000
34 Other Expenditure pertaining to Education Department 15,70,000 5,71,00,100
35 Home Department . . . . . . . 3,13,000 ..
36 Tax Collection Charges (Home Department) . 3.55,82,000
37 Police . . . . . . . . . 5,15,28,000
38 Jails . . . . . . . . . 26,04,000 o
39 Information, Publicity and Tourism . . . 14,99,000
40 Other Expenditure pertaining to Home Department . . 52,51,000
41 Health and Family Welfare Department . 2,8,7000
42 Medical . . . . . . . . . 4,45,45,000 e
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1 2 3
43 Family Welfare 1,000
44 Public Health . . . . 4,13,53.000 1,05,00,000
45 Other Expenditure pertaining (o H(’alth and Fam)]y

Welfare Dpartment . 15,00,000 1.54,37,000
46 Industries, Mines and Power Department . 3,37,000 .
47 Tax Collection Charges (Industncs Mines and Power

Department) . . 2,89,000
48 Stationery and Printing . . 2,79,79,000
49 Industries 3,69,62,000 18,65,00,000
50 Mines and Minerals . 20,31,000 .
51 Power Projects 11,19,000
52 Other Expenditure pertaining to Industries, Mines and

Power Department . . .. 1,06,2,000
56 Social Secwity and Welfare f,10,30,000 90,81,000
57 Other Expenditute pertaining to Labour, Social Welfare

and Tribal Development Department . 64,82,000
58 Tribal Area Sub-Plan 8,000 3,000
59 Panchayats, Housmg and Utban Dcvelopmcnt Depart-

ment . . . . 2,44,000
60 Community Development 1,07,86,000
61 Housing 42 50,000
62 Urban Development 96,61,000 85,01,000
63 Panchayati Raj . . . . . . . 50,08,000
64 Other Expenditure pertaining to Panchayats, Housmg

and Urban Development Department 1,90,79. 000
66 Irrigation and Soil Conservation 11,00,15,000 5,20,25,000
67 Other Expenditure pertaining to Irngatmn Depart-

ment . . . . . . 5,02,000 69,91,000
69 Non-Residential Buildings . . 2,33, 58,000 1,25,000
70 Residential Buildings . . . . 3,00,00,000 63,21,000
71 Ports 35,000 70.50,000
72 Roads and Bridges . . . .. . . 7,78,44,000 * 1,000
78 Gujarat Capital Construction Scheme . 2,29,31,000
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94 Other Expenditure pertaining to Buildings and Com-

munication Department .

25 Revenue Department .

76 Tax Collection Charges (Revenue Department)

%7 District Administration .

78 Relief on account of Natural Calamities

79 Dangs District . .

80 Compensations and Assignments .

81 Other Expenditure pertaining to Revenue Departmentt

3

. 1,69,000 $5,00,000

5,84,0C0 .

2,25,42,000 ..

91,58,000 .o
. 35,46,84,000 1,02,50,000

. 18,04,000 .

. . 62,61,000 e
83,117,000

SHR1 SATYAGOPAL MISRA
(Tamluk) : Mr. Chairman, in between
the first and second session of the Seventh
Lok Sabha nine State Assemblies have
been dissolved in a very undemocratic
manner, Therefore, instead of a full-
fledged Budget session we arc here to deal
with the interim budgets of some States,

Mr. Chairman, Sir, before coming to
discuss the Gujarat Budget, I want to
highlight some of the basic problems
of the State, specially, in respect of agri-
culture and 1ndustry. As regards agri-
culture, for seven or eight years, the
failure of crops due to unfavourable climate
had affected several parts of the Gujarat
State, Therefore, the cultivators in the
State cannot repay their loans, The
Revenue Officers have been asked by
Government and some Government or-
ders have also been issued to the Revenue
Officers to collect the agricultural loans
from the cultivators,  But, as there is
no crop, the cultivators cannot pay their
agricultural loans, Their only alternative
is to resist the Government orders and
together fight back. Even the Revenue
Officers have been asked to sell the lands
of the cultivators in auction. But the
cultivators are united and they are fighting
against the Goyernment Orders, They
are united and stand together,  There
it no one to purchase their lands. The
Revenue Officers have been asked that
the auction should be made at a token
price of Re, 1 per acre. Such a tre-
mendous thing is going on,  Therefore,
I ask through you, the hon., Members
and the Finance Minister to sec that this
kind of thing should not go on. My
definite! proposal in this regard, is that (a)
exemption from repayment of loans should
be made and (b) fresh loans should be
granted to the agriculturists, the pro-

ducers, in Gujarat, Thereis a policy
for the assessment of crops existing in
Gujarat State which is a wiong onc
according to the agriculturists or the cul-
tivators. The Revenue Officers are given
written orders to make wrong assessments,
that 15, to overestimate their crops, The
cultivators of all sections are against
this and my proposal 1n this regard
is that right assessment of crops should
be made through public representatives,

Regarding tobacco producers, that is
to say, the tobacco growers, they do not
have their cash payments when they
sell their produce. Therefore, I request
the Finance Munister, through you, that
he must look into this matter.

In industry, Gujarat had got a Black
Act, namely, Bombay Industrial Rela-
tions Act, The daily wage of the labourers
working in the factories i1s from Rs. 4
w 5 only. The demand for the same is
Rs, 10/- per day. As there is unem-
ployment problem there and this Act is
also there, the workers cannot claim their
daily wage because of the threat of re-
trenchment that is there.  Therefore,
Sir, I ask the Finance Minister through
you to look into the matter regarding
the said Act, namely, Bombay Industrial
Relationg Act and sce that this Act ix
removed,

There is another system in the factories
of Gujarat, That system is called ‘Rokri’
system. For over-time works, the wor-
kers are paid some moncy. But their work
is not recorded, Their names arc not
recorded.  Therefore they get a lower
ratc for their jobs, This system should
be abolished.



129 Gujarat Budget, PHALGUNA 25, 1901 (SAKA) 80-81, Génl. Dis.,
D.G. on Account (Gujarat), 8081, & D.S.G. (Gujarat), 79-80

Regarding the Budget that has been
placed before the House, I am to
P because, I call it *Anti-people 3351_&
Agaln there is a deficit t
is no reflection of any  solution of the
basic problemb of the toiling  masses.
You have not said how you will solve the
problem of unemployment, how you will
check the rise in prices of essential com-
modities, how you will remove illiteracy
and poverty and how you will solve the
of the landless agricultural
labourers S.:dththe weaker sections of thcl
people. , there is no concrete proposal
onyour part in the Budget. Therefore,
I allit an ‘Anti-people Budget’, So,
1 oppose it.
I would now like to give certain con-
crete proposals or the consideration of

the hon. Finance Minister, They are the
following:

(a) Extensive food-for-work Programme
Should be under taken to rebuild rural
Gujarat and at the same time, t0 create
Job opportunities for the landless lab-
ourers,

(b) Take-over of wholesale trade of
csperntial commodities by the Govrnment
and to distribute them through public
distribution centres.

(¢) Per village one Primary School.
(d) Pe: village one tube-well .

(e) Aduit Education Centres on lzrge-
scale

(f) More industrial devclopment in Gui-
arat and

(g) Unemployment allowance .

These are my concrete proposals
and I conclude my specch with This.
Thank you.
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The original speech was delivered in Gujarat.
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SHRI MAGANBHAI BAROT
(Ahmedabad) : This House is discussing
the Budget for the State of Gujarat.
TFirstly, I take this opportunjty to congra-
qulate the hon. Finance Minister for
adding an amount of Rs. 104 croves to
the one that was estimated for the welfare
of the poorer scctions of socicty,

PROF. MADHU DANDAVATE
{Rajapur) : Follow the protocol.  First
congratulate the Prime Minister.

SHRI MAGANBHAI BAROT
When we congraluate our Finance Mi-
nister, I believe it includes congratulations
40 our Prime Minister also.

I take this opportunity to address  a
few questions of the State of Gujarat
to the hon, Finance Minister as well as
to the hon. Minister of Shipping, Shri
A. P. Sharmaji, who is clescly connected
with Gujarat and is present here, We
have some outstanding problems which
this Housc and the Government can
solve,

First onc is this. In Ahmedabad which
is the Manchester of India, where 68
mills are situated, several units were
closed down due to the faulty management
of that city. The Government of India
under the]NTC was rcquired to take over
a number of sick units. But with the
tradition as it is, another experience into
the textile trade, we are able to convert
the NTC units, a Gujarat subsidiary
into one of profit making units. Perhaps,
this is one of the complex in the whole of
India taken from the sick unit, which is
making profit today. In this city, there is
a mill situated called by the name Manek
Chok Mill. My demand for taking over
this mill is as old as four or five years,
If the hon. Finance Minister says that
profit making units can take over sum*
sick units to help the industry, then
here is a classic exampnle where NTC can
com: to our rescue. If the NTC can
take over this one more unit. then I can
assure you that this unit which is closed
today, can certainly be turned into a
profit making unit.

S.milarly, another mill is situated in
alistrict {rom waich the one and the

only one hon, opponent Member, Shri
Motibhai Chaudhary, comes ax I do.
Since he is the only  opnosition Member
from there we tolerate him and I support
him on this point. Please take note
of this humhle submission of ours.
Gujarat has the tradition of running
good textile mills. Please take over
these two m’lls— Manek Chok Mill and
Kadi Mill. In a given time of one year,
they will certainly be profit making units.
I make this appeal in the presence of the
hon. Minister of Shipping. Incidentally,
he happens to be the biggest leader of
the biggest trade union movem:nt of this
country. I am sure, he will help us.

There is another point which is a little
personal to m~, My hon. friend, Mr.
Chaudhary, also coms=s fromn Mrhsana.
One thing I can say about my district
is that we give the best of scientists to
Gujarat and India. We give the best of
mathematicians and yet our boys do not
have the facility of an engineering college
or a m-dical college or anything of that
kind. We have been demanding
from tim- to time to @give us
the  present Gujarat  University,
mke there a division, make it a viable
residential  university  and the rest of it
may he given as North Gujarat University,
This is my humble request. When 1
was in Government I knew and Mr..
Makwana will support me that on prin—
ciple, the Gujarat Governm:nt had agreed
to this suggestion of mine.

I request the hon. Minister 1o ask the
Univetity Grants Commissicn 1o give us
our right shaie,

We have in Gujarat onc of the best
Aguicultural Universities, Gujarat Agri-—
cultural University. Our present ad-
ministration does not like to go into
the rural areas and develop it. Since
the matter is in the administration of
Union of India today and since it has a
definite interest in the uplifim~nt of rural
areas, { mike a humble request to convert
the Gujarat Agricultural University into
a model of the agricultural universities.
Tt will supply a model to the whole of
Tndia. Kindly concentrate and  give
effect to that.

Lastly, on two matters we have made
progress. One of our very important
national dairies has given a scheme
called Operation Flood in Edible Oils,
Just as we have given a lead to the whole
nation in the matter of milk, we are pre—
pared to give a lead to the nationgin the
matter of edible oil. Kindly give con-
s deration and help to the Operation
Flood Scheme in Edible Oils that we have
proposed and you will have the
bless'ngs of the whole people. Let them
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[Shri Mszgan Bhai Barot]

do this and help us, I can assure the Gov-
ernment of India that we will send the
Congress (I) back to power.

SHRI R. P. GAEKWAD (Baroda):
Sir, while welcoming the imposition of
the President’s Rule in Gujarat, I only
have to say that it has ended the three
years of misrule, mismanaged rule rather,
by the Janata Party, and crcated an at-
mosphere whereby people arc relieved of
reactionary forces,

The result of the last Lok Sabha elec—
tions have shown thatin spite of all the
publicity and praises showered on the
former .Chief Minister, Shri Babubhai
Patel, by the Janata leaders, particularly
by Shri Chandra Shckhar, he has failed
to dcliver the goods. It is beyond any
doubt now that the people of Gujarat
wanted to end the misurle of the Janata
Party and elect a new Government, and
that is the reason why they have given the
Congress (I) a resounding victory by wav
of electing 25 Members of Congress (I)
to the Lok Sabha out of a tota]l of 26
seats. in many cases v ith much larger
margins than in the 1977 zlections. Tt
only proves the hollowness of the claims
of the Janata Party.

Soon after the crushing defeat in the
Lok Sabha poll, the Janata Party have
shifted to a policy of advertiscment in
every newspaper of Gujarat, thereby
spending thousands of rupees a day of the
public money with a view to keep
up their hold. I am sure the people
of Gujarat are wise enough to un-
derstand the tactics and answer itin the
same way in the coming Assembly clec-
tions. Anyway I am happy that during
Governor’s rule this waste of public moncey
has come to an end.

I can cite an example of the reactiopary
attitude of the Janata Party. During the
Emergency, the then Gujarat Government
had dehoarded stocks of daily necessitirs
like foodgrains and edible oils worth
Rs. 3 cores. But when the Janata Party
camne to power, in order to oblige the
hoarders, and blackmarketeers they had
given back a major portion to them,
keeping back only a small portion worth
about Rs. 1.5 lakhs.

The Janata Party members of this
House are shouting about rising prices.
May I know whatis their explanation
about this action by one of their so-
called best Governments in helping the
hoarders in such a disrgraceful way?

The present price rise is nothing but
the after-effect of the inefficient way in
which the Janata Party ruled during the

last three years, The opposition says
that it is a crizis. I would like to know
who has created it and why it has reached
such a stage where it will take our
Government some time to bring it under
control. We must appreciate that it
takes a long time to build a house, but
only a very short time to pull it down,
I am sure the Government will take all
necessary steps to bring the prices under
control. Here I would appeal to the hon.
Prime Minister to take all necessary
steps to bring the prices down, as the
opposition parties have already taken this
problem of price risc into the streets of
Gujarat.

When the'ganata Party was in power,
day in and day out many of their Ieaders
were professing the freedom of the press.
Here T would like to cite an example tor
prove  the'r sincerity  towards it. The
Janata Party. during its rule in Guarat:
had decided not only to lower down  the
rates of advertissments to one Gujaratt
daily having the largest circulation bus
also had cut down the advertisements
from the Government side only because
this daily was a little lenient to Congress=1.
I hope the President’s Rule in my State
will end this discrimination and prove
that the present Union Government is
unbiased to the press. | g,

Many a time, in Gujarat, a feeling was
nurtured  that Shrimatt Indita Ganchr’s
Government was  careless towards  the
developinent of Gujarat.  But here is a
goord replv to  such eritics, tl.e hon.
Finance Minister has increased the plan
outlay for Gujarat from Rs. 392 crores to
Rs. 488 crores, Similarly,hehas increased
the CGentral assistance from Rs. 8o crores
to Rs. 96 crores for  the  current
yvear. I am very happy that this
increase in the plan outlay will go a long
way n {ulfilling the commitments to the
proplc. particularly. the poorer seetions.

T would like to diaw your pointed
attention and that of th¢ Union Go-
vernment to the two major important
problems of Gujarat. They are speedy
implementation of the giant Naimada
Valley Pioject and early sanction of the
land fzll of Bombay High Gas pipelinc
for Gujarat, Sir, T know that the hon.
Minister  for Petroleum. Shri Veerendra
Patil. has just taken over and it will take
some titue for him to give his full attention
and to look int0 the matter.  The people
of Gujarat have waited for long and
they will be patient enough to wait for
some more time.  Yesterday, there was
a meeting of the Public Investment
Board to consider the two alter-
natives of the gus lines and 1 have
learnt that sowne officers are trying from the
bogmming to create hurdles and thereby
delay the speedy implementaticr of the
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project. But let m¢ remind this House
thatthe former Minister for Petroleum and
Chemicals, Shri H. N. Bahuguna, had
promised the land fall of this pipeline for
Gujarat. In my hymble opinion this
decision should be honoured and should
not be reverted,

As regards early implementation of the
Narmada Project, I would like to request
the Hon. Minister for Agriculture and
Irrigation to call a joint meeting of the
Advisers from Gujarat, Maharashira,
Madhya Pradesh and Rajasthan and
chalk out a joint time schedule for  an
early settlement. Sir, everybody will
agree that in this inter-State Project,
Gujarat alone cannot make much headway
without the cooperation of other States.
I am sure that this project, being one of
national importance, my reguest will be
considered sympathetically taking into
account the inordinate delay that had
already occurred. An early decision will
bencfit millions of needv peasants,
I am constrained to say that although
our Government i3 committed to the
uplifiment of Harijans and backward
classes all over the counutv and even
aftera lapse of g0 years after independence
much of the lot remain where they were,
T am venturing to suggest that the Back-
ward classes Commission should be
reconstituted and a result-oriented plan
should be chalked out for the welfare of
our Harijan brothers and sisters.
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SHRI DIGVIJAY SINGH (Surend-
ranagar) : Sir, I rise to support the
Budget presented by the Hon. Finance
Minister. 1 compliment him for having
raised the allocation fromw Rs. 3592
crores t0 Rs. 488 crores, but I also
want to draw the attention of the Hon.
Finance Minister to how the quantum
allocated for the year 198081 is Jess
than what has been allocated for the
existing yrar :itis Rs. 488 crores for 1979-
80 and Rs. 400 crores for 1980-81. So
we do hop= that the quantum of alio-
cation for the forthcoming vear does not
fall short of what was allecated for the
current year.

I am very apprehensive of what has
been allocated for relief work in Gujarat
State. I come from a town very near
Morvi which was flooded away last year.
I can see that Rs. 17,75,00,000 have been
allocated for relief work, but my experi~-
ence from whatis, I can say that in
the Morvi area there arc a lot of ijrre-
gularities. The money could have been
spent in better ways and far much more
money could have been given for flood
relief in that arca—not only Morvi hut
also adjacentareas on the same river,

There is a Commission appointed on
the dam burst in Morvi and I would
Yike a very impartial judgement given
wn That issue

subsequently, in early winter the
Saurashtra-Kutch area in  northern
Gujarat suffered very huge agricultural
losses as a result of untimely  rains in
winter, and the amount of damage done
therein is untold, unassessed; and I a
certain  that the Gujarat Go\'cmmcg
will pay h.r.cd and it will pay adequate
compensation, .

We have read the Reporton the Nar-
mada and it says that the dam will be
built at 455 ft. I am certain that this
falis short at l-ast by 20 ft. of what was
planned out by the State and the level
at which the canals were to be built in
that area.

I do hopr that ultimately more irri-
gation potentialities are created both in
Saurashtra and Kutch. These are parts
of the State which require water the most
beczuse they are desert areas and mostly
scmi-arid,

Gujarat is a State with the Jongust
coast-linein the hole of India and therefore
the State has great potentialitics both
from the fishery industries point  of
view, as well as for  orthophosphate
exports. But the development of Ports
in Gujarat has been hopelessly negle—
cted by the Government of India.  There
isfrome development in small ports, but
the spate of development and the em-
phasis given by the Union Government,
I think, needs very strong revision. The
fisheries incdustry can alsa be enhanced
or developed  considerably  provided
more emphasis is given Dboth by the
Central Government and the State Gov—
ernment to  charting out the areas where
fishery sources are there, where migra -
tion of fish takes place, and alsn build-
ing up the infrastructure in and areund
the arcas where fishing takes place,

The Nagpur Plan, as far as roads are
concerned, also falls hopelesshy short in
the State of Gujarat. There have been
strong representations made, but. I am
alraid, ol no avail. As far as tourism is
concerned, we all know that the Siate of
Gujarat has manifold potentialities which
could match with the potentialitiesin. say,
Rajasthan, or Utlar Pradesh, but as a
result of negligence on the partof the
Statc Government over a profon;qttd
period, the industry-—I call ‘tourism’ an
industry—has  been totally neglected.
There has been no cohesive planning and
there has been no impetus put  in to
develop the infrastructure.

17. 00 hrs.

So far as communications arc con—
cerned,  specially air commuuications,
the Saurashtra and the Kutch area need
to be jeined with the Delhi complex.
ere again, strong representations  have
neen made but, unfortunately, withh no
results.

There is, as we all know, the Jad in
Gujarat for prohibition, which also
hampers the cdevelopment of tourism in
that area. I am certain that, w.th the
change in Government, there will be a
revision and a re—thinking in this field
wherrby at lrast the tourism industry,
whether it is international or mnarional,
w:ll get some impetus.

I come froin a constituency  called
Surendranagar which produces 25 per
cent of the sea salt of the whole  of
India. Therefore, I can claim to have
some knowledge and authority to speak
on salt in this House. Alflter all, salt is
an essential commodity as any ather.
But I am afraid that the salt industry in
my constituency is  also  hopelessly
neglected. There is such 2 thing as
the salt  cess, something like the
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eleetricity cess the Bill concerning which
was discussied by us vesterday, I parti-
cipated in the diserssion yesterelar,
and it wax very heartening Lo know  (hat
the entire eess money colleeted by 1l
Governitnent of Tndia is reimbursed back
in the State Governments  for develop-
ment of rural electrification scheme, Why
rau’t a similar programme amd a pullq
e rmnn b taken as far as salt cessis con-
cerned 2 The salt cess is accumulated
in crores of rupees,  and the amount i~
Iving uuutilived in the coflers of 1
Covermnentof India, and the  producers,
whether they are salt pan  owners or
whether they  are Tabourers, nqumberine
22,000 D ople in my constitueney, i
till now. scandalously, not reaped o
single rupee heaefit (rom the crores (hat
have been lying  accumulawd by way
of salt css. [ strongly feel that this un—
utilised funil should go back for the hene-
fit of the salt producers  as well as the
labourrrs; thereby, the industry  could
develop further and provide the much-
needed salt for the use of the nation.

Asfar as industry is concerned, we knoaw
that there is a scheme of the Government
ol India fur proclaiming ceriain areas as
backward areas, and it is a good thing.
My own district of Surcndranagar is a
hackward area, and there are two other
districts similarly,  But, for the good of
the nation and for the good of Gujarar,
instead of having districts as backward
districts, T strongly believe and feel that
such backward area incentives and all
assistanee should be bought down to the
taluka Irvcl and not bz at the district
level, so that there would bhe 2 more
equitable distribution of the development
of industry in the State of Gujarat.

I then come to the last point which is
very important, and rhat is, forests, G-
jarathasone of the smallest perceniuges
under forest cover.  Although we have
a national policy of having 33
per centof the land under forest cover
Gujaratis hoplessly negelected, andlrom
whatI can see, in my experience over the
last 30 years, whatever looks like, or
is shown as, green forest  area  in
papers, in maps, has actually not hing
green; not a blade of grass, nora  tree.
exists there.  Therefore, Sie. stringent
measures should be taken for not onlv
reviving and constving  whatever
resaurces Lhere are for the forest cover
and grass lands but there should  be
a greater incentive given [or those who
can drtect irrezularitics ancd crimes, over
grazing and cutting of trees, hunting of
wild animals ete, and a schrme shoukd
he devised (or this purpose.
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~ Lasddy, Siv, there should be more public
involvement in this project.
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*The ariginal speech was delivered in Gujarati.
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SHRI C.D. PATEL (Surat): Mr.
Deputy-¢Speaker Sir, 1 would take only
a very short time because I know there
is limitation so far as time is concerned.
But, 1 shall touch upon only the salient
features which have a vital bearing
so tar as the State of Gujarat is con-
cerned.

First of all 1 shall deal with elec-
trification of rural areas. So far as
Gujarat is concerped, there are thou-
sands of villages which are not yet elec-
trifiedd for the present. At present the
position of the State Government is
such that if these villages are left to
them, they are not in a position to put
forward a single scheme for rural clec-
trification. Of course there is ascheme
which has been formulated. Somehow
or other, tihe scheme is being dealt with
in a lackadaisical manner ; various cor-
respondences are  being  undertaken

and a number of years have been taken,
As a matter of fact there is a delay
and it took three yecars or so by way
of correspofidence. 1 have now taken
up the matter Allocation of funds by
the State Governmentis a vital thing,

As regards drinking water, so far as
Bulsar and Surat Districts are concer-
ned, there are hundreds of villages
which are deprived of drinking water,
The people have to fetch water from places
which are  miles away and the people
have to stand in queue. My submission
is that a special schemec may please
be evolved o that the drinking water
may be supplied to the needy persons.

So far as Surat City is concerned,
there are thousands of slum dwellers
here. Recently, on the 13th of this
month, a devastating fire took place
in which about 1600 huts were gutted
and in our villages, 7000 people had
been rendered homeless. My submis-
sion on this point isthat aspecialscheme
is required to be formulated. Some
good money has to be spent by the State
Government. The needy people  should
be given immediate relief. Not only
that. A permanent solution is required
to be found out so far as slum dwellers
are  concerned.

Coming to the problem of salestax
recovery, proper attention is not being
paid. So far as government arrears are
concerned my submission is that they
must take a very stringent action under
the Land Revenue Code such as by
way of launching various prosecutions
and by taking a stern action against
the defaulters. A huge amount is still
remaining outstanding so far as govern-
ment arrears are concerned.

Coming to village roads in the coas-
tal arcas of Bulsar and Surat Districts,
since these are the districts wherein
out of three Lok Sabha Seats, two are
reserved seats—this shows the number
of adivasis, girijans and harijans living
there, more than 509% of the population
belong to this category—my submission
on thigissue is this that proper fund is re-
quired to be allocated for  the develop-
ment of village roads, for the connect-
ing roads, approach roads and for the
link roads. Nothing much has been
done in this regard. Much attention
has not been paid in this regard.

MR. CHAIRMAN : Your time is
up.

SHRI C.D. PATEL: Anyway, I
am much obliged to you for having
given me this opportunity to speak,
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MR. CHAIRMAN : Mr.
vani., He is not here,

Navin Ra-

Let the Hon. Minister reply.

THE MINISTER OF TINANCE
AND INDUSTRY (SHRI R. VENK-
ATARAMAN) : Mr. Chairman,
Sir, the  hon. Member  who
initiated the debate has said that the
presentation of these ten budgets is
undemocratic. I do not want to take
the time of the House explaining the
whole pracedure which has been  folio-
wed.

I only want to remind him that this
is 0o less democratic than woat  they did
in 1977.

So far as Gujarat's economic develop-
ment is concerned 1 am happy to say
that there is a welecome step-up  within
the Plan Outlay for the year 1980-81.

The Plan for 1979-80 was originally
Rs. 392 crores ; with the addition of
the assistance under the IATP in res-
pect of programmes which are trans-
ferred, it rose to 488 crores. In the
Plan for 1980-81, it isgoing to be Rs.
5o2'5 crores, I will just give one or
two figures now regarding the dis-
tribution of this amount. Irrigation
and Power including flood control,
will take Rs. 236 crores and Transport
and Communications will be Rs. 50
crores roughly and Rs. 49 crores actual-
ly and Social and Community Services
Re. 79-7 crores. And 1 would say
that in respect of the distribution ade-
quate attention has been paid both
to agriculture and allied services
as well as to the more
important aspect of irrigation. In
fact one of the points raised in the course
of the debate was that provision must
be made for the Narmada project. An
outlay of Rs. g1 crores has been made
for the Narmada project in the next
year. This in broad outlines is the pro-
gramme of development for next year
in  Gujarat. Therefore, considering
that there is a step-up of a Considerable
amount in the Plan outlay, some of the
criticisms that adcquate attention has
not been paid to various sectors will
lose its edge.

Now 1 will proceed to answer a
few points raised by hon, Members. Mr.
Misra stated that three districts Sabar-
kanta and two others were affected by
drought and the conoditions are very
serious there. I want to inform him
that in respect of the drought-
affected arcas provision has been made
for the supply of 41,000 tonnes
of food ynder the normal Food for
work programme and an additional
7500 tonnes under the special
programme. Therefore, this should
take care of the food needs of the peo-
pleaffected by drought in  Gujarat.

The second point which he  raised
was about unemployment. Gujarat
is one of the States which has intro-

duced a scheme for Apprenticeship,
It covers nearly 10,000 persons. In-
crease in the number is contemplated,
also in the next year,

Mr. Chaudhary mentioned about
theNarmada scheme, I have already
given the figures with regard to theallo-
cation on Narmada. He mentioned
about the pipcline in Gujarat. I may
say that thiy is under the consideration
of the Government. of India. Mr, Chau-
dhary also referred to he rural roads
which he said had not been laid but
the figures do not justity his criticism
because over 6,500 villages have been
connected by pucca roads andit is pro-
posed to connect 3400 more villages
by pucea roads by 1982-83.

He also complained about Cement
shortage a complaint which is uni-
versal, not particularly the case in
Gujarat or confined to Gsjarat only,I
have already mentioned in the course of the
Debate on the General Budget that we
are trying to import twa million tonnes
of cement in addition to stepping up
production within the country by supply
of power and hopefully this situation
may case.

Then the hon. Member spoke about
certain sick units which he said should
be taken over.

This is a matter on which we can—
not imuediately take a decision. But
I will assure hitn that this matter will
be considered in consultation with the
Gujarat Government. He also  said
that edible oils scheme should get a
high prioritv. I am sure the State
Government  will look into this
matter when they come forward with
the regular hudget.

Now. the scheme for a higher royaity
on oil is along pending one. It has
been negotiated from time to time and
I understand thatitwill again come up
for discussion with the Government of
India. So far as Morvi flonds are
concerned, Government of India has
given a grant of Rs. 37.95 crores to
the Government of  Gujarat for  relicf
of those affected by the Morvi floods. A
total ceiling cxpenditure was calcula-
ted at Rs. 50.6 crores and 75% comes
as grant from the Government ol India
and, thrrefore, Rs. 37.95 crores will
he given to it

Shri Magan bhai Baraot has
t ioned about. two mills, There was
a complaint that the rural wuter supply
has not been properly attendedt o, There
are g6oo villages which did not have
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proper sources  of water supply. OF
these, 3700 villages have been provided
with water supply facilities. Theremain-
ing villages are proposed 10 be coverrd
in the course, of 1g82-84.

Shri Chhitubhai Gamit said that in the
tribal schere, enough provision has not
been made, I wish to inform  that the
provision has been substantially increas—
ed from Rs 39. 0 crores 1o Rs. 47 15
crores for the vear 1gfo-81. There
is another mention abont the Salt Gess
Fund and the use thereol. Sir, the
Salt Encquiry Comnmittec has been look-
ing into this matter and the Commi-
ttee, appoainted by the Governinent of
India, hasz submitted its report. 1am
sure the Committec's report will be given
rhe utmost comsideration  and  clforis
will he mads to use i1 10 the adva-
tage of thow areas woere saltis be—
ing produced. 1 think 1 have covered
-all the points raised by the hon. Mem-

bers, 1 waqve that the budeet be adop—
ted, *

MR CHATRMAN : Tar  question is:

*That the respective sums not ex—
ceeding the amounts on Reverue Account
and Capital Account shown in the third
column of the Order Paper, be granted
to the President out of the Consolida=
ted Fund of the State of Gujarat,
on account, for or towards drfraving the
chargrs during the year ending on the
318t day of March, 1981 in respect
of the heads of demands entered in
the second column  (hereof againsi
Demands Nos. 2, 3, 5 10 12, 14, (o 20
and 22 to 81.7 )

The Mbotion was adopited.

Mr. CHAIRMAN : I shall now put

the Supplementary Demands for Grants
40 vote, Tue question is :

*"That the respective Supplementary
sums not exceeding the amounts on
Revenur Account and Capital Account
shown in the third colunu of the Order
Paper, be granted to the President out
of the Consolidated Fund of the State
of Gujarat. to defray the charges that
will come in course of payment during
the year rniling on the gist day of
March, 19fto in respect of the fallowing

.
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demands entered in the second column
thereol—

Demand Nos. 2, 3, 5 to 7. Lo 12, 14
to 2n, 24 to 52, 50 10 By, 66, (7 and 6y

to H1."”

The Moution ivas adop 1. d.
SHRI MAGANBHAI BARTO : lwanted

to ask ane or two questions,

SHRI R. VENKATARAMAN ¢ You

can come to my raoii,

MR. CHAIRMAN : This is an i
terim budget.  The hon, Finance Minis-
ter at the Centre is dealing with it
there will be an opportunity inthe Asow-
by to deal with this mater later,

SHRI MAGANBHAI BAROT : Tt
is in continuation of the reply which
he has given here, that T want to ask
some  (uestions.

MR. CHAIRMAN : He has  requested
you to contact him in his chamber.

SHRT MAGANBAHAI BAROT :
A reply here willgive greater assurance.

MR. CHAIRMAN : Tt doss not
look nier. T am in  t process of
putting it Lo vote.

17.25 hrs .

GUJARAT APPROPRIATION (VOTE
ON ACCOUNT) BILL*, 1980

THE MINISTER OF FINANCE AND
INDUSTRY (SHRI R. VEXKATARA-
MAN): I heg 10 wove for lrave to
introduce a Bill to provide for the  w;th
drawal of certain sums from antl oyl of
the Consolidated Fund of the 8jate of
Gujaratfor the services of a part of the
financial vear 1gilo-U1.

MR, CHAIRMAN : The question is:

“That leavr be granted to  introduce
a Bill to provide for the Withdrawal
of certain sums [rom and out ol the
Consolidated Tund of the State of
Gujarat for the serviees of a  part
of the financial vear 1gilo-B1.7

T ke motion was adopled
SHRI R. VEAKATARAMAN : I in-

trotucet the Bill.

*Published in (Gazette of . India

Extraordinary, Part 1I, Section 2, dated 15-3-Bo.

tIntroduc~d/Moved with the recommendation of the President.
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tien (Vote on

Account) Bill
MR. CHAIRMAN : Mr Venkatara-
man again.

SHRI R. VENKATARAMAN : I
beg to movef

“That the Bill te povide for the
with'lraw il ol crriain sums from and
out of the Conswlidated Fund ol the
State ol CGunjarat lor the serviers of
a partof the financial vear 1980-81,
he taken inw  consideration.”

SHRT MAGANBHAI BAROT : I
want fo ask a question.  This is the
stagr, Sir,

MK, CHAIRMAN : This is an App-
ropriation Bill. You should have given
natice, il' you wanted to ak a question.
You can contact the Minister in his
chambher.

-

SHRI MAGANRBIIAT BAROT : Il
only want a small information, if the
hon. Minister is inclined to give it,
since  the Minister is on the Gujarat
bulz-t, and the Appropriation Bill,
In oprinciple, the Gujarat Government
has azreeil 1o the establishment of a
North Gujarat University. The present
Gujarat University is to be divided ino two
univestities o, the  Ahmedabad Univer-
sity, and  one  universtiy for the
rest of the  North Gujarat areas.
This scheme has, in principle, lbeen acc-
ptesl, and only awaits a  favourable
respoise (rom - the Union of India, Now
that bhoth the watters are with him,
will he kindly answer this question 2

MR. CHAIRMAN : Tt is better for
ynu to contact the Minister in his
chamber. He may hesitate to give the
information here. Moreover, you -lave
raised the maitter in your speech.

Now the question is :

“That the Bill to provide for the with—
drawal of certain sums from and out
of the Consolidated Fund of the State
of Gujarat for the servicesof a part
ol the financial year :gBﬂ -81,be taken
into  consideration.”

The motion was adopled.

MR. CHAIRMAN : Now we take
up clauses. The question is :

“Tinat clauses 2,3, and the Schedule
stand part of the Bill.'

The wmotion was adspled.

Bill

A

Clars:c 2, g and the Schedule were added to the
Bill.

Clause 1, the Functing Formula and the Title
were udded to the Bill.

SHRI R. VENKATARAMAN : I
beg  to move,

“That the Bill be passed.”
MR. CHAIRMAN : The question

is:
“That the Bill bre passed.”

The motion was adopted.

GUJARAT APPROPRIATION BILL®
1980
17°28 hrs,

THE MINISTER OF FINANCE
AND INDUSTRY (SHRI R. VEN-
KATARAMAN): 1 Dbeg 10 move
for  leave 1o ipntroduce a Bill
to authoris pavment and appropriation
of certain further sums from and out
of the Consolidated Fund of the State
ol Gujarat for the services of the finan—
cial  year 197080,

MR. CHATRMAN : The question is :

“That lrave be granted to introduce
a Bill 1o authorise payment and app-
ropriation  of certain further sums
from antd out of the Consolidated
Fund of the State of Gujarat for the’
serviees ol the financial year 1979-80’

The motion was adopted.

SHRI R. VENKATARAMAN : I
introducet the Bill.

MR. CHAIRMAN : Mr Venkatara—

man  again.

SHRI R. VENKATARAMAN: I
beg to move T

«That the Bill to authorise payment
and appropriation of certain {urther
sums frem and out of the Consoli-
dated Fund of the State of Gujarat
for services of the financial year 197g-80
bhe taken into consideration.”

MR. CHAIRMAN : The question is:
«*That the Bill 1o autlorisv payment

and appropriaticn of certain {urther

*Published in Gazette of India Extraordinary, Part II, section 2, dated 15-3-8o.
tintroduced/Moved with the recomimendation of the President.
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[Mr,

sums from and out of 1thr Conoli-
dated Fund of the State of QGujarat
for services of the financial vear to79-
Bo, b taken into  consideration,”

Chajrman]

The motion was adopled.

MR. CHAIRMAN : YNow the

tion is :

ques—

“That clauses 2, 3 and the Schedule
stand part of the Bill.”

The motion was adopied,
Schedule were added

Clauses 2. 4 and the

te the Bill,
MR, CHAIRMAN : The question js :

Enacting For-
stand  part of

“Tnat Clause 1, the
mula and the Title
the Bill.”

The motion was adopted.

the Enactine Formula and the

Bill.

+ Clause 1,
Title were added tn the

R. VENKATARAMAN : I

moave:

SHRI
beg to

“That the Bill be passed.”

MR. CHATRMAN : The question is :
“Tnat the Bill be passed.”

The motion was adopled.
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x17°30 hrs.

MADHYA PRADESH BUDGET—
GENERAL DISCUSSION,
DUEAMANDS* FOR GRANTS ON
ACCOUNT  MADHY A PRADESH)
1gde-81 AND SUPPLEMENTARY
DEMANDS* FOR GRANTS
INMADIIY A PRADESH, 197g-!o.

MR, CTLAIRMAN @ Now., we s8'aall
take up the Madhve Pradesh Budget,

Motion moved :

“That the resoective syms not exceed-
ing the smounts on Revenue Acrount
and Capital Account shown in the third
column of the Order Paper.  be grinted
to the President out of the Con golidated
Fund of the State of Madhya Pradrsh, on
accannt, for  or  toward defraving  the
charges during the year ending «n the
gist day of March, 1481, in resnect of the
heads of demand's enterrdd in the second
column thereof agai st Demands Nos, 1

10 43.”

“That  the resorciive Supplementary
sam not exceeding  the amounts  on
Revenue Account and Capital Account
shown in the third column of the Order
Paprr, be granted to the Pregident out of
the: Consolidated Fund of the State of
Madhya Pradesh, to defrav the charges
that will come in eows- of pavenent
during the yrar ending on the 318t duv
of March. 1o80. in resaect of the follow-
ing demands entered in the  s=cond
column thereof—

Demands Nos. 1 to 4.6 to 11, 13, 17
to 24, 27 10 30, 32 to 35. jo. 41, 43."

smands for Graats o0 Acount (M 1f'rya Pradesh) for 1089-1 submitied to the vote of Lok Sabha.

Amount of Demand for grant

No. of Name of Demand 7
Demand on Account submitted to the
vote of the House.
1 2 3
Revenue Capital
Rs. Rs.
1. General Administration . . 1,47,59,000 —
2, ‘Other expenditure pertaining to General Administration
Department . . . . . - 12,56,000 —_—
3. Police . . . . 20,0%,38,000 1,88,000

* Moved with the recoinmepdation of the Pregident.
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4. Other expenditure periaining to Home Department
5. Jails . . . .
6. Expenditure pertaining to Finance Department

7. Expenditure pertaining to Scparate Revenue and Re-
gistration Departments . . . . .

8. Land Revenue and District Administration

9. Other Expenditure pertaining to Revenue and Land

Reforma Departments
10. Forest . . . . . .
11. Expenditure pertammg to Commercc and Industry De-
partment . . . .
12, Electricity . . . s

13. Agriculture . . . . .

r4. Animal Husbandry . . . . .
15, Dairy Development . . . .
16, Fisheries . . . - . . .
17, Cooperation
18, Labour and Employment . . .
19, Medical Public Health and Family Welfare .

20. Public Health Engineering .

21, Expenditure pertaining to the Hommg and Enviromment
Department .

2z,  Expenditure pc.rla:nmg to Local Government Dcpal t-
ment . . . .

28. Irrigation Works

24, Public Works . . . . .

25. Expenditure pertamms; to Mineral Resources Depart-
ment . . .

26, Langusges . . . . . . . .

27. Education . . . . .

28. State Legislature and Elections . . . .

20, Administration of Justice

30. Expenditure pertaining to Panchayat and Rural De-
velopment Department . . .

31.  Expenditure pertaining to Plaumng, EOO‘IIOTHICS and
Statistics Departments . . .

93,49,000
1,57,56,000

5,78,72,000

3,53,10,000

9,15,76,000

1,09,36,000
28,05,66,000

2,58,24,000
9,44,61,000
11,24,40,000
3,88,79,000
2,27,57,000
43,46,000
1,84,16,000
1,90,39,000
21,68,54,000
14,51,86,000

59,47,000

1,12,20,000
15,66, 75,000
28,77,91,000

34,65,000
§,20,000
52,15,02,000
1,55,17,000
1,74,63,000

16,89,74,000

71,72,000

1,16,85,000

3,82,40,000

33,000
70,83,000

44,45,000

1,58,02,000
40,97,66,000
5,85,58,000

5,40,000
2,68,00,000

33,000

1,02,47,000
1,18,67,000

- 5,00,000
42,52,13,000

6,85,72,080

13,16,000

66,000

18,08,000
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1 2 3
32- Information and Publicity 50,72,000 4,000
33. Tribal and Harijan Wellare . . . . 12,83.82,000 41,83,000-
34- Social Welfare 3,14,07,000
35- Rehabilitation 43.95,000 10,690,000
36.  Civil Supplies 6.47,000
37. Tourism 7,409,000 16,95,000 -
38. Archaeology 17,21,000
39- Expenditure pertaining to Food Department . . 34,92,000 7.00,000-
40. [rrigation Command Areas Development . . . 2,20,95,000 3:15.77,000
41. Tribal Areas Sub-Plan 20,84,31,000  11,63,506,900
42. Public Works relating to Tribal Arcas Sub-Plan . 626,000  3,14,80,000
43- Additional Expenditure in scarcity affected Areas . 13,20,00,000 9.05,00,000
\
Supblementary Demands for Grants (Madhya Pradesk) for 1979~80 submitted to the Vote of Lok Sabho
No. of Name of Demand Amount of Demand for
Demand

Grant submitted to the
vote of the House

2 3
Revenue Capital
Rs. Rs.
1. General Administration . . . . . 17:49,000
2. Other Expenditure pr‘rtammg to General Administration
Department ; . . . . . 5:69,000
3. Police 2,92,77,000 ..
Other Expenditure pertaining to Home Department . 2,20,60,000 35,00,000
6. Expenditure pertaining to Finance Department . 68,27,000 .
7+ Expenditure pertaining 10 Separate Revenue and Re-
gistation Departments . . . . . 21,000 .
8. Land Revenue and District Administration . 41,53,000 44,140,000
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9. Other Expenditure pertaining to Revenue and Land

Reforms Departments . . . . 13,18,000
10. Forest . . . . . . . . . 8,30,19,000 18,84,000
r1. Expenditure pertaining to Commerce and Industry

Drpattment . . . . . . . 7,86,000 88,50,000
13. Agriculture . . . . . . . 71,000 4,17,00,000
17. Cooperation . . . . . . . 7,20,000 50,50,000
18. Lahour and Employment . . . . . 3,85,000 - .
19. Medical, Public Health and Family Welfare . 25,44.,000

20, Public Healtlh Enginerring . . . . . 3,63,85,000

21. Expenditure partaining tn Housing and Environment

Department . . . . . . . ‘e 1,000
22. Expenditure pfrtammg' to Local Government D:part—

ment . . . . . 11,78,000 12,060,000
23.- Irrigation Works ‘ . . . . . . 52,000 ) ll,.ooo
24. Public Works . . . . . . . 21,000
27. Ed;.zcation . . . . . . . . 2,000 3,00,000
28. State Legislature and Elections . . . . . 65.68,000
g0, Administration of Justice . . . . . 21,10,000

gu.  LExpenditure pertaining to Panrlla)at and Rutal De-

velopment Department . . 3,06,08,000 54,804,000
32. Information and Publicity . . . 5,00,000
37. Tribal and Harijan Wellare . . . . . 4,000 42,00,100
34. Social Wellare . . . . 4,000 15,30,000
95, Rchabilitation . . . . . 30,90,000
40. [rrigation Command Areas Development - 1,000
41. Tribal Arcas Sub Plan . . . . . 4,395,000
25,07,02,000

41. Additional Expenditure in Scarcity Areas

- ——

2747 LS—6
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SHRIT BASUDEB ACHARIA (Bankura):
Mr. Chairmin, the Mudhya Pradesh
Budeet as presnted by ths hon. Finance
Miunister does not  reflect any  radical
change in the policy of the Goverpment.
You are awire of the fact that more than
50 peremcofthe popslation of Madhya
Pradrsh is  affscted by unprecedented
drought. Out of g0 million praple, 264
million people. of the Stare are  hit
by drought. Rs. 15 cror's which have
heen allotted for drought relicf  waork
are too meagre an amouni 1o combat the
situation.

There is a large scale corruption  in
relicf  opcration in Madhya Pradesh.
More than 50 prr cent of relief works are
hring exccuted through  newly elected
Gram Panchavat, Part of the remaining
works have been entrusted 10 private
contractors, The complaints are
numrrous in works  being  executrd
through private agencies. 1t is for the
first time in the drought history of the
State that relief works have been
entrusted to private contractors. 1
suggest popular committees should be
formed to supervise  relief  warks  in
Madhya Pradesh.

Today sugar is being sold at Rs. 6-7
per kg, . Most of the sugar mills have
‘been closed due to anti-labour policy of
the management, Workers are not paid
their wages and bonus and the sugar
producers of the State have yet to get
their price.  The administration has even
allowed a rebate on excise duty to these
sugar mills.

The Present government is also adopting
the same repressive measures to curb the
trade union movement and the discon-
tent of the workersin various parts of
the State. Externment orders  were
passed on many C.ITU.  activities.
Around Bhilai Sieel Plant, there are a
number of small and meduim scale indus-
tries manufacturing various component
parts of Bhilai Steel Plant. The condi-
tions of the workers in these factories are
extremely bad. Most of the workers
are working under contractors with no
prospeet of permanency. In Rayhora
Iron Ore, in Bharat Aluminium at
Korba and in Bharat Heavy Electricals,
everywhere th~ administration is adopting
draconian measures to repress the working
class.

In the hudget, we do not see the assu-
rances given by the previous government,
the assurances to sanction unemployment
dolls. Dollswere given by the previous
government, hut we do not see in this
budget ¢hat the government is going to
respect those assurances and to increase
the salaries of the village panchayats
who are getting very low wages. Govern-
ment §8 not also seriously thinking

to implement land reforms in the State,
The Ruling Party loudly talks of land
r~forms, bul in practice we see that for
the last g0 vears, it has not bern done
in the State,

The landles labourers were mostly
tribal prople.  Their condition 1o day iy
must appalling.  Most of ‘hem are forced
to eat grass to-day. The Minimum \Wages
Act has not heen implimented  in the
State. Thus | suggest thar the Goverp ment
should take neasures to improve  (he
appalling condition of the tribal  peeple
by enforcing the minimum wages and by
implementing Land Reforns Act. In the
State 70%, of the people are poor [ casants,
Ou of them 40%, are lancless prople, 1If
the land is distributed among the landless
people, we can raise their income.  Then
some of the problems of 1he Sate can be
solved, T suggest that the  Goverr ment
should take some  such  mrasuirs  to
improve the conditiors of the laudless
Labourers and  alco stop repressive measu-
res being adopted by the  present Govern-
ment. Many representations were given
to the Government but no consideration
has vet been made, T would request the
Government  throungh  vou that the
repressive measures which  are heing
adopted to-day may he stopped. } hope
Government will consider all this.  With
this | conclude my speech.

Wt R i (Faee ) o qemefi wgeT,
A faw A9 9T Her WAM F v o
A qwe goE frar d, FI9 ¥ quw S
Ffawaer gurg o & sram, faere o
AT AT A G VRl 9T A I #1 fag¥ gy
TF FB AN G AT AT AR WeAA g ORI
ar f& wem ww F7 fF A W vy s |
afe fae? gr wrsai & Frd g ey g
AT T 0T YLW FT GFAGH: QYT TR OGN
AT 77 ST § 19 Heq Y29, S99 /7 9T &
meofewr waw g1 ST A% gW A &
gfrs Tl & aF A9 A f1 gAY
FE, FAAEEA T qOE A TH a0 F fag
HEr WU A F ARG q% 29 a7 F o T
o} @faw qEdt v wE mEr W qE 9T
FFd | g aF 29 Al ¥ @A q=wrdl F
e FY  FERT FX ¥ ©ic-vre HY q9-a%
IAW TG AMT 99 q% 9T 2w Iwla w
AT AT AL LT FA | BT A § W
IF g I W g9 T¢ &, W AT a9
@Y Wfew g 2T AT § 8 qrem § aat

FTUHTIFAT TSN ¥ fOU AT 6T o0
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s, @ fEevaa: wieAas € ahE g ad
g a&dr |

A= Sl #Y St feafy 3—ag gar g
& gAR Wl # 0ET AR & frasr (3w
Gm MMM AR BT W R 9Ey FAA ¥
frarfi ®FTa@T A0 F fA0 Fw7&T fAx7 FT
it #fwT wrs Wy S & wal 920 C W Ay
2 iT A% ST St TIGT A FoamrE
AT ¥ AR A on T giwar gark
€ & forad wAar feasi Y awdt & w
& I AW ET QAT A WA qg A A0
FT AT &

qer %M & Aae) A qA-viE@ gy
fragt wreA3d ¥ faata fear war & ok
35 FIMET FOH AWl fRaar g1 Afwa
37 &1 ¥ wwre & faww wrar 3, Prag
F A giaar 1@ § o7 gwma & faee
qfger § a7 IAEA ZArL g9 ¥ fasa A7
T 93z & fa o avav ar 4% s
femrorg 1 T q SraAra g, ur araz e
0 ¥ & oaer woar 8, fog & fasdy sy
AT § @ & AR TEEETT F aAGR
At A §F AR ¥ A9 ¥ ower 3ifgg,
ay #Y i wrE, T a7 ff 94 9 AW
# T T g A fr owair & mAdw
730 g e gw &7 A5 fana s faar @ty
w frarfaai &1 wfis gew fegr wm, fas @
FART ATAE J% | T H G W sar 2]
T qETaEar §o

& U F qeTrT H A T FAAT I
g1 wer waw wadr fasww gur wsw g wife
T 97 IT FAIAT SV TET § HAAT ArARTHT
¥R w8 &1 39l ag A F oAy
§ aga fagr war & 1 & ag favm s
Trg § fr 9% 7t T A e,
frai § gafag O T & St g
1T A% et & auf=ry g 7d¥ w s,
A7 3% WAL Foy WAW & ek feafy &5
q@ d gwdl | Ig T} & gwew  § )
TaEt AT B ¥ Fwrom a3t g wW &
wafay wa gad ag 2 % R & fag
Tradg & gme frar 9m o & a7 @
gamr Aar § e ggades § fro s et
F1 wqqr faar WhH @, Ay AT TR A
YT faerar & HRIETH g TgAq 48 Tfwr
A W@ AT ] | FET JL AR
W eg 3T Wigd i fRamT 16T ST 5T
Gt fay o1 £ AETET X FT AT IT A
WY T qEA 8 |

gark ggt tawdr Y qga A Y 1 A
M F & fawr &1 F4r ¢ Afwa gar
ag fawel &1 wiw frarey ot @ &

traffea wafe & fag faoe frodt & 1 @
& g 2 frarar it wagdi oY & W W
RIMFAFECME, AL | WA
fraei &1 qwam @ ¢ wk o 212 sut
F W TFAN IS TEA L | W AR
W M AN R wEEwar )

fag da & Homig IxFat ¥
$9 wgAT Agar § | A 4z A0 Agw
g usw gafy & femc o @ g ¥
sminfaa g X1 gq wr gz Fmar g
ﬁrgz TH WA H oF GrgAd AL AR
agt THEI § oagd w9 R & Wi sEt O
wa &A1, war fafeem &g aga
qAX F | wAA AF gt & agt ¥ oar
faarat 97 &2 fawen, ¥ 9 21 o7 w1 w9
RRAAN AN GFT § | AqqqT ¥ AvTd
% famig =7 & Fzar AEW 0 waqqL
HET  NEW ®T ATAGTAT IAT FA0 47 Afw
THITAT FAT FT M q@ H gk 1 41 59
o T @ Faw ¥ o3ztoav aw
A4 § 1 GAr FIAT FAAT & fon
KA g |

fifier da=d, Sfto @10 0% 0 WG orme®
o FFHET vara g 71 AwafEy o A
I WG &1 T OAIT T 97 | 3 8
oSl § | 4g wgr & fE owaas
qe Um el A | FATRE w3
ot 78 & o7 ¥ wgmmam w1 e oo
g% | agr T AT 3 AT o9, @
qg wATAr B BT AFAT Y |

2T A T OFHIG FAW ATE FT I
2 wAs T # W &1 W uEia
AT AT £ 1 Fq FAar FIH A &
3T §F 3z wsarear 91 f® o =xfe afw ag
60 T FE  IAWA, IF AT JAEG TL
uFEs ¥ 3z & Wl | gar faw i
gar fam gt 1 W & TE gwr fv oaw ¥
W A dfEw G A A 9T ¥ afaw gar
FTEAORAES ST A BEAAT L EH ¥
v ar THE & A1 TG T g AL AW
wr Wt azT ATTARTA A | A AERE
g< R ¥4 I8 &7 fy wredr, a7 @
Fra g | TH UT AT BN AT Fr wEVERET
¥ gAUA ® WgESEE § aeErg &1 a6
sfs W1 & | 9T WA TR 7§, A
fow  wer 1 HYC XEIT qET A TATA
B9 gafT TEW T AT QTR RE
T ATE w1 f&q 1 IH OH I KT HE
A GEC | ¥§ 9T oA & 9ifgd o
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a8 frrar & 1 e wEETO EW S
ﬁmﬂwﬁﬁ,qﬁﬁmﬂﬁi,ﬁ:ﬁ?
WY KT I A S ¥ s F /wiEE

grafeg ST | AR FHEw 43 w3

AT § TEW &7 AT Fgr WY Al woe

WMR. CHATRMAN ¢ shri Lhakur
Shivkumar Singh. Tie i+ not here,

Kumari Pusbpa Devi Singh.

KUMARL PUSHPA DEVT SINGEH
‘Raigarh 1 Mr. Chairoum. Siey 1
weleome the State’s Biodest for 1680-81,
1 carie fromya hackwot Lioa o of Madhya
Procdesh, my constitueney  being  a
Scheduiad Tribes arca, 1 would like 10
‘braw you  attepiion (o the problems of
my constiturncy.

As there is  sofficient  provision  for
the teibals, harijans arrd the weuker
sections, T strongly feel that  the 20-
point programme should br implemented
more offeetively and coflicient funds
should bhe provided hecause through
this we coull raise the living standards
ol the peaple, especislly  the weaker
srctions of the society and for their econo-
mic uplift,

The alldtment given to the tribal areas
should not lapseand should be  utilised
properly. The immedizte task in my
area is to provide relief to the drought-

affected  prople. The reliel wark which
was closed by the previous Government
should be revived nnmediately.

There is also a greal necd w itaproye
the distribution and  supply system of
foodgrains  and  other  essential com-
madities,

Top priority shoull be given for
drinking water in the scareity Lreax to
avoid  complication in  the  coming
summer,

There i3 no major irrigation moject in
my tribzldistriet of Raigaih. ‘'t Kelp
project  was proposed by ihe  Gov-
ernment in 1076, 1t will  cour 221
villages of the distriet. Tt was kept pend-
ing by the previous Government, Ay
present it is pending before the Central
Water Comimission. I requesl an
rarly clearanee znd an exprditious action
on if, becausc. il this  irrigation project
is completed, 11 will be 4 great Yeon to
thousands of furmis in my constiturncy.

The Lyw and erder situation i~ improv-
ing in the country and confidence s
created in the masses, bt 1, request
you, Sir, that more fune: ghould be
provided for the protecison of the il als.
harijans and oiher mincrites,

There i a vast unemploymen . problvm
in my constituency, and 1 think that
this should be minimised by starting a
:fna_iOr industry. 1 think that one rejaon
or unemployment is dur o growin -
lation which should be Ehrckrﬁg::{)hy
force but by persuasion,

The Departmental Telegraph Office  in
Raigarh was included in the lasi Rudget
but na work has been started, ! request
carly action.

In rrgard (0 Lducation, accommoda-
tion problem s alaming in my distict
for inbal students’ haostels, I request
that more funds should be provided for
this purposre. I hope, Sir, that ail these
points will be taken inta  consideration,
for taking  action: Thank you,

oft difew s wpelt  (famiage)
gugfs  wgRw, mAEm fad s o @i
TT  TET SEW ¥ 1980~81 W e &7
# gmiw g ¥ xw wEw o fim @
¥ T HT SATA A FIGT FY A7F WIRToA FTT
Tgar g A9 ol oA F faemage faw &
o faar mwrE dat w1 A frar e @
E 5 99 wiawa ot araw W
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AFf N FEF TwA oA oA IAT MWW, WIR, WFH, FAEF WK
(A ™R AR oyl W oso wfawa et &
. s AT & gmy mw wEw AT W
AT TG, WA gL I N A & fF oami o= dEw 12 ¥ 15
WIS 927 gW1 & W T AR Il & wea- afrma § fenf &t 0 & 2@ fewa
il & FT g WAw R, gl faE F, Fdam w79 wrean F B wendy ¥ A AR
A WAl AYWE ) Ug T AT A} £ g1 qF FAT I AW 77 T I
fr firwer weTe waY, 39w AGT Har of g wTA A FET W gwH wATar
T fig ® EW AW R fer @ W SE 3w o g atg § ao s
TR e WA A1 FFr w0 g o1 fa=rd grdfre, 3w 100 wfwa faard
agu frama feanar ff gt w@Aw § TEw AT FE, TE F AW a9 AC
T G AT AgifE ap wETewsT U & )
AR & T g A & 7 AT g 7oA TAYFA HErEw, vt a3g § vw faar-
AT AR T F AE AE W A AN 9 famr § w& fax ¥ gm %1 fbor gt
T AT waml 0 sifawrarom & fAoaq o arfen | R faew & ff gaTt Azt e
W S O DX g a4 w1 A IT W fomr & ardme &= &1 wEeETEw &
i fawer oF o agl 9 99 69 WY 9Agd a A wErE § oft g @ frwiw g aga
TAE AT wiE AT #1 3@ g W & FEDY B
uga 1d A "W | WA W wGET g
¥ oguTa wEw @ | ZATY gi faem moax auTIT Agmy, ®IvR g wwy feqr
97 89 & wiaerdt § o § wET wd IH =& fam & mrw wrar g
gaq qY2 A% w e w0 o9 aEr 9%
Togdl A w1 fear Afew Aty A FARIEd st Wt e feg (+felt) 0 sz
F qrary 7@ foqr om0 FAw A Fumafy  wgiw, We WEW &1 oY a9E 4w
A7 & fae =W Ty fear ar e wasr frar mm @, & 3w oar wwdw wvar §
FIW G 9 FG TG gWT | Wy Hafw o7 FHIY Wea 92w Fuvas. wRagn ey fower faen
gfrr e # F ¥ Fwr oo, @ 9% g @t 1 g wem waw & qdf  fETe 9%
TN T TR g 0FF I8 g & fear 3o age & fower g 1 @i o
fore et & & ATt @t & AT AT T WA O & W Agr &, arE ad ¥, Wa
o fawg aqr e soe gf=a @ W &Y AT AT AT & W Tw & o fa§ u
TE WHY gAY, @Y gEIe wAw § owiw gy qafer mrar A wvmer & 1 e aE Ay
fadt § viga & e smaw | afony 9y ATl w1 A gt gy agi v agw faww
fresrr f& At 7 wtim (wr) w7 S fom grwwar § 1
WX Wy @ swdr g aw gam A
T, wew waw ¥ AwIwr g@ =TT 97 g AEUTAA & §F F 927 9% e oA
Fd A fey A W ¥ amr & W W FT UTAE A9 g1 GHT§ AfFA IH OO A%
TR FAGE 1 & UEA F FIFT AE- T A E AT & fA=rE % fu § o At
T 9@ § WK gd nar fawara } i sforh 1€ gromn € and wf § 1 3zt faw fw
few widt ux ot vl w7 v & a Az g1 e AR g 1 T W AE W
T W AL wOw F WA AF TET 18 A9 7 0% F7% frar€ g ae #TEr o
T | & 3% T 7 fawTw g wEwg Adr g
¥ & qrow e g 9w frrdteh ot el & fegrama w1
TN AEATE | F S WA aw § a9 9 ﬁm_mﬁwtl T Agl
T ¥ 1T A 1 g #EE0 W 9T WA & AreE B gl @ sy At
it Frard & wgw fosr &% o awWE
Ay @A Wi qaet a1 @ g ot foer foer ¥ 49 § oFt @A
A& war T wEits agA o wAr ae i frosr gar & 1 a@i W AW AE OR-
I WY I TG oAl § T@ fE ogwmi IMGE  FTAA AL GT OAT § | WA I
on ¥ faard & araw agn w3 fat ¥ gremm sndtwew Wiy o< R o Ay
agiw faw gy w1 ag OF Qe
WY # A WA w7 wiv=d g fw s g .
TR W A ¥Ew 12 ¥ 15 wigwa & fang
Y 2 & wiw ¥ wregw ¥ faw e st wward fag  (FET) ¢ avmaf
ERG # W U WTE FEW wgrEy, faawdf TEeT g W) A §oT

T
WR firden F€w fw wa fw dorw, gfamon @ T eaT gaaga gy fwd @
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19.¢0 hrs.

THE MINISTER OF FINANCE
AND INDUSTRY (SHRI R, VEN-
KATARAMAN): Mr. Chairman, Sir, at
the outset. T wou'd like 10 deal  with
the ohjection raised by my esicemed friendd,
Mr Shejwalkar regarding the validity and
the propricty of the proclamation. [
would like to tell him that peoplr living in
glass hauves should not throw siones at
others, Apart from that, validity and the
proprirty of it is going to be debated in this
House in a full measure when the pro=
clamation isdircussed, The whoie ques-
tion is going to be fully debated. Perhaps,
Mr Shejwalkar wanted to bhave a dress
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[Shri R. Venkataraman]

reheyrsal of the later debate and he has
rais2d this. [ can very briefly  inform the
House that both uander the Constitution
and under the dercision  of the Supreme
Court, the judicial precedent and by political
practice, the dissolution has been justified.
Furrth=rmore, Mr Shejwalkar said : how
can youa present this Budget without the
proclamation being approved ?

'SHRTI SUNIL MAITRA: We raised the
question of propriety, not legality.

SHRI R, VENKATARAMAN :1 have
an answer for it, In the past also
this was douc.

When Karnataka Assembly was dissolved
the proclamation was issued on 297th March,
1971, the proclamation was laid oa the
Table on 2%-3-71, the Budeet was persented
on 27-3-71, the vote on account was passed
on 2a 3-71 and the proclamation was
approved on 24-5-71. This was earlier in
1971.

ISHRI N, K, SHEJWALKAR : Don’t you
make a distinction between the dates ?
1t was at the end of March.

SHRI R, VENKATARAMAN : The
point is whether it is legal to present
to vole on account.

SHRI N. K. SHEJWATLKAR :There
are two things, legality and propriety.

SHRI R, VENKATARAMAN : Twill
reply to both. If you concede the first,
viz.,iegality, T will then come to propriety.
You said both and now you scem 0 be
<hifting your ground.

SHRI N. K. SHEJWALKAR :Iam
no: shifting my ground.

SHRI R. VENKATARAMAN : So
far as the propricty is concerned,
under the law, the proclamation is valid
for two months and during that period,
a vole on account can b~ presented with-
oul anv impropriety. This has not only
bzen established hers. I can. if I have
the rim, quote Shakdhar’s interpreta-
tion and I have also the precedents.
1 willleave itatthatand sav thatin this
matter, Mr. Shejwalkar, at anv rate
cannat  complain = whatever  may he
the views expressed by others.

Now I will com= and deal with the
main Butlget. This Budget providrs
for a plan outlay of Rs. 50356
crores and in  this outlay, pawer gets
Rs. 205 crores, Irrigation gets Rs. g2-10
crores and  agriculture  gets  Rs. 84
crares approximately. The  distribution
amongst the various items: appear
to be very rcasonable taking into

account the needs of Madhya Pradesh,
I do not find any criticism offered in
this House with regard to the inger-se
distribution of the allocations. There s
one point, which has really worried not
only the opposition, but the Government
also, piz., the drought situation. So far
as the drought situation is concerned,
the Government  have made  special
efforts to rush a lot of food assistance to
Madhva Pradesh. The normal food
for work assistance to the Stale s
1,30,000 tonnes, but as a speeial assist-
ance, we have allorated 1.95.000 tonnes
of fuodgrains, in order torclieve 1he
drought aflected people.

Again, the Central Government has
provided Rs, 21-5 crores as plan assis-
ltance for drought relicf. The very fact
that we have provided so much relief
shows that the distress is great and that
everything should be done 10 relieve and
alleviate the distress of the  people. 1
would only say that jn this matter all the
parties should cogperate  and see that
thr relief reaches the people. Merely by
allocating all the food, all the resources
-and money, it does not ihso faclo means that
it reaches the people. In order that it may
reach the people, every effort should be
matcle by voluntary agencies and others 1o
see that the assistance reaches them,

AN HON. MEMBER : What zbout
the Central team’s report ?

SHRI R. VENKATARAMAN : 1
have no report of that kind. It isdifficult
for me to comment because in the ahsence
of a report of that kind with me, it would
not be possible for me to say anvthing. 1
do not want to  say, it is all false, T
do not know., Therefores, I will not
say that.

Now, T would like to deal with some of
the points raised by the hon. Members.
Shri Basudch  Acharia made a  very
valid point. He satd that relief employ-
ment must be provided not through con-
tractors  who exploit the persons  but
should be done directly. T ratirely
agree with him. Wr have in our own
days also fought against employment
through contractors. I am happy 1o
say that the Committer of Secretarvies
who reeently  toured the affrcted arcas
have dire:ted that the maximum amount
of emplovment should be  provided only
through the muster rolland not through
the contractors. A clirection has bLeen
given to that cffect.

There was a  point raised about the
irregular and in ad=quate supply of electri-
city . The Plan provides for Re 205 crores
for electricity in the year 1980-81 and efforts
are being made tosecure greater generation
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and also to ensure reqular supply through
the distribution system.The hon. Members
gre aware that our power stations, parti-
cularly thermal power stations, are not
working upto canacity. We are trying to
imorove their efficiency, We hope that this
little snag will be soon &=t right.

There was also a point made that there
are malpractices by bidi  manufacturers
by farming out bidi manufacture to  small
people and then taking it back and selling
it. Not only in Madhya Pradesh but alio
in other places the Government have recei-
ved such complaints. They are under
examination,

Shri Dalbir Sing raised the question of
inadequate  exosnditure  on  jrrigation.
The provision for irrigations like this.
in 197940 the provision for major irri-

gation was R, 0g.25 cror s, Now the major

and medium  irrigation provision iz Rs,
g2 10 crores For minor irrigation, the
provision in ta7g-Bo was Rs, 20.2 crores
and now it has bernraised toRs 6.5 crores,
The Planning Commission has  further
agrend to raise the outlay in respect of
irrigation and nower, Some of the major
projects which have been taken up are the
Mahanadi, Bansaegar, etc. T am also  happy
1o inform the House that a few major
projects are being posed for assistance from
the international agencirs for foreign
aid.

Shri Shejwakar suzeested that an  effort
should h* mwie to push u»y the income
from Trndu leaf. and other forest produce.
In the budget which has b=en  presented
to the Housr, the detailed estimates will show
that the income from forest operations has
been increased [rom Rse, 11947 erores in
1979-80 to Rs, 140 66 crores in 19%0-81,
He also mention=d & few items of mumerals
on which rovalty should be mcreased.
It is u matter for negotiation.

Som~ M~amhrrs have drawn attentionto
the backwardness of certain  areas from
which thay come. AT would suggestin
respeet of that is that itshould be taken up
with the State Government when the re-
gular budger is presented.

Shri Motilal Singh has suggested that
asurvey of the irrigation potential of certain
arcas  should he  undertaken.  This
also T suggest, is nota matter which can be
decided here; it should be taken up with
the State Covernment.

Kumari Pushpa Devi Singh in her maid-
n speech, raised a very important question
about adequate provision for tribal areas. 1
amfhappy ta inform the house that the Plan
provision for 19%0-81 provides for Rs. 147
crores  approximately as tribal plan; this
15 In comparison with Rs. 119:32 crores

that had been provided in the Revised
Estimates for 1979-80. Fverv effort  will
be made to cnsure effective utiligition of
these funds,

Certain points were raised  particalarly
abont  the tribals and their right to
manufacture their own liquor. 1T am imable
to give any reply immediatelv. but if there
has been  any pratice  and it has
been  wrongly or even  inadvertently
changed, Government will lock  into
this  and decide  the matter.. .

SHRI ARVIND NETAM (Kanker) :
From 13t April there is a legal complication
after taking possession of the liguor shops.

SHRI R. VENKATARAMN : Nnw
that T bhave been made aware of the
urzency ofthe problem, I shall look into
this matter as early as possible.

SHRI RAM PYARE PANIKA fRnlert-
tgnj): Not only Madhya Pradesh but all
the tribal areas of the Country, (Interrup-
tions)

SHRI R. VENRATARAMAN: The
demands seems to he very popular,

T thank the House for the very valuable
suggestions which they have made. and 1
am sure that they will be borpe in mind
by the departmental  officers whe have
taken notes ;

I am sure they will be taken note of and
looked into adequately.

MR. CHATRMAN : T shall now put the
Demands for Grants on Aceount in res-
pect of Madhya Praclesh for 1980-81 to
vote,

The question is:

“That the respective sums not exceeding
the amounts on  Revenue  account
and  Capital Aceonmt  shown  in
the third column of ihe order paper,
b granted to the President out of the
Consolidated Fund of the State of Mad-
hya Pradesh, on aeconnt for or 1owards
defraying the charges during the vear
cnding on the gist day of Mareh 168:
in respret of the heads of demands
enteredd in the second column  thereof
against Demands Nos. 1 10 43."

The motion was adopted

MR. CHAIRMAN : T shall now put the
Sppplementary Demands for Grant. in
respeet of Madhya Pradesh for  1030-80
to voie ,

L]
The question is :
“That the respective Supplementary sums
not cxceeding the amounts on Revenue
Account and Capital Account shown in
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the third column of the Qrder Paper,
be granted to the President out of the
Consolidated Fund of the State of Madhya
Pradesh, to defray the charges that will
come in course of payment during the
year cending on the gist day of March,
1980,in respect of the following demands
entered in the second colunm thereof—

Demands Nos, 5 to ¢, 6 to 11, 13,
17 to 24, 27 t0 30.
32 to 35, 40, 41, 43.”

The motion was adopied.

19.X2 hrs’

MADHYA PRADESH APPROPRIATION*
(VOTE. ON ACCOUNT) BILL. 1afo

THE MINISTER OF FINANCE AND

INDUSTRY (SHRI R. VENKATARA-
MAN : 1 beg to move forleave to intro-
duce a Bill to provide for the withdrawal of
certain sums from and out of the Consolida-~
ted Fund of the State of Madhva Pradesh for
the services of apartof the Financia year
1980-81,

MR. CHAIRMAN : The gnestion is

“That leave be granterd to introduce a
Bill to provide for the withdrawal of
certain sums from and out of the Con-
solidated Fund of the State of Madhya
Pradresh for the services of a part of the
finaucial year 1g80-81."

The motisn was adopted.

SHRI R. VENKATARAMAN : I iutro=-
ducet the Bill.

1 beg to movet

“That the Bill to provide for the with-
drawal of certain sums from and outof the
Consolidated Fund of the Stare of
Madhya Pradesh for the services of a part
of the financial year 1g80-81, be taken
into consideration.”

MR. CHATRMAN : The question is:

“That the Bill to provide for the with-
drawal of certain cums from and out
of the Consolidated Fund of the State of
Madhya Pradesh for the servicez of a
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part of the financial year 1080-8;
be taken into consideration.”

The motion was adopted.
MR. CHAIRMAN : Now we take uy

claus* bv clause,
The auestion i3 :

“That clause: 2, 3 and the Schedile
stand part of the BIL”

The motion was adopted.

Clanses 2,9 and the Schedule were added 1
the Bill.

Clanse 1, the Enacting  Formula and  the
titie were  added 1o the Bill,

“*SHRI R. VENKATARAMAN: Sir, 1 beg
to move : —y

“That the Bill be pasv. d.”
MR. CHAIRMAN : The question is:
“That the Bill be paswed?

The motion was adopied.

19.14 hrs.
MADHYA PRADESH APPROTRIA-
TION BILL*, rofle

THE MINISTER OF FINANCE AND
INDUSTRY

SHRI R.VENKATARAMAN: Sir. Ibre to
move for leave to introduce a Bill to avthori-
se paym-nt and appropriation of certain fu-
rihier sums from and ont of the Consofidated
Fund of the State of Madliya Pradesh for the
service™ of the financial vear 1976-8o.

MR. CHAIRMAN : The Question is :

“That leave be granted to in*roduce 2
Bill to authorise payment and appropri-
ation of certain further sums from and
out of the Consolidated Fund of ihe
State of Madhya Pradesh for the services
of the financial year 1979-80.

The motion was adopted.

SHRI R. VENKATARAMAN: T iniro-
ducet the Bill.
SHRI G. M, BANATWALLA (Ponnani):
vou have sufflcient money to-day, Why no
you come on Monday ?

*Published in the Gazette of India Extraordinary, Part II, section 2, dated 15-3-80,

+ Introduced|Moved with the recammendation of

the President.
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SHRI R. VENKATARAMAN : Sir, I
beg to movef,

“That the Bill to authorise payment and
appropriation of certain further sums
from and out of the Consolidated Fund
of the State of Madhva Pradesh for the
services of the financial year 1979-80,
be taken into consideration.'

MR, CHAIRMAN : The question is:

“That the Bill to authorise payment and
appropriation of certain further sums
from and out of the conso'idated Fund of
the State of Madhva Pradesh for the
services of the financial vear 1979-Bo,
be taken into consideration.”

The motion was adopied.

MR. CHAIRMAN : We shall now take
up clause by clawse ..... /Interruptions)

SHRI. M SATYANARAYAN RAO :
Let him draw, Sir, It is only for the poor
prople of Madhya Pradesh.

194
MR. CHAIRMAN: Now, the question is:

‘“Thatclauses 2, 3 and the Schedule stand
part of the Bill.”

The motion was adopted.
Clauses 2, 3 and the Schedule were added to the
Bill,
Clause I, the Enacting Formula and the title
were added 1o the Bill.

SHRI R. VENKATARAMAN : Sir, [
beg to move :

. A

*That the Bill be passed.”
MR. CHAIRMAN : The question is :

«That the Bill be pasied.”
The motion was adopted.
SHRI R. VENKATARAMAN : Thank
you very much .
19.17 hrs.

The Lok Sabha then adjourned till FElepen
of the Clock on Mondgy, March 17, 1980
Phalguna 27, 1901 (Saka).

+ Moved with the recommendation of the President.
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